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LEGISLATIVE ASSEMBLY.

Friday, 16th October, 1936.

The Assembly met in the Assembly Chamber at Eleven of the
Clock, Mr, President (The Honourable Sir Abdur Rahim) in the Chair.

8ir Muhammad Yakub : Sir, may I make a request that considering
the fact that we have now arrived at a unanimity about the Durgah
Bill, and it is expected that we will finish it in a short time, and also
taking into accaunt the fact that today being Friday, the House will
adjourn at 12-45 p.M., may I request you, if there is no opposition—and
T hope there will be no opposition now—to drop out the questions, so
that we may finish this Durgah Bill earlier. Everybody is anxious to
leave Simla this afternoon.

Pandit Lakshmi Kanta Maitra : Sir, may I suggest that at least tie
answers to the questions set down on the list for today may be printed
in today’s proceedings ?

Dr. Ziauddin Ahmad : The questions may be taken as having been
put and answered.

Mr. President (The Honourable Sir Abdur Rahim) : There is no
objection to printing all the questions and answers thereto in today’s
proceedings.

QUESTIONS AND ANSWERS.

ArrrxcaTions agaiNnstT Mr. K. M. Hassan, Depury DirEcTOR,
EstaBLisaMeENT, RAlLway BoaARD.

1352. *Dr. N. B. Khare : Is it a fact that under Rule 17 of the Govern-
ment Servants Conduct Rules, a Government Servant is prohibited from
communicating official document or information ? If so, will the Honour-
able Member for Commerce and Railways please state :

(¢) whether the Government of India, generally or specially,
empowered Mr. K. M. Hassan, Deputy Director, Establish:
ment, Railway Board, to communicate directly, the docu-
ments and information which has come into his possession
in the course of his public duties, to his friends, both officials
and non-officials ;

(b) whether Mr. K. M. Hassan received the notices of questions
tabled in the Legislative Assembly, asking for information
regarding his conduct as a public servant in the course of
his publie duties ;

( 3293 )
L40BLAD A
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(¢) whether Mr. K. M. Hassan communicated those questions to
his friends both in Simla and in Caleutta ; and

(d) whether the Honourable Member proposes to investigate the
facts and communicate to this House the result of his
inquiry 1 o

The Honourable Sir Muhammad Zafrullah Khan : (a) No.

(b) In the ordinary course of his official duties Mr. Hassan
receives copies of the Notice Lists of questions for the Legislative
Assembly. :

(¢) Government have no information.

(d) No.

Canpates For ProviNcial Ergcrions wrte Previous CONVICTION.
1353. *Mr. T. 8. Avinashilingam Ohettiar : Will Government state :

(a) whether they are aware that many of the ' likely eandi-
dates in the coming previncial elections may be those
who had suffered imprisonments for more than omne year ;
and ' ' '

(b) if so, what is the attitude of Government with regard to
granting them exemption and allowing them to ccntest the
election 1 '

The Honourable 8ir Henry Craik: (¢) Government have no
information.

(b) The Honourable Member is referred to sub-section (e) of sec-
tion 69 (1) of the Government of India Aect, 1935. He will see that
the authority empowered to remove the disqualification is not the Gov-
ernment of India. '

Housg RENT PATP BY FOREMEN AND ASSISTANT FOREMEN ON THE ROHILEUND
AND KoMaon Ramway.

1354. *Mr. Mohan- Lal Saksena: Is it a fact that Foremen and
Asgistant Foremen on the Reohilkund and: Kumaon Railway have to
pay house rent, although they are supposed to be on 24 hours duty, like
the station masters ¥ If so, what are the reasons therefor ?

The Honourable S8ir Muhammad Zafrullah Khan : Government
have no infermation.. The staff of the Rohilknnd and Kumaon Railway
are not Government servants. The matter is within ' the competence
of the Agent, Rohilkund and Kumaon Railway, to whom: a copy of the
question is being sent for information and such:action as he may con-
sider necessary. <

T 1\
NuusER oF DETENUS.

1355. *Mr. Mohan Lal Baksena : Will Government be pleased to

siate the total number of detenus on the 1st July, 1934, 1st July, 1935 and
1st July, 1936, respectively ? d
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_ The Honourable 8ir Henry Oraik : The number of “detenus in
jails and detention camps was as follows

July, 1934 g . .. .. 1,377
July, 1935 . .. . .. 1471
July, 1936 . .. .. .. 1,231

REPRESENTATIONS RECEIVED FROM THE DETENUS REGARDING TREATMENT
METED OUT TO THEM.

1356. *Mr. Mohan Lal 8aksena : Will Government be pleased to
state the total number of representations received by them from the
detenus in the centrally administered areas regarding the treatment
meted out to them ?

The Honourable Bir Henry Craik : The Honourable Member does
not state the period for which he requires the information. No re-
presentations were received by the Government of India during the
last year.

GRIEVANCES OF THE DETENUS.

1357. *Mr. Mohan Lal Baksena : (¢) Will Government be pleased
to state what is the machinery provided by them to go into the grievances
of the detenus detained in the centrally administered areas and their
dependents §

{b) Are Government prepared to appoint a non-official committee of
the Legislative Assembly to enquire into the aforesaid grievances ?

The Honourable 8ir Henry OCraik: (¢) Detenus can represent
any grievances they may have to the Superintendent of the Deoli Camp
Jail, the Chief Commissioner, Ajmer-Merwara, and the Government of
India and also to non-official visitors appointed by the Chief Commis-
sioner. Representations received from dependents of detenus are
referred to the Local Governments concerned for enquiry.

(b) No.

WanT oF FaciLiTies oF STupy For DETENUS.

1368. *Mr. Mohan Lal Saksena : Is it a fact that no facilities are
granted for study to such of the detenus in the centrally administered
areas as do not prepare for any university examination f

The Honourable Sir Henry Craik : It is not a faet. Detenus who
are not studying for an examination can themselves arrange to obtain
any books they require for study.

TrAVELLING EXPENSES TO THE RELATION OF DETENUS CONFINED IN THE
Deort DeTENTION CAMP.

1359. *Mr. Mohan Lal Saksena : Do Government give any travel-
ling expenses to the relations of such detenus as are confined in Deoli
Camp and cannot afford to bear the expenses themselves ¥ If not, do
Government propose to consider the advmabﬂlty of granting it in future or
removing the detenus to detention camps in the neighbourhood of their
home district ¢

L40BLAD A2
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The Honourable Sir Henry Craik : With your permission, Sir, I
propose to give one reply to questions Nos. 1359 and 1360. These are
matters which are the concern of the Government of Bengal, and the
Government of India have no information on the subject.

ALLOWANCE To DETENUS FOR REPLACING UTENSILS, BEDDINGS AND WARM
CLOTHINGS, ETC.

11360. *Mr. Mohan Lal Saksena : Do Government give any recurring
allowance to detenus in the centrally administered areas for replacing
utensils, beddings, warm clothings, ete., bought out of initial allowance ?
1f not, are Government prepared to consider the advisability of granting
such recurring allowance at least triennially ?

DiscHARGE or ProviNciaL ForestT SERVICE OFFICERS BY THE PUNJAB
GOVERNMENT ON COMPENSATION PENSION.

1361. *Sardar Sant Singh : (¢) With reference to starred guestion
No. 1187, dated the 15th November, 1932, will Government please now give
a reply to the latter portion of part (d) of the same question as the reply
laid on the table of the House does not contain any information on the
point 7

(b) Will Government please state the authority under which they
accorded sanction to an act of the Punjab Government after the actual
discharge of the officers ¥

(¢) Is it a fact that the Madras Government also acted in the same
way and retired a few officers of the Provincial Forest officers ¢ If so,
how many officers were so retired ?

{(d) Is it a fact that on being memorialised, the Government of India
directed the Madras Government to compensate one Mr, Devadasan, E.A.C.,
Forests, for his premature retirement without the previous sanction of the
Governor General in Council ?

(e) If the answer to the above part be in the affirmative, are Govern-
ment prepared to direct the Punjab Government to compensate analogous
cases without any further harassment to the officers concerned ¥ If not,
why not ¢ v

(f) How many officers in all the provinces are thus entitled to com-
pensation for their premature retirement and what are their names ?

(g) Who is the officer of the Punjab Government who is responsible
for such retirements ?

Mr. M. W. Yeatts : (¢) and (b). It is not suggested that previous
sanction can be granted retrospectively. The intimation that the
reduction might be deemed to have been made with the previous sane-
tion of the Governor General in Council embodied merely a decision
which would have been taken had an application for previous sanction
actually béen made’

i (¢) In pursuance of their- Retrenchment Committee’s recommenda-
tion that two posts .in the Madras Forest Service should be held in

- tFor answer to this question, see answer to question No. 1359
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abeyance as a measure of retrenchment, the Government of Madras
ordered the retirement of two officers of the Provincial Forest Service
without obtaining the previous sanction of the Governor General in
Couneil.

(d) Yes.

(e) and (f). So far as Government are aware, there are no
analogous cases but enquiries are being made.

(g) The orders in question were those of the Government of the
Punjab.

RESTRICTIONS ON THE MOVEMENT OF MR. SAILENDRA NATH GHOSE, A
Poriticar. ExiLe iN THE UNITED STATES.

1362. *Mr. Akhil Chandra Datta : Will Government be pleased to

state : :

(¢) if they propose to discontinue the restrictions on the move-
ments of Mr. Sailendra Nath Ghose, who has been a political
exile in the United States for the last 20 years ;

(1) if they propose to permit him to return to India now and to be
in India without any restrictions ; and

(#11) if they have communicated their views in this matter to Mr.
Ghose ?

The Honourable Sir Henry Craik : I would invite the Honourable
Member’s attention to the reply given by me to Mr. Mohan Lal
Saksena’s question No. 630 on the 25th .September last. No restrie-
tions will be placed on Mr. Sailendra Nath Ghose in India so long as
he conducts himself in a lawful manner. Steps have been taken to
inform Mr. Ghose acecordingly through His Majesty’s Ambassador in
‘Washington and 1 presume he is now aware of Government’s decision.

SvysTEM OF ENROLLING THE ELECTORATE FOR THE FOoRTHCOMING ELECTIONS
IN THE PROVINCES.

1363. *Seth Govind Das : Will Government be pleased to state :

(a) whether or not it is a faet that the system of enrolling the
electorate for the forthcoming provincial reform elections
differ in the different provinces of the country ;

(b) whether or not the system of enrolling the electorate .under
the literacy qualifications differs in the different provinees ;

Yc) the policy behind the fixation of the discriminating systems of
suffrage for this particular electorate in different pro-
vinces ;

(d) the qualifications fixed for the literacy suffrage in the different
provinces ;

(e) the reason for fixing such a varying system in provinces within
one country ; and

(f) whether they propose issuing instruetions to provinces fixing
a minimum uniform qualification for this electorate for
all provinces in the country ¢ ’ '
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The Honourable 8ir Nripendra 8ircar : (a) and (b). Yes.

(¢) to (e). Under the Sixth Schedule to the Government of India
Act, 1935, literacy, that is, ability to read and write in some language
or dialect in common use in India selected by the person concerned, is
prescribed as a qualification for both men and women in the case of
Madras. In other provinces, it is so prescribed only in the case of
women. In Bombay and the Punjab literacy is also a special qualifica-
tion in the case of Scheduled Castes. This varying system is based
on the conditions prevailing in the different provinces. '

(f) No. The matter is already decided by the provisions eon-
tained in the Sixth Schedule to the Act.

SurrrAGE OF THE UNIVERSITY ELECTORATE IN THE CENTRAL PROVINCES.

1364. *8eth Govind Das : Will Government be pleased to state :

(a) whether or not it is a fact that in the Central Provinces the
suffrage of the university electorate is different from that
of other provinees ;

(b) whether or not it is a fact that in the Central Provinces the
suffrage of university electorate is confined only to Nagpur
University registered graduates of seven years standing ;

(¢) whether or not it is a fact that graduates in the Central Pro-
vinces from other universities and graduates of the Nagpur
University of less than seven years have been precluded
from the suffrage of the university constituency ;

(d) the policy behind this system of fixing the suffrage for this
constituency ; ’

(e) whether or not it is a fact that under the Montagu-Chelmsford
Scheme of Reforms, all registered graduates of
university residing within the province of the Central
Provinces and Berar were qualified to vote for this consti-
tuency ; and

(f) whether they propose to issue instructions 4o the Central Pro-
vinces Government to include all graduates of Nagpur
University of more than one year as well as all other
graduates residing within the provinece of other universities
in the list of voters ; if not, why not 1

The Honourable 8ir Nripendra 8ircar : (a¢) No. I invite the
Honourable Member’s attention to the provisions contained in the
',_Prowm:lql Legislative Assemblies Order in Council a copy of which &
in the Library of this House. '

(b) and (e¢). Yes. '

) (d) The franchise for University constituencies in the provinces

is _ger}erally uniform, namely members of the Senate or Court (or corres-

pending body) and all graduates of not -less phan seven years standing

ﬁ:ﬂtggr;ddas-.. such.in the register of the University to which the seat
igned. Y K :
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(e) The qualification under the existing” constitution is under the
terms of the Central Provinces Electoral Rules confined to persons
enrolled in the register of registered graduates of the Nagpur
University. 2

(f) No. The matter has already been settled by paragraph 20 (2)
of Part VIII of the Provincial Legislative Assemblies Order in
Couneil.

NEGOTIATIONS FOR A FRESH INDO-JAPANESE TRADE AGREEMENT.

1365. *Mr. 8. Satyamurti : Will the Honourable the Commerce
Member be pleased to state : '

(@) whether there is a stalemate in the Indo-Japanese negotiations;
(b) what the nature of the stalemate is ;
(¢) how long it is expected to last ;
(d) what the actual stage is at which the negotiations now
stand ;
(e) when the Honourable the Commerce Member expects the
negotiations to be completed ; and

(f) what are the causes for the delay in the conclusion of the
negotiations, and whether Government propose to take every
step to expedite the negotiations as much as possible, and if
not, why not ?

The Honourable Sir Muhammad Zafrullah Khan : I am unable to
add to the information T have given in the course of the current Session
concerning this matter.

EMPLOYMENT OF THE ““ DUFFERIN ’ CADETS As QFFICERS.
1366. *Mr. N. V. Gadgil : Will Government be pleased to state :

(a) whether in reply to Mr. M. Asaf Ali’s starred question
No. 456, asked on the 14th February, 1936, regarding the
employment of the ‘‘ Dufferin’® cadets as officers, the
Honourable the Commerce Member stated that the
question of attaching conditions regarding the training
and employment of Indians as apprentices and officers in
connection with subsidies given to the carriage of mails
will be considered when the contracts expire ;

(3) whether in reply to interpellation No. 5 of the Honourable
Mr. P. N. Sapru in the Couneil of State on the 17th
February, 1936, the Honourable Mr., T. A. Stewart, the
Commerce Secretary stated that the question of imposing
an obligation of the nature referred to hy the Honourable
Member on the Shipping Corpanies under contract for the
carriage of mails will be considered when the existing
.contracts expire ;.

(a) whether it is not a faet tha,t these eontracts are about te
.expire in March, 1987 B
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(d) if so, whether they propose to implement the undertakings
referred to above and use their bargaining power to
secure employment for Indian cadets in Shipping Com-
panies carrying mails and getting Government patronage
and subsidy before fresh contracts are given !

The Honourable 8ir Muhammad Zafrullah Khan : (a) and (b). Yes.

(¢) The mail contracts with the British India Steam Navigation
Company, and the British India Steam Navigation Company and the
Bengal Burma Steam Navigation Companies jointly are due to expire
on the 1lst April, 1937.

(d) Attention is invited to the replies given to the supplementa-
ries asked by Mr. Satyamurti in connection with his starred question
No. 666 on the 28th September, 1936. The matter is still under the
consideration of Government.

Boy Prons, OrricE aND DELIVERY PEONS OoF THE PosTs AND TELEGRAPHS
DEPARTMENT.

1367, *Mr, Muhammad Azhar Ali: (¢) Will Government be pleased
to state whether boy peons, office and delivery peons of the Posts and
Telegraphs Department, are members of the menia] staff, or are they
inferior servants, as specified in Special Circular No. 2, dated New
Delhi, the 16th Aprll 1931, issued by the Director-General ‘of Posts and
Telegraphs ¥

() Is a boy peon required, necessarily, to pass the infericr service
test prior to being appointed, either to the grade of an office or delivery
peon ?

(¢) What are the posts for which a ‘ Qualified boy peon’ is
eligible, preseribed in the Director (General’s ecircular aforementioned f
Does it include also the cadre of office and delivery peons ?

(d) How are examinations conducted from time to time to regnlate
promotions amongst boy peons for admission into the inferior service
open to them ? What is the position of a lad who qualifies when a
vacancy occurs, provided he is senior to the others in the service ?

(e) How does seniority weigh when other considerations are equal 1

(f) Is it a fact that in most circles the regulation of these appoint-
ments is left entirely in the hands of cirele clerks ?

(g) Do Government desire to remedy the injustice amongst this
class of servants by regulating their promotion on the basis of seniority
primarily, where other qualifications are equal ¥ If not, how do they
propos;: to remove the hardships and injustice done to the senior h8y
peons

The Honourable B8ir Frank Noyce: (a) to (e). The Honourable
Member’s attention is invited to the circular mentioned by him, a copr
of which has been placed in the Library of the House.

(f) and (g). Government have no reason to believe that the facts are
as stated by the Honourable Member. It is open to officials who have any
grievance to represent it in the usual manner %o 'the proper authority.
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PrNsjoNARY BENEFITS FOR MECHANICS AND MISTRIES IN THE POSTS AND
TeLEGRAPHS DEPABTMENT.

1368. *Mr, Mubhammad Azhar Ali: (¢) Will Government be pleased
to state whether it is a fact, that under notification No. S.-173|73|33,
in the Department of Industries and Labour, dated Simla, the 6th July,
1936, the Government of India have, on the specific recommendation of
the Director General of Posts and Telegraphs, absorbed telephone
operators and cable buper\'lsora on a penmonable. bagis from dates of
their respective appointments in the gervice {

() Is it true that mechanies and mistries in the service of the
Posts and Telegraphs Department, who, hitherto, had been consistently
assured, along with telephone operators and eable supervisors, when-
ever they had memorialised the Government, that their cases would be
favourably considered when the financial position improved, are denied
the benefits under the aforementioned notification 1 If so, why are
they being treated differemtly $

(¢) What led the Director General of Posts and Telegraphs to
recommend, distinctively, the cases of telephone operators and cable
supervisors ! How is the preferential treatment justified 1

(d) Is it a fact thal a large number of mechanies and mistries in
the Posts and Telegraphs Department are due to retire in the near future {

(e) Are Government now prepared to grant pensionary benefits with
retrospective effect as from date of appointment to mechanics and
mistries ¥ If not, how do they deny the consideration !

The Honourable 8ir Frank Noyce : (¢) Yes.

(b) and (c). The case of mechanics, mistries and the other mon-
pensionable personnel of the Department is under consideration separately.
It could not be considered with the case of telephone operators and cable
supervisors as certain information which was necessary had to be collected.

(d) Government have no information.

(e) As stated in my reply to parts (b) and (c), the questlon of
granting pensionable status to the classes of officials referred to is already
u;tdei- consideration ; and it is expeeted that a deeision will be reached
shortly.

ANoNYMOUS MEMORANDA MAKING FALSE CHARGES AGAINsT HINDU AND SIKH

1 Rarwway OFFICERs.

1369. *Mr, Amarendra Nath Chattopadhyaya : (a) Will Government
be pleased t6 state if they are aware of the fact that anonymous printed
memoranda shown as printed- by the FEdueational Printing Works,
Lahore, making all sorts of false charges against Hindu and Sikh
officers, are being sent to high officials of the Railway Board and the
Nerth Western. Railway 1 If so, have Government taken any steps
to put a stop to these attacks ¥

(b) If no steps have been taken, are Government prepared to
mstatqg.e investigations to get hold of the. originators of such. memo-
randa
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The Honourable Bir Muhammad Zafrullah EKhan: I would invite
the Honourable Member’s attention to my reply to Sardar Sant Singh’s
starred question No. 1345 asked in the House on the 15th October, 1936.

MeaT VENDORS ON THE NORTH WESTERN RAILWAY.

1370. *Mr. Amarendra Nath Chattopadhyaya : (¢) Will Government
be pleased to state if it is a faet that on the North Western Railway
Muhaminadan bread vendors are allowed to sell halal meat while the
Hindu bread vendors are not allowed to sell jhatka meat ¥

(b) 1f so, what are the reasons for this distinction, and are Govern-
ment aware that it is also a hardship to the non-halal eating section of
the travelling publie, inasmuch as it cannot easily obtain meat, particularly
at stations where there are bread vendors but no Hindu refreshment rooms t

(¢) Is it a fact that this subject was brought up at one of the
meetings of the North Western Railway, Lahore, Advisory Committee,
but it was brushed aside on the ground that the Muhammadan com-
munity would not like the sale of Jhatke by the Hindu bread vendors f
If so, will Government be pleased to state how they justify the sale of
halal meat, while prohibiting the sale of jhatke meat ?

(d) If the answer to the first part be in the affirmative, do Govern-
ment propose to place both the sections of the travelling public on an
equal footing in this matter of provision of facilities and respect of
feelings 1

The Honourable B8ir Muhammad Zafrullah Khan: (a), (b) and
(d). I would refer the Honourable Member to the reply I gave to Sardar
Sant Singh’s question No. 1344 on the 15th instant.

(¢) I understand from the Agent, N. W. Railway, that the subject
has not been discussed by the Advisory Committee.

STUDENTS PASSING FROM THE ‘A’ CLAsSS OF THE MACLAGAN ENGINEERING
CoLLEGE, LAHORE.

1371. *Raizada Hans Raj: (¢) How many students have passed
from the ‘ A’ Class of the Maclagan Engineering College, Lahore, so
far since its inception ?

(b) Of these, how many got training in the railway shops %

(¢) How many vacancies occurred in the supervisory posts during the
last nine years ?

(d) How many vacancies were filled by the ‘ A’ Class students ? .

(e) Ie it a fact that the College Advisory Committee includes heads of
Railway Mechanical and Electrical Departments, who have gontrol over
the training of studenis of the said College, both in the shops and college.
and will Government please state whether any preference was given to the
students of the said institution ¢ If so, how far t.. 1f not, why mnot ?

(f Is it a fact that the railway. cmpirjf‘ed-"n(}n-l{ad_a.ggnﬂ; College
students in supervisory posts while suitable Maclagan College stydenis
were available ¢ T
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(g9) Is it a fact that the diploma and the degree of that college are
both recogmzed by the Public Service Commission for superior
engineering services of the Government of India and that huge expenses
are incurred both by Government and the students on their education ?
If so, will Government plea&e state if it is a fact that the railway gives
the same start to both ‘A’ and ‘B’ Class students at the tlme of
employment ?

(h) If 80, do Government propose to give any preference to qualified
students of ° A Class on account of their higher merit over qualified
students of ‘B ’ Class ¥ If so, how far ¥ If not why not?

(4) Is’it laid down by the Railway Board that recruitment of officers to

the lower gazetted ranks and superior revenue esiablishment of Mechani-

cal, Transportation Departments will also be made by promotion of suituble

subordinates whose names may be borne on the approved list, and if so,

will Government please state how many subordinates are on the approved
list ¢

(5) What are their academical and technical qualifications ?

(k) How many vacancies occurred in the lower gazetted service
during the last five years and out of these how many were given to
subordinates ?

(1) Is it a faet that subordinates with no academical and technical
qualifications were promoted, whereas the claims of qualified men
were ignored ¥ If so, do Government propose to redress the grievances
of those so affected ¥ If so, when ¥ If not, why mnot !

(m) Is it a fact that the * A ’ class course of the Maclagan College
is in accordance with the special requirements of the railway, and, if so,
was any preference given to them in filling up the above mentioned
vacancies * If so, how far ¥ 1f not, why mnot ?

The Honourable Sir Muhammad Zafrullah Khan : I am collecting
information and will lay a reply on the table of the House in due
course.

SpECIAL CrAss APPRENTICES OF SUPERIOR RATLWAY SERVICE.

1372, *Raigada Hans Raj: Will Government please state, with
regard to the special class apprentices of superior railway services :

£a) what is the total number of special class apprentices who
have successfully completed their course so fa._r ;

(b) what has been the total expenditure ircurred by Government
per head on their training fron. beginning to end.
ineluding stipends, travelling facilities, training both in
“India and Overseas, and also passages ; and

(¢) are Government prepared to consider the alternative proposal
of employing qualified men from outside sources and g'mng
them short period speclal training to. suit the railway’s
reqmi'ements for- superior revenue estabhshments?

The Hononrable Sir Huhammsd Zafrullah Khan :: (¢) Thirty.



3304 LEGISLATIVE ASSEMBLY. [16TE Oct. 1936.

(b) The approximate expenditure in connection with the training of
a special class apprentice in the Mechanical Engineering and Transporta-
tion (Power) Department is Rs. 22,490 and in the Electrical Engineering
Department Rs. 23,490.

(¢) The matter is under consideration,

C1viL LIBERTIES ASSOCIATION STARTED BY PANDIT JAWAHARLAL NEHRU.

1373.  *Mr. Mohan Lal Saksensa : Will Government be pleased to
state what is-their policy in regard to the Civil Liberties Association started
by Pandit Jawaharlal Nehru ? .

The Honourable Sir Henry Oraik : The attitude of Government
towards the Civil Liberties Union or any other organisation must
necessarily depend upon its future activities.

PoruLarIsSING OF CaSHEW NUTS IN EUROPE AND PARTICULARLY IN ENGLAND,

1374. *Mr. Mohan Lal 8aksena ;: (¢) Has the attention of Government
been drawn to the letter of ‘‘ Indian Importer ’’ published in the Times
of India, recently, regarding popularising of cashew nuts in Europe and
particularly in England ?

(b) If so, what steps, if any, have been taken to popularise them ?
The Honourable 8ir Muhammad Zafrullah Khan : (¢) Yes, Sir.

(b) The Government of India have the matter under consideration
in consultation with the High Commissioner for India in London.

INDIANISATION OF THE ARMY.

1375. *Mr. Mohan Lal 8aksena : Are Government aware that Indianisa-

tion as is being carried out in the Army is not popular with the Indians !
Is it a fact that.: '

(+) no European is placed under an Indian officer ; if so, why ;

(#¢) in India more seats in the military academy are given to
‘Y’ than civil cadets who pass a competitive examina-
tion while in England the number of ‘Y ' cadets iz very
small ;

(#1) the Dehra Dun officer has an ambiguous position in relation to
the British troops inasmuch as he has command only over them
but no power of punishment ;

<
(#v) a European who enters Royal Military College, Sandhurst, on
the same date as an Indian who enters the Academy at
Dehra Dun comes ont, as a commissioned officer a year earlier
thsén the Indian by which the latter loses seniority aud pay ;
an ..
(v) the Sandhurst product gets Rs. 150 per mengem more than
Dehra Dun one as overseas allowance, which enables him to
make a better show 1 e NS "
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Mr. G. B. P?. Tottenham : The reply to the first sentence is in the
negative. The replies to the other parts are as follows :

(¢) T would refer the Honourable Member to the answers I gave
to Mr. S. Satyamurti’s starred question No. 19& on the 8th
September, 1936.

(#) No.

(#%) The position may be as statéd by the Honourable Membef but
Government do not see any ambiguity id it. e

(sv) Cadets from the Indian Military Academy have their commis-
sions ante-dated by one year to meet the point mentmned
by the Honourable Member.

(v) The pay of Indian Commissioned Officer is based on the
principle that he is serving in his own country, whereas those
from Sandhurst are not.

ProMOTTONS TO THE RANK OF A JAMADAR OR SUBEDAR IN INDIANISED UNiTS.

1376. *Mr. Mohan Lal Baksena : (a¢) Is it a fact that the chances of
recruits in Indianised units for promotion to the rank of a Jamadar or
Subedar are practically non-existent ?

(b) If so, have Government considered whether, and if so, how if will
affect the quality of recruits and the efficiency of the Indianised units ?

Mr. G. R. F. Tottenham : (a) No. Indian other ranks of Indianised
units are eligible for promotion to the rank of Jamadar and Subedar in
non-Indianised units of the same group or regiment on the basis of
equality of opportunity with Indian other ranks of the latter units. They
are also eligible for promotion to Indian warrant officer, classes I and II,
in their own units and a limited number are of course eligible for promo-
tion to commissioned rank through the Indian Military .

(3) Does not arise.

INDIANS SENT AWAY FROM THE ARMY UNDER WAR BLoCk SCHEME.

1377. *Mr. Mohan Lal Saksensa : (a¢) Is it a fact that nearly one
thousand officers were axed in 1923 and were paid large sums, varying
from 20 to 30 thousand rupees by way of gratuity !

(b) Is it also a fact that the. aforesaid order was modified inasmuch
as it affected the Indians, on the ground that all Indian efficers should be
retained to help the Indianisation Scheme !

(¢) Is it a fact thnt these Indian officers who were not allowed to
leave the Army under the surplus officers’ scheme in 1923 are now being
sent away under the War Block Scheme {

(d) If so, will Govemmemt state their total number ¢

Mr Q. R. F. Tottenham : (a) The facts are more or less as stated
by the Henourable Member.

(b) Not so far as the Government of India are aware.
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(c) and (d). Twelve King’s Commissioned Indian officers whoss dates
of commission fall between the 4th August, 1914, and the 31st December,
1920, have been or are being placed on the Spemal Ungmployed List.

INp1AN CoMmissioNED OFFICERS IN THE ABMY PASSING PROMOTION
. . EXAMINATION AND REPORTED FIT FOR PROMOTION.

1378. *Mr. Mohan Lal S8aksena : (¢) How many Indian commissioned
officers in the Indian Army have passed promotion examinations and were
reported fit-for promotion during the last two years ?

(b) How many of these have already been placed on the special
list and how many are warned and ea.rmarked to be sent away under the
‘War Block Scheme 1

(¢) Of the former, how many have been placed on their volunteering
to go under the scheme and how many have been selected by the
department 1t

(d) How many of the latter have been pronounced fit for promotions !

Mr. G. R. F. Tottenham : (¢) Information is bemg collected and
will be laid on the table of the House in due course. )

(d) and (¢). Eight King’s Commissioned Indian officers have been
compulsorily placed on the Special Unemployed list, three have been
warned that they will be and one has volunteered.

(d) None.

War BLOCK SCHEME.

1379. *Mr. Mohan Lal Saksena : (¢) Why has the War Block Scheme
been introduced ? .

(b) What are its financial advantages ¢
Mr. G. BR. F. Tottenham : (a) and (b). I would refer the Honour-

able Member to His Excellency the Commander-in-Chief’s speech in the
Council of State on the 18th September, 1935.

ADVISABILITY OF NOT SENDING AWAY ANY INDIAN OFFICER UNDER THE WAR
Brock SOHEME,.

1380.*Mr. Mohan Lal Baksena : In the interests of Indianisation
scheme, do Government propose to consider the advisability of not sending
any Ind.lan officer under the War Bloek Scheme, as was done in 1923 under
the gratuity scheme ? g

Mr. G. B. F. Tottenham : It would not be. in the interests of
Indianisation to impose a lower standard of efficieney on Indian officers
than on British nor can I agree that there is any precedent for such a
course in the 1923 scheme.

INDIANS SENT OVERSEAS DURING THE LAST EUROPEAN WAR.

1381. *Mr, Mohan Lal Saksena : (a) What was the total number of
Indians, combatants and others sent overseas during the last European
War {
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(b) Howmanydthmemtmthemwmdlmhledi

(e) How much money was paid to them as compensation or pension
during the last 20 years 1

(d) How many of these are stlll alive and how are they employed !

Mr. G. R. F. Tottenham : I would refer the Honourable Member to
the answer I gave to his question No. 850 on the 7th October, 1936, and
to the publication entitled ‘‘ India’s contribution te the Great: War 7',
which contains the required information and which is;in the. Library.

NUMBER OF PERSONS RECRUITED DURING THE LasT WAR. .

1382. *Mr. Mohan Lal Saksena : Will Government be pleased to state
districtwise, the number of persons recruited during the last war ?

Mr. G. B, F. Tottenham : The information required by the Honour-
able Member is given by provinces on page 277 of the publication men-
tioned in my reply to his previous question. It would entail too much
time and labour to collect the same information by districts.

MONEY FROM THE INDIAN EXCHEQUER SPENT OVER THE LasT EUROPEAN
Wﬂ

1383. *Mr, Mohan Lal Saksena : What was the total amount of money
spent from the Indian Exchequer over the last European war ?

Mr. G. R. F. Tottenham : I would refer the Honourable Member to
the reply I gave to his starred question No. 850 on the Tth October, 1936.

MONEY RAISED BY VOLUNTARY CONTRIBUTIONS FOR THE GREAT WAR.

1384 *Mr, Mohan Lal S8aksena : Will Government also state how much
money was raised by voluntary contributions for the Great War ¢

Mr. G. B. F. Tottenham : The Honourable Member will find such
information as is available in the book to which I have previously referred
him called ‘‘ India’s contribution to the Great War ’’.

GREAT BriTan’s CONSULTATION WITH INDIA BEFORE JOINING THE LAST WAR.

1385. *Mr. Mohan Lal Saksena : Was the Government of India con-
sulted before Great Britain joined the last war 7

Sir Aubrey Metcalfe : No, Sir.

" FEELINGS IN INDIA REGARDING INDIANS NOT HELPING GREAT BRITAIN IN
Furure WaRrs.

1386. *Mr. Mohan Lal Saksena : (a) Are Government aware of the
feelings of the people of India regarding Indians not helping Great Britain
in future wars !

(b) If not, do Government propose to take necessary steps to ascertain
them before committing India to any war responsibility in the future ?
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The Honburable 8ir Henry Oraik : (a) If by ‘‘the people of
India ’’ the Honourable Member refers to certain Congress leaders, Gov-
érhmént dre awate of the views expresSed by them. They do miot believe
that these views are generally held by the people of  India.

(3) Dods rot -arise.

PROCEDURE ¥OR SELEOTION OF CANDIDATES FOR PUBLIC SERVICE CoMMISSION
S EXAMINATIONS.

1387. *Mr. Mohan Lal Saksena : (a) Is it a fact that the Public
Service Commission are empowered to restrict the number .of candidates
for admission to various examinations and to select the requisite number out
of the applicants ¥ If so, will Government be pleased to state the rules
under which they have been empowered, as well as the procedure by
which selections are made !

(b) What particular qualifications, if any, are taken into considera-
tion while making such selections 1

(c) Are the candidates interviewed for purposes of sueh selection !
(d) Are recommendations taken into consideration 1

(e) Are Government aware of the great amount of dissatisfaction
caused amongst the applicants by this method of selection ¥ If so, are
Government prepared to frame such rules as to minimise the g#foresaid
dissatisfaetion and to leave no room for special favouritism ?

The Honourable Bir Henry Oraik : (a) I would refer the Honour-
able Member to the answer given by me on the 15th October, 1936, to part
(e) of his question No. 1318.

(b) The Commission take into aceount all considerations which appear
to them to be relevant.

(¢) Not usually.

(@) I would refer the Honourable Member to the reply given to part
(b). If by ‘ recommendations ’ he means canvassing, the answer is in the
negative.

(e) Dissatisfaction is inevitable, the reduction is a disagreeable
necessity. The Public Service Commission was set up in order to attain
the object which the Honourable Member appears to have in mind.

SELECTION oF CANDIDATES BY THE PusLic SERVICE COMMISSION FOR THE
INDIAN AUDIT AND ACCOUNTS SERVICE EXAWINATION,

1388. *Mr. Mohan Lal 8Saksena : (a) Is it a fact that for admission
to the forthcoming competitive examination for the Indian Audit and
Accounts and other services, a humber of applicants who had better
academic qualifications than those selected have been rejected !

(8) Is it not a fact that third class B.A.’s have been given preference
over second class B.A.’s, M.A.’s and M.Sc.’s 1

(¢) It so, will Government explain the poligy followed by the Public
Scrviee Commission in the matter of selection ?
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Mr. W. W. Nind : With your permission, Sir, I propose te reply
questions Nos. 1388 and 1425 together. The information is being obtained
and will be laid on the table in due course. :

SELECTION OF CANDIDATES BY THE PuUBLIC SERVICE COMMISSION FOR
CERTAIN EXAMINATIONS.

1389. *Mr. Mohan Lal 8aksena : (¢) While making selection, do the
Public Service Commission take into consideration the age of the candi-
dates ?

(b) If so, do they give such candidates preference as are likely to
become over age over others 7 If not, why not §
The Honourable 8ir Henry Craik : (¢) and (b). I would refer the
I{:}onourable Member to the reply just given to part (b) of his question
0. 1387.

SeLrcTION OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR
CERTAIN EXAMINATIONS.

1390. *Mr, Mohan Lal Saksera : Will Government state whether,
while making selection, the Public Service Commission give any prefor-
ence to such candidates as have been refused admission at the previous
examinations ¥ If not, why not ?

The Honourable 8ir Henry Oraik : I would refer the Honourable
Member to the reply given to part (b) of his question No. 1387.

RULES REGARDING THE SELECTION OF APPLICANTS FOR ADMISSION To PuBLIC
SErvICE ComMIssioN EXAMINATIONS.

1391, *Mr. Mohan Lal Saksena: Do Government propose to
publish the rules regarding the selection of applicants for admission, for
the information of the prospective candidates ?

The Honourable 8ir Henry Craik : I would refer the Honourable
Member to the reply given on the 15th October, 1936, to part (¢) of his
question No. 1318. The rules for the various examinations are published.

REFUND oF FEES OF APPLICANTS NOT ADMITTED TO COMPETITIVE
EXAMINATIONS OF THE PuBLIC SERVICE COMMISSION.

1392. *Mr. Mohan Lal Saksena : Do Government propose to make it
a rule that the fees of such applicants as are not admitted to the compe- =

titive examination, shall be refunded ?

The Honourable 8ir Henry Craik : No examination fees are charged
in such cases. Government see no reason to refund the application fees in
view of the trouble and expense involved in dealing with the applications
and in making a preliminary selection among the applicants.

Bo0OKS CONFISOATED UNDER THE SEa CusToMs Acrt.

1393. *Mr. Mohan Lal Saksena : Will Government lay on the table
a list of books confiscated under the Sea Customs Act ?

L40RLAD B
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.. - The Honourahle 8ir Henry Craik : If the Honourahle' Member will
let me know the period for which the information is required, I will eae
whether it is possible to obtain it.

ABOLITION OF CLASSIFICATION OF PoLITICAL PRISONERS.

1394, *Mr, Mohan Lal Saksena : (a) Are Government aware of the

large number of meetings leld all over the country on the 13th September,
at which resolutions were passed urging for the abolition of classification
of political prisoners and the creation of one class for all 1

() If so, what action, if any, have Government taken to ameliorate
the condition of Political Prisoners t

The Homourable B8ir Hem*y Oraik : (o) I have seen newspaper
Teports.

(1) I would refer the Honourable Member to the replies which 1 gave
to parts (¢) and (g) of Mr. Satyamurti’s question No. 678, dated the 28th
September, 1936, and to the supplementary questions asked thereon,

Froumwe Up oF Vacancies oF CooLiEs AND WIREMEN IN THE ELECTRIC
DeparT™ENT OF THE NORTH WESTERN RarLway, DEvrml.

1395. *Maulvi Badi-uz-Zaman : {¢) Is it a fact :

(4) that about twenty vacancies of coolies and wiremen were filled
up in the Eleciric Department of the North Western Rail-
way, Delhi, under the construction head ;

(#i) that not a single Muslim, except one .ar two, coolie has been
recruited against these vacancies ; and

(444). that these vacancies were not advertised ?

(b) If the replies to the parts above be in the affirmative, will Govern-
ment please state what action they propose to take against the officer
rg.sponsiblg for the infringement of rules of recruitment ? -

The Honourgble Sir Muhammad Zafrullah Khan: With your per-
mission, Sir, I propose to reply to questions Nos. 1395 and 1396 to ether
Government have no information. These are matters of detailed inis-

tration within the competence of the Agent, North Western Railway, to
whom copies of the questions have been sent for information and such
action as he may consider necessary.

“ RECRUITMENT OF STAFF FOR ELECTRIC STATIONS TO BE OPENED AT MEERUT
Crty, MUZAFFARNAGAR AND SAHARANPUR.

11396 *Maulvi Badi-uzZaman : (o) Is it a fact :

(i) that stations of Electric Department are going to be opened
at Meerut City, Muzaffarnagar and Saharanpur, ete., in
near future ; and

(1) that the recruitment for these stations will be made by Mr.
Wadhawan, senlor chargeﬁnan?

tFor answer to this question, see answer to question No. 1395.
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. {p) If 4he guswer to the preceding parts be in the affirmative, will
Goyernment please state what steps they propose to take to safeguard the
interests of Muslims at the time of recruitment 1

ConrmuatioN oF SpEciAL TickET EXAMINERS ON THE NoRTH WESTERN
' Ramway.

- 1397. *Mr. Lalchand Navalrai : With reference to the answer to part
(¢) of my starred question No. 220 asked on the 10th Pebrhary last, will
Gb?erhn:pie?qt be pleased to state : ' '

(a; whether the confirmation of the Special Ticket Examiners on
the North Western Railway has since been ordered ; and

(b) if the reply to part (a) be in the negative, whether, in view of
the fact that they were informed by the North Western
Railway in last February, that the question of confirmation
of the Special Ticket Examiners was in hand and that the
orders would be issued shortly, they propose to direct the
confirmation of Speeial Ticket Examiners at an early date,
if not, why not ¢

_'The Honourable 8ir Muhammad Zafrullah Khan : 1 am collecting
mmformation and will lay a reply on the table of the House in due course.

Pass RuLEs oN THE NorRTH WESTERN RaiLway.

1398. *Mr. Lalchand Navalrai : (a) Are Government aware that
under exception (%) to Rule 36 of the Pass Rules issued by the North
Western Railway Administration, lady typists, lady booking clerks, lady
telephone clerks, lady teachers and lady nurses in hospitals, ¢ould be given
cecond class passés irrespective of what salaries they may be drawing !
If so, why has such a rule been made ?

(b) Is it a fact that on revision of the Pgss Bules under the Railway
Board’s letter No. 2740-T.|A. of 21st September, 1935, only lady t
in railway schools, lady typists, lady telephone clerks and railway hospit:
nurses are eligible for second class passes irrespective of what salaries they
may be drawing 1

(¢) Why have lady booking clerks and ticket collectors been denied
the privilege of second class passes, irrespective of their pay

(d) TIs it a fact that lately on the recommendations of the Advisory
Committees, or public demand, a minimum quota of Indians is being
vecruited to the posts of lady ticket collectors and booking elerks and

the privilege of second class passes is denied to them ?

(¢) Do Government propose to direct that this diserimination in
regard to lady ticket collectors and booking clerks be done away with 1
If not, why not ¢

The Honourshle Bir Muhammad Zafrullah Khan : (@) Yes; the
rule was intended to give certain classes of lady employees greater eon-
veniences when travelling by train than they would ordinarily be en-
titléd to op the basiz of the salaries drawn by them, as at the time the

1408LAD B2
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rule was framed many years ago, they were being generally recruited
from a better educated class than that from which the ma.;onty of sini-
lar employees were being recruited.

(b) Yes.

(¢) and (d). Lady booking clerks and ticket collectors were deleted
from the list of lady employees entitled to second class passes irrespec-
tive of their pay in accordance with the recommendations of the Indian
Railway Conference Association. Government have not prescribed, nor
are they aware that any Railway Administration has fixed a minimum
quota in regard to the number of Indians that may be recrm'ted

(e) T am having the matter examined.

TENDER FOR THE SUPPLY OF INDIGENOUS RED OXInE PAINT.

1399. *Raizada Hans Raj : (¢) Is it a fact that the Indian Stores
Department invited the supplementary tender No. M..7344 in November,
1935, and gave contracts for the supply of Indigenous Red Oxide Paint
Readymixed with the European firms Messrs. Jenson and Nicholson and
Shalimar Paint Works at Re. 1-10-0 per gallon for painting of the State
Railway Wagons 1

(b) Isita fact that the change in painting the wagon bodies and under-
frames of the State Railways from Black to Red actually took effect from
1st September, 1936, instead of 1st March, 1936, the beginning of the
financial year ¥ If so, will Government be pleased to state the reasons for
not painting the wagons Red from 1st March, 1936, with Red Oxide paint at
Re. 1-10-0 a gallon ?

(¢) Is it a fact that Indian Stores Department has also placed con-
tract for Artificial Red Oxide Paint Readymixed for Great Indian
Peninsula Railway, at Re. 1-14-0 per gallon from the same European
firm who is given the contract for the Indigenous Red Oxide Paint at
Re. 1-10-0 a gallon ? If so, will Government be pleased to state the reasons
for puyment Re. 0-4-0 per gallon extra for the Artificial Red Oxide Paint
from the same European firm for the use of Great Indian Peninsula
Railway only ¢

(d) Do Government propose to inquire into the reasons why the
purchase at Re. 1-14-0 a gallon was made when a contract for the supply
of Indigenous Red Oxide Paint was in force with the same firm at
Re. 1-10-0 a gallon ¥ If not, why not ¢

(e) Is it a fact that the Great Indian Peninsula Railway required a
Red Oxide Paint to B S Shade 73 which is a natural, Gulf Oxzide Shade ?

(f) Are Government aware of the fact that Murarka’s offer for 9111!
Oxide in original tender No, M.-6430 was the lowest ¢

(g) Are Government aware that this undermines the palicy of the
Government for the development of the Indian Paint Industry and do
Government propose to enquire into the matter ¥ If not, why not 1

The Homourable Sir Frank Noyce : (a) Contracts for the supply
of readymixed red oxide paints were awarded to both the firms men-
tioned. Two varieties of the paint, both of Indian manufacture, were
purchased from: the Shalimar Paint Works, one a¢ Rs. 1-14-0 per gallon.
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and one at Rs. 1-10-0 per gallon. One variety of the paint, also of
Indian manufacture, was purchased from Messrs. Jenson and Nicholson
at Rs. 1-10-0 per gallon

(b) Yes. The reasons for giving effect to the change in painting
wagons from 1st September 1936 were, firstly, because State Railways
had stocks of black paint which had to be consumed, and
secondly, because experiments had to be conducted to arrive at a satis-
factory formula for the mixing and application of the red oxide paint.

(¢) No, the red oxide paint purchased for the Great Indian Penin-
sula Railway is Katni Red Oxide paint and the contract was placed with
Shalimar Paint Works. The second part does not therefore arise.

(d) Does not arise.

(e) The Great Indian Peninsula Railway requires a certain quantity
of red oxide paint of the shade mentioned for painting coaches, but for
painting wagons that shade is not essential.

(f) Presumably the Honourable Member refers to tender No.
M.-6470. The Murarka Paint and Varnish Works, Limited, did not submit
the lowest offer for the different varieties of gulf oxide.

(g) This does not arige,

INTTIATION OF A NEW GRADE OF CLERKS FOR SUPERVISORY DUTIES IN
TeELEGRAPH OFFICES.

1400. *Mr. Muhammad Asghar Ali: (¢) Will Government be pleased
to state whether it is a fact, that the Posts and Telegraphs Department
have, recently, initiated a new grade of clerks for supervisory duties in
Telegraph Offices T

" (b) What is the pay and prospects of these officials 7
(¢) What are their duties and functions 1
(d) Who performed these duties previously %

(e) How are the aforementioned appointments made ! Is it by
regular examination ¥ If not, why not ?

(f) Is it not the case that outsiders are being subsidized to instal
plant and apparatus on the Engineering side, and that the cadre of divi-
sional engineers are being increased ?

(9) Did Government consider whether educated men could be induced
into this special cadre from amongst graduates at least, and others suited
to the pature of supervisory duties involved ?

(k) Do Government. propose to restrict these offices exclusively to
suitable telegraph element, or, in the alternative, appoint only graduates
in these posts ¥ If not, why not 1

The Honourable Sir Frank Noyce : (a) No.

(b) to (¢). Do not arise.

(f) The reply to both paris of the question is in the negative.

(g) Government have no reason to believe that there is any need to
recruit graduates for this particular purpose as.suitable men with experi-
ence are available among the existing staff
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(R) The reply to the first part is in the negative. As regards the
liitter part, the Hohourable Member’s attention is invited to the reply
given to part (g) of the question.

Ramwiy COLLISION BETWEEN TINSUKIA AND LumpmNe DISTRICT ON THE
Assam Bewngan Ramwway.

1401. *Mr. Kuladhar Chaliha : (a) Will Government be pleased to
state how many railway collisions happened or were averted on the Assam
¥e_q,ga’.l Railwgy between September, 1933 and April, 1935, between

insukia and ‘Lumﬁmg districts ¢

(b) Was a collision averted at Mariani on 9th December, 1935, between
303-Up Mixed Train and 30-Down Assam Mail ¢

(c) Was an Assistant Station Master dismissed on this account ¢
(d) Who signed the Train Warning Approach Book 1

(e¢) Was there an averted collision between 2_9-Up Assam Mail and
Down Goods Special on 18th May, 1934, at Furkating Railway Station of
the Assam Bengal Railway 1 '

(f) Was there an averted collision between 301-Up Mixed and 32-Down

Mixed Train at Lumding of the Assam Bengal Railway line on 1st March,
1935 ¢

(9) Will Government please state whether wholetime Yard Assistant
Station Master works at that junction, who is directly responsible for
dtfénding to the points ¢

(k) Did a collision occur at Sapekhati Railway station of the Assam
Bengal Railway on 13th July, 1936, between 32 Down Mixed Train and

ﬁgi;[}p Goods Train, when cow-catchers were broken and passengers badly
en 1

(1) Will Government please state whether in this station only the
Station Master is responsible for pdints and no other officers are kept to
help him ¢ :

(7) Wil Government be pleased to state whether Train Warning
Approach Books are kept at junction stations ?

. (F) Who keeps them * Who are primarily responsible for points at
such junctions f :
D, %’hg{;”gre‘_the working hours of an Assistant Station Master in

Wiy

,0Mpanies

(m) How many hours a day an Assistant Station Masterzat L ding
Tinsukia, and Mariani stations of the Assam Bengal Rb,ilway'wo;-ﬁ, and
whéther he works more hours a week than the Act dllows ¢ ) '

it . L . .o t i ' L

The Honourable Sir Muhammad Zafrullah Khan: I am obtatning
the information asked for by the Honourable Member and will lay &

reply on the table when it is received. T

APPOINTMENT OF ASSAMESE IN THE SUPERIOR SERVICE OF THE ASsaM BENGAL
¢ RAILWAY.
1402. $Mr. Kuladhar Ohalila : (a) Will Goveriheiit please statd
whether any officer has ever beéni appointed ih ®hé #fiperior service of
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the Assam Bengal Railway from the people of Assam, through which area
this railway passes and from which revenue is received § If mnoi, why
not ¢

(b) Do Government propose to move the Agent and the H.Ome
Board of the Railway that claims of such candidates should be given
first preference in future in filling up the vacancies {

The Honourable 8ir Muhammad Zafrullah Khan: (¢) As regards
the first part of the question, Government have no information. The
latter part does not arise.

(b) Government have not accepted the principle of ma.kmg reeruit-
ing on territorial basis but they are informed by the Agent, Assam
Bengal Railway, that the claims of Assamese candidates have been given
and will continue to be given full consideration in fresh recruitment, pro-
vided candidates possessing the necessary qualifications were available.

APPOINTMENT OF MR. HoMaN As DIVISIONAL SUPERINTENDENT, KARACHI.

1403. *S8ardar Sant Singh: (g) Is it a fact that Mr. Homon,
Divisional Superintendent, Karachi was condemned on the East Indian
Railway as unfit to hold charge of a Division ¢

(b) Is it a fact that this new officer has again been given a chance
on the North Western Railway, and that Indian officers against whom
there is nothing and who have never been tried and condemned, are not
being given a chance at all ¢

The Honourable Sir Muhammad Za.frulla.h Khan : (a) No.
(b) Does not arise.

WorkmNg Hours oF DRIVERS WORKING BETWEEN ROHRI AND SIBI ON THE
NortH WESTERN RAImLway.

1404. *Mr. Lalchand Navalrai: (¢) Will Government be pleased to
state if drivers on the North Western Railway working between Rohri and
Sibi, are made to work without sufficient rest being given to them ¢t

(b) Is it a fact that 279-Up Fruit Train starts from Rohri at 10 A.M
and reaches Sibi at 17-35 and 54-Down Passengers leaves Sibi at 1-7 A.m.
and drrives at Rohri at 23 hours ?

(¢) Is it a fact ¢hat the driver and firemen, who run with 279 Fruit
Train, return in charge of 54-Down Passenger and get only about 44 hours
rest 1

- (4) Has this fact of their under-rest making the happening of
some Wkeidént likély, come to the notice of the authority ¥ If so, what
gteps have they taken to provide for suﬂiclent rest for this running staff 1

¢ (¢) Do Government propose in the interest of the safety of the
travelling public to issue orders for regulatmg their duties with sufficient
intervals for rest ?

The Honourable 8ir Muhammad Zafrullah Khan: Government
Itave no information. The matters referred to are of detailed admiaistra-
tion within the competence of the Agent, North Western Railway, to whom
a copy of the question has been sent for information and such action as
he may consider necessary.
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RACIAL DISCRIMINATION IN THE MATTER OF PROMOTION oF OFFICE
SUPERINTENDENTS ON THE NORTH WESTERN RarLway.

1405. *Mr. Lalchand Navalrai : (a) With reference to Government
answer to part (h) of my starred question No. 1659, asked on the 16th
April last, will Government be pleased to state whether it is a fact that out
of 16 Office Superintendents, five are Europeans and Anglo-Indians, while
eleven are Indians ?

(b) Is it a fact that out of five Anglo-Indians and Europeans, four
had officiated in gazetted posts in 1934-35 and 1935-36, thus giving 30
per cent. of them promotion to officiate in gazetted posts, while only four
oui of the eleven Indians had been allowed to officiate, a little over 36 per
cent. 7 If so, what is the reason for such low percentage for Indians f

(¢) How do Government justify higher percentage of appointments
being given to Anglo-Indians and Europeans 1

(d) Will Government be pleased to state the reasons for overlooking
the claims of senior Indians ¥ Why have they not been selected for
promotion to gazetted posts ?

The Honourable Sir Muhammad Zafrullah Khan : With your per-
mission, Sir, I propose to reply questions Nos. 1405 and 1406 together.

I am collecting information and will lay a reply on the table of the
House in due course.

ProMoTION OF OFFICE SUPERINTENDENTS ON THE NORTH WESTERN
RaArLwaY.

11406, *Mr. Lalchand Navalrai : (¢) With reference to the statement
laid on the table of the House in reply to part (h) of my starred question
No. 1659, asked in April, 1936, regarding promotion of office Superintend-
ents on the North Western Railway +o gazetted posts, will Government
be pleased to state the period each office Superintendent referred to in
part (h) of the reply above, had officiated during 1934-35, 1935-36, and
1€36-37 (up to date) ¢

(b) What are the rules regarding.promotion of office Superiniendents
to officiate in gazetted . ranks ? In case two persons are fit for promotion
to officiate in higher gazetted posts, is the senior man given chance first 1
If not, why not ¢

(¢) 1f the reply to part (b) above be in the affirmative, has this
practice been followed by the North Western Railway Agency in making
officiating promotions of office Superintendents ¥ If not, why not ?

(d) What is the masximum period for which preference is given to
the local man, or a person readily available, irrespective of seniority to
officiate in gazetted posts ¥ If no such limit is prescribed, will Govgrn-
ment be pleased to state why no definite rnles are 1aid down on the subject ?

(e) If the permanent promotions to gazetted posts are made by the.
Railway Board, what action does the Board take to see that in the matter
of officiating promotions some well defined policy is followed ' I¥ so,
what is the general policy laid down by the Railway Board for the gnidance
of the Agencies ! ' e
tFor answer to this question, see answer to question- No. -1405.
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(f) Isit a fact that in making permanent promotions the Board takes
into consideration the officiating service put in by each employee in gazetied
ranks ! If so, what steps does the Railway Board take to see that each
employee has a fair chance to put in officiating service when chances offer {

_ (g) If oﬁ_ciating service is no criterion for making permanent promo-
tion of subordinates to gazetted posts, what other comsiderations weigh
with the Railway Board in ma.kin.g such promotions ?

PROMOTIONS FROM SUBORDINATE SERVICE TO Gmmn PosTs MADE ON THE
NorTH WESTERN RATLWAY.

1407. *Mr. Lalchand Navalrai: (¢) Will Government be pleased tc
glate the percentage of promotions made on the North Western Railway

from subordinate service to gazetted posts, permanent and officiating
separately during 1934-35, 1935-36 and 1936-37 (up to date) ?

{(b) What is the percentage of posts reserved for promotion from
subordinate ranks to gazetted service, permanent as well as officiating
separately ?

(¢) Has this percentage been increased in actual practice ¥ If so,
why ¢

The Honourable Sir Muhammad Zafrullah Khan : (a¢) The inform-
ation is not readily available and its collection will involve an amount
of labour and expense not likely to be justified by results.

(b) Twenty per cent. of permanent vacancies for Indian recruitment
tu the superior services are reserved for promotion from the Lower (Fazet-
ted Services and subordinate ranks.

(¢) No percentage has been fixed for officiating promotions.

REDUCTION OF ONE SET OF CERTAT™N SECTIONS OF THE RA]'LWAY Marm
SERVICE.

1408. *Seth Haji Abdoola Haroon : (a) Is it a fact that one set has
been reduced of the F, J and W Sections of Railway Mail Service ?

(b) Is it a fact that the staff affected have protested against the
reduction of sets alleging ‘“ no justification ’’ therefor ¢

'. (¢) Is it a fact that due to the reduction in sets ~ extra cost on
double duty allowance paid to Railway Mail Service Sorters and other
staff have abnormally increased and in some cases exceeds the expenditure

on the staff of the sets reduced ?

(d) Are Government prepared to order an enquiry into the matters
referred to in parts (@) to (¢) above and state the result !

The Honourable Bir Frank Noyce : (a¢) I am unable to supply the
information required ‘by the Honourable Member as he has not specified
the sections in the F, J and W Divisions of the Railway Mail Service
in vegard to which he desires information. . There are no sections known

as F, J and W Sections.
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(3) to (d). In view of -my reply to part (a), I am unable to reply
to these parts of the question, but I may inform the Honourable Mem-
ber that it is open to the staff concerned to represent any grievances
théy may have to the proper authority who will examine the matter and
teke suitable action.

A.PPROVED CanDIDATES OF EAcHE COMMUNITY EXAMINED AND DECLARED

SucceEsSFUL IN THE PUNJAB AND ®ORTH-WEST FRONTIER PosTAL
CIrCLE.

1409. *Mr, Muhammad Anwar-ul-Azim : (e¢) Is it a fact that the
Director General of Posts and Telegraphs issued certain orders in August,
1935, requiring all departmental and outsider approved candidates and
those who had even permanently been appointed from 1st April, 1935 to
undergo a fresh examination according to some revised syl bus ¢

(b) If the reply to part (a) above be in the affirmative, will Govern-
ment kindly intimate (¢) the number of approved candidates of each
community examined and declared successful under these orders in the
Punjab and North-West Frontier Circle and (#) the number of per-
manent hands who appeared in the said examination and were declared
siiecessful, communitywise ¢

The Honourable 8ir Frank Noyce: (a) Yes.

. (b) Government regret that the information asked for by <he
Honourable Member is not readily available and that as an undue ex-
penditure of time and labour would be involved in collecting it they
do not propose to do so.

CoMMUNAL Comsmon OF THE STAFF IN THE SmLA Hiap Posr Orrick.

1410. *Mr. Muhammad Anwar-ul-Azim : (¢) Will Government kindly
place on the table a statement showing the number of candidates permna-
nently appointgd in various cadres, viz., clerks, postmen, packers and
other inferior servants in the Simla Head Office since September, 1926
up to date ?

(v) I%ow many vacanecies were filled by Muslims under Government'’s
orders regarding the third vacancy rule for redressing of communal in-
equalities ¥

(e) A.re Govemment aware of the fact that the Director General of
Posts and Telegraphs has also issued clear instructions that Muslims,

being by far the important minority community, shondd geh .the mreater
portion of the reservation

(@) If the reply to part (¢) above be in the affirmative, are Gavern-
ment aware of the fact that both the Government’s and the Director-
Gereral’s orders have been totally disregarded so far as the recruitmeént
of Muslims in the Simla Head Office is concerned ?

(e) IF the reply to part (4) above be in the whirmative, what action
6 Government propose to take against the officer or officers concerned for

isobedience of orders and how do they propose to redress the wrong done
to the Muslim community
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The Honourable 8ir Frank Noyce: (¢) and (b). Government
regret that they are unable to furnish the information as its collection
would involve an undue expenditure of time and labour.

(¢) Yes,

(d) Government have no information nor do they propose to call
for it. It is the duty of the head of the circle who receives annually a
communal statement relating 4o recruitment from all recruiting officers
to take suitable action if Government’s orders have not been observed

(e¢) Does not arise.

Tasg MESSENGERS EMPLOYED IN THE LAHORE TELEGRAPH OFFICE.

1411. *Mr. Mohammad Anwar-ul-Azim : With reference to the reply
given by the Honourable Sir Frank Noyce, 1o starred question No. 1684
in the last Delhi Session of the Assembly, will Government kindly state
how many of the present task work messengers employed in the Lahore
Government Telegraph Office have beén recruited directly and how many
by promotion 1

The Honourable 8ir Frank Noyce: Twenty-nine and seven,
réspectively.

CoMMUNAL CoMPoSITION OF CANDIDATES DECLARED SUCCESSFUL- IN THE
ExaMiNaTION FOR RECRUITMENT OoF WIRELESS OPERATORS.

1412 *Mr. Muhammad Anwar-ul-Azim : (¢) Will Government kindly
state the number of candidates who were declared successful in the last
examination held for the recruitment of wireless operators after thé
issue of the Government of India, Home Department’s Resolution of 4th
July, 1934, regarding communal representation in services 1

(b) How many Muslims were appointed on merit and how many
by reservation as wireless operators ?

(¢) If Muslims were given no appointment on mefit or reservation,

what are the reasons therefor ? o
(d) What action do Government propose to take in order to .remédy
the harm done to the Muslim community and for, disre¥ard of clear in-
structions regarding reservation of Muslim representation 't
. (e) Are not Government prepared to have this examination which is
of All-India nature conducted by the Public Service Udiimission ?
e e

The Honoursble Sr Frank Noyce : (4) Forty-nine.

(b) None. . _
. (c) Ng'Muslim was selected because the only Muslim who_qualified
% obtaining the preseribed minimum marks was taken as an Engineer-
ilg Supervisor which is a better paid post. The reservations are subject
to the attainment of the minimum standard.

(d) Does not arise.
. (e) As the Wireless Operators’ service is a subordinate service, re-
erditment to it does not come within the scope of the Funmections of the

ublic Service Commission.
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ENQUIRY REGARDING WORKING OF THE INCOME-TAX DEPARTMENT.

1413, *Babu Baijnath Bajoria : Will Government be pleased to state :

(a) whether the experts who came from England to conduct an
enquiry about the working of the Income-tax. Departmm_\t
and for revising the Income-tax rules have finished their
_enquiry ;

(b) whether they have signed their report ; if so, on what date ;

(¢) whether their report will be published in the newspapers ; if
not, why not ;

(d) whether their report will be placed before this House for
discussion ; if not, why not ; and

(¢) why an Indian commercial representative was not nominated
to serve on this enquiry !

Mr, W. W. Nind: (a) Yes.

(b), (¢) and (d). I would refer the Honourable Member to the
reply given to question No. 878 on the 8th October, 1936.

(e) I would refer the Honourable Member to the remarks of the
Honourable the Finance Member on this subject in the report of the
proceedings of the Assembly for the 4th of April, 1935—pages 3650-51
and 3667.

RepucTioN oF TELEPEONE TRUNE CaALL CHARGES.

1414. *Babu Baijnath Bajoria : (a) Are Government aware that
the Trunk Telephone lines, speciilly between Calcutta and Delhi, Caleulta
and Bombay, and Bombay and Delhi, are most important from a com-
mercial point of view and that they are making large profits on these
lines ¢

(() Is it not a fact that Government are making large profits from
the Telephone Department every year ?

(cj Will Government be pleased to state the amounts and percentage
of pirofits made by the Telephone Department during each of the last
three years { '

(d) Do Government contemplate reducing the telephone charges,
gpecially for trunk calls, in the near future ! If not, why not ¢

The Honourable Sir Frank Noyce : (¢) Since the lines link w
important eonmmetrcial centres they may be regarded as important trun
lines. As separate profit and loss accounts for the different trunk zircuiis
are not maintained, it is not possible to give a definite reply to the query

in the second part of the question. <

(b) Since the year 1925-26 when the acconnts of the Depariinent
were placed on a commercial basis, the Telephone Branch has been

gr]orking at a profit, excepting during the years 1925-26, 1927-28 and 1930-

(¢) Profits for the years 1933-34 to 1935-36 were Rs. 2,73,000,
Rs. 23,67,000 and Rs. 13,44,000 respectively. The emergency deduction
in pay of staff contributed to some extent to the profits of 1933-34 and
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1934-35. The large profit during 1934-35 was due to the fact that contri-
bution to the Depreciation Fund in that year was limited to the actual
expenditure on renewals and replacements. The figure for 1935-36 is
provisional, as the final aceounts for the year have not yet been mad= up.
The percentage of profits based on the capital outlay of the telephone
branch works out ‘o 1.34, 10.89 and 5.73 during the three years 1933-34,
1934-35 and 1935-36 respectively.

(d) Government do not contemplate any reduction in the telephone
charges at present. The rates for subscribers on Government teicphone
systems were reduced in 1934, and as regards trunk call charges a maxi-
mum charge of Rs. 10 for a three minutes’ conversation was fixed between
any two points in India. The Department as a whole is still not working
at an appreciable profit and Government are not therefore in a position
to sacrifice revenue from the telephone branch by reducing rates.

RxMOVAL OF DISQUALIFICATION OF CANDIDATES CONVICTED OF POLITICAL
OFFENCES DESIRING TO CONTEST THE ENsuiNG ELECTIONS.

1415. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether the removal of the disqualification under sub-section
I (e) of secltion 69 of the Government of India Aect, 1935,
of persons desiring to stand as candidates te a Provincial
Legislature is being treated as an all-India question ;

(b) whether Local Governments have referred this matter to the
Government of India for their opinion ;

(¢) whether any rules have been framed for the exercise of disere-
tion by the Governor before Part III of the Aet comes into
force on the 1st April next, as is expected ;

(d) whether they are considering the question of giving any instrue-
tions to Liocal Governments in respect of the matter ; and

(e) whether they have laid down or proposed to lay @own a rule to
the effect that all persons, convicted of political offences
not involving violence to person or property, will have their
disqualifications removed, and if not, why not ?

The Homourable Sir Henry Craik : As I stated in my reply Lo
question No. 1353 by Mr. Avinashilingam Chettiar,. the guthority em-
powered to remove disqualifications is the Governor-in-Council ard not
the Government of India. The Government of India do.not propose to
issue any instructions in the matter. o

A11EGED MONETARY AGREEMENT BETWEEN KENGLAND, FRANCE AND
AMERICA.

1416.*Mr. T. 8. Avinashilingam Chettiar : Will Government siate :

(a) whether they are aware of the reported news on page 1 of the
Hindustan Times, dated the 27th September, 1936, regaraing
the monetary agreement between England, France and
America ;

(b) what are the terms of the agreement ; and
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(¢) whether they have considered how it will affect the forsign
trade-of thig country ¢

Mr. W. W. Nind : I have nothing te add to what the Finance
Member said on this subject in the course of the debate on the adjourn-
niént motion on the Bth October.

ARREST AND DETENTION OF CERTAIN PERSONS OF THE MoHMAND TrIBE,
REsIDENTS OF PESHAWAR DisTRICT.

1417. *Dr. Kban 8ahib :- Will Government be pleased to state :

(a) if it is a fact that certain persons of the Mohmsnd Tribe,.
residents of Peshawar District, have been arrested and
detained in what is gencrally called the political howalet
(political lock-up) ; and

(b) if the answer to part (a) be in the affirmative, the reasons and:
period of their detention, and how long Government intend
to detain them ¢t

Sir Aubrey Metcalfe : (2) A number of Mohmands belonging to
a particular section were arrested under section 21 of the Frontier Crimes
Regulation and are still in custody under the provisions of that section.

(b) The reason for their detention is that the faction to which they
belong has been acting in a hostile manner towards the Government. They
will remain in confinement until a settlement has been effected with Gov-
ernment.

EXAMINATION FOR APPOINTMENT OF CLERKS IN THF ALLAHABAD GENERAL
Post OFFICE.

1418. *Seth Haji Abdoola Haroon : (¢) Will Government be pleased to
state whether an examination was held in the month of September, 1934
for appointment of clerks in the Allahabad General Post Office ¥

(b) Isit a fact that about four hundred youngmen sat at the examina-
tion held:for this purpose ! If not, how many did ?

(¢) Is it a fact that out of those men that sat for the examingtion
mentioned in'part (a) above, some were selected in the month of June,
1935 and were appointed as lower division clerks after furnishing recurity
of rupees three -hundred each !

(d) Are Government aware that scme of the men selected for Hppoint-
ment as lower division clerks, were studying for higher degree, but had
to leave the same owing to the question of unemployment, and desired
to settle in life earlier ¥ If not, will Government please enquire how
many men Were obliged to leave their studies to get these appointments ?

fe) W-ill_ Government please state why the men concernsd are going
te be re-examined and why they are not confirmed in the newly constituted
sroond grade ! If not, why not ¢ :

(f) Will Government please state.the minimum qualification required
for appointment as second grade clerks .t
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(g) Is it a fact that the men already selected have passed the B.A,,
F.A., High School or Matriculation examinations ! Are Government pre-
pared to enquire into this matter and stop any further examingtion ¢ If
not, why not ?

(k) Is it a fact that some of the men working since their selection
have become over age %

The Honourable 8ir Frank Noyce : (a) to (e), (g) and (k). Govern-
ment have no information and do not propose to call for it. If any
ipdividual has a grievance he cgn represent it to the proper authqrity in
the usual manner.

(f) The minimum educational qualification required for appointment
g3 clerk in the post office is a pass in the matriculation or equivalent
examination,

DrFFERENCE BETWEEN THE OLD LoweR DivisioN AND NEw SEcoND GRADE
CLERIOAL CADRES IN THE P0osTS AND TELEGRAPHS DEPARTMENT.

1419. *Seth Haji Abdoola Haroon : (¢) Will Government be pieased to
state the difference between the old lower division and newly constituted
second grade clerical cadre in the Posts and Telegraphs Department %

(b) Is it a fact that the nature of work to be performed by either of
the above two classes of clerks is the same ¢

(¢) 1f the reply to part (b) above be in the negative, will Govern-
ment please state the circumstances under which the old lower division
bas been amalgamated with the newly constituted second grade clerks %

(d) If the reply to part (b) above be in the affirmative, will Govern-
ment be pleased to state the necessity of treating the results of the previous
examinations for selection of candidates for appomtment as lower division
¢lerks as null and void, and holding fresh examinations for the purpose ?

(e) Is it a fact that the approved candidates, who had been confirmed
as lower division clerks, are working satisfactorily as sédond grade clerks
(old lower division clerks) since last four or five years ?

(f) Is it a fact that not a single Postmaster Generai or any other
head of an office under the Postmasters General, has gsomplained of the
inefficiency of the newly appointed men ?

(g) If the reply to parts (e¢) and (f) above be in the negat:ve,
Government prepared to cancel the further examination of the candidates,
who have once qualified and been declared fit by the Head of the offices '
1f not, why not ¢

(k) If the reply to parts (¢) and (f) sbove be in the affirmative,
do Government propose to issue instructions to examine only those men,
who have been declared as inefficient ?

The Honourable Sir Frank Noyce : (a) Clerks in the old lower
division were required to perform routine duties involving responsibility
of & minor degree. The newly constituted second grade clerks are required
to perform all the duties of a clerk and the duties between first grade and
second grade clerks are interchangeable

(d) No.
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(¢) The fact is not as stated by the Honourable Member. Reeruit-
ment to the old lower division has been discontinued.

(d) Does not arise.
(e) and (f). Government have no information.
(g) and (k). Do not arise.

SEASONAL ASSISTANT MISTRIES IN THE PosTS AND TELEGRAPHS DEPARTMENT.

1420. *Seth Haji Abdoola Haroon: (¢) Is it a fact that
Government have sanctioned a scale of Rs. 20—1-—40 for the cadre of
seasonal assistant mistries ?

(b) If the reply to part (a) be in the affirmative, will Government
please state how the increment is to be counted, when the seasonal mistries
are appointed for eight months only in the year ?

(¢) Will Government please state if there is any other cadre which
in spite of being seasonal, has got time scale of pay ¢

(@) Is it a fact that the pay of the seasonal assistant mistries who
are called wiremen also, was fixed as 30 rupees per month ?

(e) Is it a fact that the present seasonal assistant mistiies are work-
ing for the last four years every season for eight months in the year ?

(f) Will Government please state if they have ever received any
increment during this period ? If not, why have they been brought on
time-scale of pay ?

(g) If Government are not prepared to grant annual inerement to
the seasonal assistant mistries or wiremen, are Government prepared io
consider their case and bring them on the old scale of pay, which is an
average of Rs. 20 to 40, viz.,, Rs, 30 per month ¢ If not, what step do
Government propose to take to grant them annual increments, and how
will the same be caleulated ?

The Honourable Sir Frank Noyce : Information is being collected
and a reply will be placed on the table of the House in due course.

No~N-EriciBiLiTy oF TEMPORARY GGOVERNMENT SERVANTS TO BECOME
MEMBERS OF RECOGNISED UNIONS AND ASSOCIATIONS.

1421. *Seth Haji Abdoola Haroon: (¢) Is it a fact that
the approved candidates and the men in temporary services of Government
are not entitled to become members of the recognised unions and associa-

tions 7
(b) If the reply to part (a) be in the affirmative, will Government

please state what other source these employees of Government can adopt)
in case their grievances are not redressed by the head of their offices ?

(¢) Have Government rcceived complaints of great injustice in regard
to the appointment of mistries in the United Provinces Circle of the
Posts and Telegraphs Department, and in the post of mail guard and
porter under the Superintendent, R. M. & ‘¢ A’ Division, Allahabad ?
Do Government propose to investigate this matter ?
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(d) What step do Government propose to take to ensure justice to
the men, who have got genuine grievances, but which have not been:
redressed ?

. (¢) Do Government propose to allow such men also to be members
of the recognised unions and associations, so that they can have their
grievances placed before Government throuo‘h these bodies 2 Ii not,
Why not ¢

The Honourable Sir Frank Noyce : (¢) Approved candidates are not.
allowed to become members of recognised service unions or associations as
they are not Government servants, but men in temporary service of Gov-
ernment are entitled to become members of the recogmsed service unions
or associations for so long as they remain in service.

(b) Does not arise.

(¢) and (d) Government have no information nor do they propose
to obtain it as it is open to the persons concerned to represent to the
proper authorities in the usual manner.

(e) Government cannot allow non-Government servants to become.
members of recognised service unions or associations of Government
servants.

LEGISLATION TO REGULATE BANKING BUSINESS.

1422. *Mr. Mathuradas Vissanji : (a) Are Government aware of thé
strong recommendations of the Central Banking Enquiry Committee’s
heport for a comprehensive separate leglslatlon to regulate Banking
business in this country ? .

(b) Have Government received any representatlons from commercial
bodies regarding such legislation and, if so, will Government be pleased to
state what reply they have made to those representations ? How long ago
were these representations received and have any of them since been
repeated ?

Mr. W. W. Nind : (a) Yes.

(b) The representations received were considered while drafting the
Indian Companies (Amendment) Bill and were also placed before the
Scleet Committee of the House which considered that Bill.

CONTRIBUTION TO THE DURAND TOURNAMENT COMMITTEE FROM THE CEN'mAL
FINANCES.

1423. *Mr. D. K. Lahiri Chaudhury : (a) Will Government be pleased
to state whether there is any contribution to the Durand Tournament
Committee from the Central Finances, eiiher from the army estimates or
from the grants-in-aid contribution from the civil estimates ?

(b) Will Government be pleased to state whether soldiers are placed
at the disposal of the Durand Committee during the matches for keepmg
order in the field ¢

(¢) If so, are Government aware of the fact that the soldiers who weré
present in the field on the evening of the 30th September,- 1936, at
Annandale were asked by the Durand Commitfee officials to dlsperse the
erowd ? o

LA98LAD c
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.. {d) Will Government be pleased to state whether the Durand Com-
mittee had any autherity to order the soldiers to disperse the :erowd

(e) If the Durand Committee Secretary or the members thereof had
no -authority, will Government be pleased to state under whose orders the
soldiers belonging to the Royal Scots and other regiments roughly handled
the Indian spectators at the Annandale ground on the evening of the 30th
September when the Indian public went to lodge their protest against the
partiality of the European referee against the Indian players 1

(f) Are Government aware of the faet that the incidents which took
place at the Annandale football ground on the evening of the 30th
September, have caused great alarm and panic amongst the public ¢

(g9) If not, do Government propose to make a searching enquiry about
the conduct of the European soldiers present in ihe ground specially in-
¢luding the Royal Scots Regiment ¥ If not, why not 7

(h) Is it a fact that the assault resulted in serious injuries to several
spectators ¥ If so, will Government be pleased to state the tature of
injuries and the present condition of the injured persons ?

The Honourable 8ir Henry Craik : (a), (3), (¢), (d) and (f). No.

(e) There is no proof that soldiers roughly handled the spectators.

(¢) Government do not consider any enquiry necessary, beyond the
usual police investigation.

(k) No. Only three persons received m;unes two very shghtly and

one boy received a cut on the head. As the injuries were not of a serious
nature, all the three persons are now believed to have recovered.

ExTRA DEPARTMENTAL PosT OFFICES.

1424. *Dr. Ziauddin Abhmad : (a) Wil Government be pleased teo
state what is meant by Extra Departmental Post Offices ?

(b) Are Government responsible for the efficiency of these Extra
Departmental Post Offices ¢

(¢) How many (i) permanent and (1#1) temporary Exira Depart-
mental Post Offices exist in India ; and how many of these are branch
sub-post offices ?

_(d) Is it a fact that the staff of these Extra Departmental Post Offices
are not supposed to be Government servants ?

(e) Is it a fact that this work is done by contract system ?

(f) Is it not a fact that rcrfﬁlar Post Offices, even '_in towns having a
population exceeding ten thousand have been converted 1nto Extra De-
partmental FPost Offices ¢ If S0, Why 1

The Honourable Sir Frank Noyce : (¢) Extra Departmental pont
cffices are post offices in charge of persons who are riot whole-time and

permanent servants of Government and auch persons are paid an allow-
ance instead of salary.

(b) Yes.

(¢) The information is being ealled for and will be laxd on the t’able
of the House in due course.
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(d) The fact is not as stated by the Honourable Member. IExtra-
departmental agents are Government servants but they are not whole-time
Government servants.

(e) No.

(f) There may be such cases. If so, the reason for the conversion
has been the desire to secure economy.

SELECTION OF CANDIDATES BY THE PuBLic SERVICE COMMISSION FOR THE
InDIAN AuDiT AND ACCOUNTS SERVICE EXAMINATION.

11425. *Bhai Parma Nand : (¢) What is the number of candidates
who applied for admission to the Accounts and Audit examination to be
held by the Public Service Commission ?

(b) How many of them were selected to sit for the e;amii\ation !
(¢) Are there any rules which govern the selection ?

(d) How many of the selected candidates were Hindus and how
many were Muslims ?

(e) Is it a fact that seeond-elass M. A. Hindus, some of ‘whom had
got admission to the 1. C. S., were rejected while third elass Muslim
graduates have been sclected ?

(f) Is it a fact that the intimation of the rejection is given to the
eandidates only two months previous to the date of the examination ¢

(¢9) Do Government propose to permit the rejected candidates to sit
:;r ;he examination this year and frame definite rules for admission for
e future

SCHEME TO RETIRE GOVERNMENT SERVANTS AT THE AGE OF 50.

_ 1426. *Bbai Parma Nand : (q) Is there any scheme under considera~
tion of the Government of India to retire Government servants at the age
of 50, as a measure to remedy widespread unemployment ¢

(d) If so, when is it going to come to maturity ?
Mr. W. W. Nind : (a) No.
(b) Does not arise.

_Amms'r AND DETENTION OF SARDAR GURUCHARAN BINGH.

1427, - *8ardar Sant 8ingh : (¢) With reference to the answer given
to my unstarred question No. 588, on the 7th April, 1936, regarding the
arrest and detention of Sardar Gurucharan Singh, wili Government be
pleased to state if the report on the last half-yearly review of his case
indicates any disloyal activity on his part ! '

(b) With reference to Government’s answers to parts (d) and (e) of
the question referred to above, is Sardar Gurucharan Srngh still carrying
on any disloyal activity ?

tFor answer to this gquestion, see answer to question No. 1388,
L40SLAD
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- .{¢) With reference to the answer given to part (f) of the question
zeferred to above, does the expression ‘‘ private .debts’’ include any
amount raised on the security of his iminovable property ¥ If not, ‘hak
such immovable property been restored to him, in view of the deduction
of Rs. 2,000 a month from his allowance now being made by the Nabha

Durbar, as against the payment by the Durbar of the balance due on the
secured debt

(d) Have Government received a letter from Sardar Gurucharan
Singh, sent through his counsel, in Febmary last, and addressed to the
late Viceroy, thé Earl of Wlllmgdon, in which he demes any disloyal acti-
vity and declares his continued loyalty to the Crown ! If so, have Gov-

ﬁmment any ground still to persist in the charge of dls‘loyalty against
im ?

8ir Aubrey Metcalfe : (a) The report is a confidential document
and ‘Government are not prepared to disclose its contents.’

(b) Government consider that it is not in the public interest to make
any statement.

(¢) The answer to the first part is in the negative ; the second part
does not arise.

(d) No such letter has been received by Government through the
correct channel ; no action is taken on ecommunications recelved otherwise
than through such channel.

Msmmmcn ALLOWANCE ¥OR THE INHERITANTS OF THE PROPERTY UNDER
~THE COURT OF WARDS MANAGEMENT IN DELHI.

1428.*Mr. Mubammad Ashar Al : (a) Will Government kindly
explain whether the Local Government sanctioned any maintenance allow-
ance {for the inheritants of the property taken over for management by
the Court of Wards, Delhi ¢ If not, why not ¢t

:(b), Will Government kindly state wbat.improvements the Court . of
W’au.ﬂ has made so far in ‘the state in question ! If not, why not ?

Sir Aubrey Metcalfe : With your permission, Sir, I will answar
questions Nos, 1428—1431 together. The information required is. being
coliected and will be laid on the table in due course. :

CLAIMS OF SHAHZADA SALEEM MUHAMMAD SHan's D;m_’rons.

$1429. *Mr. Muhammad Azhar Ali : Will Government kindly state
if the Court of “Wards is entitled te aceept the claim of Shahzada Saleem
Muhammad Shah’s debtors, without the proper adjudication of the Civil
{?ourt 'as’ mentioned in Deputy Comm.lsmoner 8 letter No. 436|M., dated
titn guly, 1928 ¥ 4 ¢
* CosTs oF LitigATION For EXECUTION OF DECREES ON THE SmE oF THE CoUrT
oF WARDS.

t14‘30 *Mr. Muhammad Aszhar Ali : (a) Will Government be pleased
to state who is being debited with the costs of litigation in thie matter of
exccution_of the decree on the side of the @ourt of Wards !

§For answeér to this question, see answer to question No, 1428,
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(b) What were the costs of litigation of the suit and how much
expense have the estate of the deceased Prince Mirza Saleem Shah been
burdened with regard to the defence of the execution % :

APPOINTMENT OF A Giirdawar Qanungo AS MANAGER OF THE COURT OF WARDS,

11431. *Mr. Muhammad Azhar Ali ; (¢) Is it a fact that a girdewar
ganungo was appointed as Manager of the Court of Wards over 12 years
ago, and the same person continues to hold charge of the post !

(b) Is it a fact that Mirza Fayyazuddin, husband of Shahzadi
Badshah Jahan Begum (father of Mirza Khairuddin) was got expelled
by her from Rang Mahal, by the help of the Police !

(¢) Are Government aware that the Manager of the Court of Wards
has acquired access to the Shahzadi Badshah Jahan Begum in addition to
his official duties, and that he is not from among the members of the
ez-Royal house ?

(d) Are Government aware that the Manager of the Court of Wards
is trying to give his eldest daughter in marriage to Shahzada Khairuddin
to devour the estate, and the betrothal has been settled between Shahzadi
Badshah Jahan Begum and the Government servant, the Manager of
the Estate, please ?

(¢) Have these facts ever come to the notlce of the Government
If so, what steps has Government taken in the matter }

(f) Have Government awarded permission to the Manager of the
Court of Wards to take up, besides Management of the Court, mana.ge-
ment of the private affairs of the Begums of the Rang Mahal t

(9) Has not the Manager of the Court been an obstruction in the
way of the inheritants of the property, and has he not entailed litiga-
tion by bis collusion with one branch of the house, as has been remarked
by the Judge of the Civil Courts in their judgments in suit No. 235127
of 1922 adjudicated, dated 10th May, 1925, and No. 81/139 of 1923|1934
decided on 30th October 1935 1

(k) Have not Government seen the following remarks made by tho
Civil Judge :
‘* The Government did express its desire to endeavour to obtain from a civil eourt
a decision as to Saleem Muhamad Shah’s share in the property as expeditiously as
possible. The Chief Commissioner also wrote that if Saleem Muhammad Shah applies
to the Court, the Court of Wards will give all possible aid te the civil Court in order
to arrive at an early decimion, with the least possible zost to the litigants. But ikis
was not 'fo be. The Court of Wsrdu severely contested the case, as if it were its own.’’
- () What action’ did Government take against the Manager of the
Court after these remarks of the Civil Judge ¥ If not, why not ?

ARRANGEMIENT ";s;l'{'Oli"EﬁﬁCiﬁbN'm RuriL SomENCE IN THE RURAL AREAS OF
THE DELHI PROVINCE.
1432. *Mr. Mubhammad Azhar At (¢) Will Goverm:?eht please state

what arrangements they have made for imparting eduéation mn Rural
Ecxence in the rura.l area of the Delhi Province ?

'rFor answer to tlu.n q'uestlon see answer to queatmn No 1428. o green
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10) Is it a faet that the Delhi Province, Education Department, Las
o arrangements for conducting vernacular middle school examination and
that the same is being conducted by the Punjab Government and from
liere the students get their sanads 1

(c) Is it a fact that the Delhi Government, Education Departinemt,
have no syllabus of their own, but it is the Punjab Education Department
that enforce in Delhi their own syllabus like that in their own province {

() Is it a fact that some years ago the Punjab Goverument .had
announced that Rural Science will be treated a compulsory subject from
1937 1

(e) What special arrangements did the Delhi Education Depariment
make for the Rural Science courses in the village schools in the province
of Delhi ?

(f) Will -:Government please give the names of the Rural Science
eourses that are being taught in the Delhi Province ?

(g) Will Government kindly state the number of the Rural Science
teachers and Agricultural Inspectors employed in this Provinece as well
ss number of agricultural farms attached to all these centres ¥

(k) Is there any Rural Science expert already employed in, any
institution in this provinece ! If so, has he been entrusted with the duties
of: inspeetion of the village schools ! e . _

Mr. M. W. Yeatts : (¢) Instruction in Rural Science is imparted m
one District Board Vernacular Middle Sehool at Palam in Delhi.

(b) Yes. This is administratively convenient owing to the smal
numbers involved. ' '

(¢) Tt follows from the answer to (b) that the Punjab syllabus
gperates in Delhi, ' '

‘(d) Yes, but there are alternatives. _
(e) Raural science is not taught in village schools.

{f) The course and books preseribed by the Punjab Edueation De-
partment are followed in Delhi province. '

(¢) One rural science teacher is employed in the school mentioned

1 (@) to which an agricultural farm is attached. There is also ene in the

Normal School, Najafgarh. No Agricultural Inspector is employed im
Pelhi as the Punjab Agricultural Inspector does the work. e

(k) _Yggisin the Normal School, Najafgarh. As already remarked,
#Hage schools'do not take rural science which is a middle school subject,
ArporvruENT OF A DIRECTOR FOR VILLAGE PROGRANOME AT THE DEpmt
Eob v, REtea 2T sl 4 ﬁﬁq’}'ﬁ PA&T:INC:} S"I.‘T_I'On:'.i AL B - ‘:...1‘..l L SRR

Tk

o433, ¥, mped- Aghar Ali 3 (a) 18 it 8 fact,kat-phere iz no
galied Thtor fr it coesrapie B (. Dalh Brouvaniog
ation T R R T B ";.._o-#.——_- e A . e -

- --{b) Are Govermment contemplating appointment of ‘an egpert in the
mtter ? PO S T . (A Wb e e AL A AR
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The Honourable 8ir Frank Noyce : (¢) There is no Director for
village programmes attached to the All-India Radio at Delhi, but the
Controller has the assistance of a Director of rural broadeastmg who 4
paid by the Pun;ab Government, in supervising the arrangements for
rural broadcasting in parts of the Punjab.

(b) The Controller and the staff of the All-India Radio are gaining
valuable experience from the work now being done and the gquestion
whether a special officer for village programmes is necessary will depend
upon the results of their experience and of developments in the future.

ASSAULT ON A GIRL IN THE BHOPAL Ujjamnw PasseNggr TRAIN.

, 1434, *Mr. Lalchand Navalrai: (a) Are Government aware of the
sensational case pending in 'the Court of the Headquarter Magistrate,
‘ Hoshangabad ’ ; where 1t is alle"ed that a ruffian boarded 45-Down
‘ Bhopal Ujjain passenger train ’, entered ladies’ compartment, coumitted
eriminal cuirage upon a girl of 17 years old, pulled off her ear-rings,
tearing the holes of her ears, bit off her nose, parts of her cheeks, fore-
head and arms and further picked up her one year’s old baby by the
throat, bit off its nose, pulled. out .one of its. .eyelids and bit its cheeks
and the fore-head 1

(b) What safeguards have Rallway authorities provided against
such tragic and not uncommon occurrences besides the commuuieation
chords which the miscreants do not allow to be made use of on such
becasions 1

(¢) Do Government propose to consult some experts and to devise new
#idequate methods sufficient to deter such nefarious mets being cowmitted
on the railways and entry into running trains ?

(d) Is it a fact that the railway rules prohibit a male passenger
travelling ‘in a female compartment, even when it is oecupied by his own
‘family and he undertakes to vacate it in case any other lady gets in and
oth'Lts to hls bemg there

(e) If sp, are Government prepared to remove such a restriction and
allow a relative male member to travel when the lady is alone ?

. (/) In view of the danger of such aforesaid occarremces, do (Govern-
ment propose to initiate introduction of corridor trains ¢ If so, whea ®

(g) Do Government propose to have the new proposed third ciass
carriages to be built with corridors ¥ If not, why not ¢

The Honourable 8ir Muhammad Zafrullah Khan : (a) No, but the
A.gent., Great Indian  Peninsula Raxlway, states that he is aware of the

Bic I(b-)\ The: mlys wafeguarding applrame prowded dwithe eummumea'nm
chain, but the Agent, Gréab:Indian. Pewinssla -Ravlway! states:thut:each
frain is accompanied by two palice constables in plain clothes whoge duty
Jt. is_to patrol the train during, _halts at stations, .one on.the platform gide
and one on the off side, with a view to.the prevemtion.end.detection .ef
crimes : and at stations where there are '-aﬂway watch and ward staff on
‘Buty, sucl’ watehitiiéii -are’ mstrubted to Keep an ‘eyé on “the off side of
Hadlies’ oofhpartinents, 80 as td“prévent persons attempting Lo enter suell
compariments from that side.
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(¢) Government do not consider that any form of apparatus would
effectually prevent miscreants from entering a compartment for the com-
mission of such crimes.

(d) and (¢) I would refer the Honourable Member to section 119
of the Indian Railways Act which penalises a male person entering &
carriage reserved for the exclusive use of females.

(f) and (g) No. The provision of corridor trains would, I am
afraid, increase opportunities for the ecommission of such offences.

UNSTARRED QUESTIONS AND ANSWERS.

Pu, House RENT AND ELrcTRICITY CHARGES, ETC., PAID TO ASSISTANT
' SURGEONS_ON STATE RAILWAYS.

155. Pandit Krishna Kant Malaviya : Will Government please state
the scales of pay, house rent, electricity charges and other privileges,
paid te different classes of Assistant Surgeoms on State Railways,
administrationwise ?

The Honourable Sir Muhammad Zafrullah Khan : I am collecting

information and will lay a reply on the table of the House in due
course,

ENFORCEMENT OF (JOVERNMENT oF INDIA AcT X oF 1858 v PORTION OF THE
DELHI DISTRICT WHICH WAS UNDER TBE PUNJAB GOVERNMENT.

156. Maulvi Badrul Hasan : With reference to (1) Letter No. 43,
dated 21st April, 1858, from the Chief Commissioner of the Punjab, to
the Secretary to Government of India, (2) Despatch No. 1, dated 29th
September, 1858, from the Right Honourahle the Secretary of State for
India in the Legislative Department, and (3) Governmeni of India
Circular No. 3994, dated 26th November, 1858, will Government be pleased
to state if the Government of India Act X of 1858 was enforced in that

portion of the Distriet of Delhi which was then under the Punjab Govern-
ment { '

The Honourable 8ir Henry Craik : The matter is under investiga-
tion, and the information will be laid on the table in due course.

LAND TAKEN FOR BaBuGarRH REMoOUNT DEPST.

157. Qazi Muhammad Ahmad Kazmi: (a) With referencé to the
answer given to my question No. 1657 (a) and (d) on the 8th ‘Ap¥il, 1935,
will (Government be pleased to lay on the table of the House a copy of th
agreement, .or orders in pursuance of which land was taken from the
proprietors for- Babugarh Remount Depét-in 1818 ¢ - '

~ (b) Will Government be pleased to state whether any orders
were passed in connection with the taking of land for Babugarh Remount
Depét on the 23rd October, 1820 ' ' '

{c) 1f the answer to part (5) be in the, aﬁrMﬁve, wﬁl Govern-

rﬁent b'e pleased to lay a copy of the said order on the table of the
ouse o .
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(@) Will Government be pleased to state whether the 120 acres
of the land which were no longer required by the Army Department
for the Babugarh Remount Depé6t have been returned to the descendants
of the original owners ! If not, why not ?

Mr. G. R. F. Tottenham : (a), () and (¢). Records containing the
required information are not now available,

(d) No, but the Local Government are taking steps to relinquish
the land as soon as possible,

HoLoavys HoME PROVIDED FOR THE NORTH WESTERN Ramway at Himn
StaTIONS.

158. Mr. 8ham Lal ;: Is it a fact tha.t‘the North Western Railway
Administration has provided Holidays Home for the gazetted and non-
gazetted staff at hill stations ¥ If so, will the Honourable Member for
Commerce and Railways, plcase state:

(a) the capital outlay on each Home ;

(b) the maintenzuce cost for each Home ; _

(¢) the purpose for which each Home is established ;

(d) the staff provided for each Home ; and

(e) whether he proposes to close these Homes during the financial
stringeney, if not, why not ¥

The Honourable 8ir Muhammad Zafrullah Khan : The Honourable
Member is referred to the answer given on the 27th November, 1933, to
parts (a) and (d) of starred question No. 968 asked by Mr. S. G. Jog
on the 16th September, 1933.

Parts (a), (b), (¢), (d) and (e) do not arise.
» E .
PeRSONNEL ORGANISATION ON STATE RATLWAYS.

159. Mr. Sham Lal : With reference to the statement laid on the
table on 4th September, 1936, in reply to unstarred questior No. 552, asked
in this House on the 7Tth April, 1936, regarding personnel organisation on
State Railways, will Government please state :

(a) the posts recommended for reduction ; 9

(b) whether those posts were brought under reduction ;

(¢) whether those posts have since been revived ; and’

(d) the extent of reduction and revival amongst those posts ?

- The Honourable .8ir Muhammad Zafrullah Khan : The information
is not readily available and its ecollection will involve an amount of
Iabour and expense not ]Jkely to be Justlﬁed by the results

Orrron IN THE MATTER OF SCALES OF PaY AND SENIORITY Lwrs IN THB
MorapaBAD DivisioN oF THE EasT INDIAN RAmLway.

160. Mr. Sham Lal : Has the attenticn of the Honourable Member for
Commerce and Railways been invited towards the following circulars :
‘Divisional - Superintendent, Moradabad,: East Indian Railway,
Circular Nos. 109-E. of 1927 ; 359-E. of 1928 ; 23|76|25-E.



3334 LEGISLATIVE ASSEMBLY. [16TH OcT. 1936.

Pt. III of 1930 ; E.T.-10/30|A.S.M. of 1930, dated 26th
August, 1930 and 19th November, 1930 ; E‘I‘ 10]31|SM
dated 1st April, 1931 ; 23(76|25-E. Pt 111 dated 27th June,
1932 ; E.T. -10|33{ASM of 1933, dated 2’i‘th Apnl 1933 and
5th June 1933 § -

If s0, will he please state’:

(@) whether the option under Fundamental Rule 23 once exercised
is Final ; if so, is it Final from point of view of the employer,
of thie employee, of both sides ;

(b) whether in terms of circular No. 359-E. of 1928 a State Railway
employee is permitted to give option to a scale of pay sane-
tioned for a Company-managed employee and wvice versa ;
and

(¢) whether the rule of seniority asg --declared im ' this House ..iﬁ
observed by the Divisional Superintendent when preparing
lists of seniority and if not, why not ¢ °

The Honourable Sir Muhammad Zafrullah Khan : I am coliecting
information and will lay a reply on the table of the House in due
eourse.

APPLICABILITY OF CERTAIN NOTIFICATIONS OR OrFiciAL MEMORANDA TO THE
STAFF ON STATE RATLWAYS.

161. Mr. S8ham Lal : Will Governinent please state wheéther the follow-
ing notifications or official memoranda are applicable to raﬂway servants
on State-managed Railways :

(1) Home Department notification No. F'.-386|33-Ests., dated 22nd
September, 1933 ;

(#) Finance Department letter No. F'.-36 (147) Ex -1|32, dated 1st
November, 1932 ;

(s'ﬁ._)ﬁ-_li,‘mance.Depar‘ﬂnent, official memorandum No. ¥.-31 (4)_-Ex.
1|33, dated 2nd October, 1933 ;

(+v} Finance Department, official memorandum Neo. F.-31 (10)-Ex.
1|33, dated-20th November, 1933 ;

(v) Finanee Department, official memorandum No. F‘ -31 (10)-Ex.
1|33, dated 31st January, 1934 ;

(vi) Finance Department letter No. F. -81 (10‘} Ex 1133 “dat'@d 18th
April 1834 ; and

(vtt) Finance Department letter No . 21 (56)-Ex 1[34 dated lﬁth
. . August 1884:; - . sieva L e

and whether ““'specific warning af the time of appointient ** ‘a8 used in these
egutive-orders should be given individually, collegtively, ou inggeneral 1

The Honowrable' 8ir Mubattmad Zaf EHAY i T coltecting
2formatiion: uui will” lay . mplyn on the e.of. the.Heuse in due
cburse. T B TR
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CoMMUNICATION OF OFFICIAL DOCUMENTS OR INFORMATION BY A GOVERNMENT
SERVANT TO HIS SERVICE ASSOCIATION, UNION oR FEDERATION.

162. Mr. Sham Lal: With reference to Rule 17 of Government
Servants Conduct Rules, will Government please state whether com-
munication of official documents or information by a Government
servant to his serviee Asvociation, Union or Federation is exempted from
the said rule ¥ If not, why not ?

The Honourable Sir Henry Craik : The reply to the first part of
the question is in the negative. As regards the seecond part, it is open
to the Union to ask for copies of any communication affecting the service
which the Union represents.

ForM oF CERTIFICATE GRANTED TG AN EMPLOYEE ON TERMINATION OF
SERVICE ON THE GREAT INDIAN PENINSULA RAILwAY.

163. Mr. Sham Lal : Has the atten‘ion of the Honourable Member
for Commerce and Railways been invited to Great Indian Peninsula Rail-
way Form No. G.-29-B Revised ? If so, will he please state :

(a) whether it is a form of certificate granted to an employee on
termination of service ; and

(b) what purpose the present form of certificate serves ?

The Honourable 8ir Muhammad Zafrullah Khan : The reply to the
opening part of the question is in the affirmative,

(a) Wes.

(b) It enables an ez-employee to prove that he has been in the
service of the Railway.

PETITIONS AND MEMORIALS SUBMITTED BY THE NON-GAZETTED STAFF ON STATE
Ramways. FRET

164. Mr. Sham Lal : Is it a fact that petitions and memorials permis-
sible under Home Department notification No. F.-6/7/33-11, dated 19th June,
1933, are considered by the Railway Doard as appeals, if and when
submitted by the non-gazetted staff on State Railways ?

The Honourable 8ir Muhammad Zafrullah Khan : No.

REPRESENTATIONS MADE BY MEMBERS OF CENTRAL LEGISLATURES REGARDING
"6;1;31003 A_'BUSE DF PO‘WEBS BY Anmmsmmr OFFICERS ON RATLWAYS..

;nr v

165. Mr. Sham Lal Is it a fact that representations. if and when,
made by Members of Central Legislatures to ‘rhe Honourable Member for
f.,ommerce and Railways, hr.lngmg to his notice the serious abuse of-powers
by administrative officers and giving speo:ﬁc instances, are termed by the
e cretary, Railway Board as appea‘is ‘against the orders of admlmstratlve

oﬁeers 1 .
- The ‘B.'onoura.me 8ir Huhmmad Zafrullah Khs.n On}y tbose ropw
gentations are ‘termed as’ appeals “which are suweh.™
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INTERCHANGE OF PAsSsES WITH JoDHPUR-BIEANER STATE RAImLways.

166. Mr, Sham Lal : Is it a fact that the Divisional Superintendent,
Moradabad, East Indian Railway, has informed the staff that passes are
not interchangeable with Jodhpur-Bikaner State Railways ! If so, on

what authority are the following passes issued and made available on
East Indian Railway :

(a) First Class Pass No. 355, dated the 6th May, 1936 ;
(b) First Class Pass No. 337, dated the 6th May, 1936 ; and

{c) First Class Pass No. 307, dated the 9th April, 1936 from Jodhpur
to Hardwar ?

The Honourable 8ir Muhammad Zafrullah Khan : Government have
no information, but I may inform the Honourable Member that the arrange-
ments made by the East Indian Railway Administration with the Adminis-

trations of Jodhpur and Bikaner State Railways for the interchatge of
passes provide :

with the Jodhpur Railway, for passes being interchanged only for
employees drawing not less than Rs. 300 per mensem ;

with the Bikaner State Railway, for five sets of first class return
Jjourney passes being interchanged in any one calendar year.

MALARIA ALLOWANCE PAID TO RATLWAY STAFF AT LHAKSAR.

_ 167. Mr, 8ham Lal : Is it a fact that at Lhaksar on East Indian
Railway the staff was paid ‘‘ Malaria Allowance ’’ till last year t If so,
will the Honourable Member for Commerce and Railways please state :

(a) on whose recommendation this allowance was first paid ;
(b) the year in which this allowance was first paid ;

(¢) on whose recommendation the allowance was stopped this
year ;

(d)-the average:sick reports by the staff during August, September
and October, 1934 and 1935 ; and

(e) the average sick reports by the staff during August and Septem-
‘ber, 1936 ¢

The Honourable Sir Muhammad Zafrullah Khan ; I am collecting

information and will lay a reply on the table of the House in dye
course, ' . SR A

ALLOTMENT OF QUARTERS IN THE MORADABAD D1visioN oF THE Easr INpIaX
RAILWAY.

168. Mr. S8ham Lal : Is it a fact that quarters on Moradabad Division,
East Indian Railway, are allotted to unmarried staff at the rate of two
persons per room, irrespective of pay ‘and class § If so, why t
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The Honourable 8ir Muhammad Zafrullah Khan : Government have
no information. These are matters of detailed administration within
the competence of the Agent, East Indian Railway, to whom a copy of
the question is being sent for information and such action as he may
consider necessary.

RETRENCHMENT OF SURPLUS STAFF ON STATE RArLwavs.

169. Mr, 8ham Lal : Is it a fact that the Railway Board has issued
instructions to the Agents, State Railways ‘‘ to retrench surplus staff
on the basis of comparative efficiency instead of on the rule of length of
gervice *’ ? If so, will the Honourable Member for Commerce and Railways
please state :

(a) whether this procedure is not against the findings of the
Railway Court of Inquury ;

(b) what are the categories of the surplus staff and the number in
each category administrationwise ;

(c) whether an appeal lie' against the decision of a committee
appointed to select staff for discharge ; and

(d) whether he is prepared to consider the appointment of judicial
officers to secrutinize the findings of the committee appointed
to select staff for discharge ?

The Honourable S8ir Muhammad Zafrullah Khan: As regards the
opening part of the question, I would refer the Honourable Member to
the reply given to part (a) of starred question No. 371 asked Ly Mr.
Mohan Lal Saksena on the 14th September, 1936 :

(a) As regards the rest, Government, as stated in paragraph 17
of their Commumqué dated the 6th June, 1932, a copy of
which is in the Library of the House, a,ccepted the recom-
mendation .of the Court of Inquiry so far ag the retrench-
ment then authorised was concermed.

(b) I would refer the Honourable Member tc the reply given to
unstarred question No. 84 asked by Mr. N. M. Joshi on the
8th October, 1936. Con

(¢) No.

(d) No. Government consider that committees of officérs already
appointed for the purpose are adequate. Pl

INSPECTION CARRIAGES USED BY OFFICERS ON STATE RATLWAYS.

170. Mr. Sham ILal : Will Government please place on the table a
statement showing :

(a) Capital outlay, () maintenance charges, (¢) crockery and
utensil expenses of the Inspeetion carriages used by the
officers as under on State Railways, administrationwise ;

(i) Agent, () Heads of Department, (#ii) Divisional Superin-
tendents, (sv) Senior Scale officers - attached to Head-
gnarters, (v) Junior Scale officers attached to Head-
quarters, (vi) Lower Qazetted officers attached to Head-
quarters, (vii) Senior Scale officers attached to Divisions,
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(vi#i) Jonior Scale officers attached to Diviatons, (ir)
. Lower Gazetted officers attached to Divisioms, and (z)
Inspectors and the rate of allowanees paid to them as
well as the difference, if any, in the scales of allowanes
admissible to officers of the Centra] Government and te
them *

The Honourable Bir Muhammad Zafrullah Khan : The information
18 not readily available and its compilation would in the epimon of
@overnment involve an amount of labour incommensurate with the value
of the information obtained.

SpECIAL TickeT EXAMINERS ON THE NORTH WESTERN RAILWAY.

171. Mr. Bham Lal : With reference to the reply given to starred
question No. 220, asked in this House on the 10th February, 1936 regarding
Speeial Ticket Exam.mers on the North Western Railway, will the Honour-
able Member for Commerce and Railways please state the period required
by the administration to fix the pay of the staff and the date on which
the staff was paid according to old scales of pay ?

The Honourable 8ir Muhammad Zafrullah Khan : I would refer the
Honourable Member to my reply to Qazi Muhammad Ahmad Kazmi’s
question No. 832 asked on the floor of this House on the 26th Feliruary,
1936. .

Periop or SUuBMISSION OF APPEALS FROM SUBORDINATE RAILWAY Starr,

172. Mr. 8ham Lal : Is it a fact that the Railway Board has prescribed
the period of submission of appeals from subordinate staff 1 If so, will
the Honourable Member for Commerce and Railways please state the
period fixed for an appeal to be dispesed of by the competent authority 1

The Honourable Sir Muhammad Zafrullah Khan : The reply to the
first part is in the affirmative. No period has been fixed.
- cidd : )
Rmn";ﬁfm?amcﬂs oF THE NON-GAZETTED RAILWAY STAFF.

173. Mr. 8ham Lal : Will the Honourable Member for Comn:erce and
Railways please "Btate -the rule under which the Governor Geueral in
Council has delegated the powers to Agents of State Railways for modi-
fication, alteratiom, reduction, curtailment, of the accrued rights and
prlnleges of .nom- gazetted staff under their control !

The Honourable Sir Muhammad Znémlhh Khan : I am eolleetmg
information and will lay a reply on the table of the House in due
course,

Prons aAND DurTaRiES OF THE GOVEENMENT OF INDIA OFFICES REQUIRED TO
ATTEND FIRE PARADES,

174. Prof. N. G. Ranga : (d) Is it a fact that the infecrior staff
(i.e., peons and dafiaries) of the Government of India Secretariat and
attached offices have been ordered to attend ° fire parades’ in offices in
the morning at about 7 a.m. daily ?



UNSTARRED QUESTIONS AND ANSWERS. 3339

(b) Is it a fact that they are also required to attend aoffice at
10-30 A x. 1t .

(¢) Isit'a fact that most of thetn reside at great distances from offices
and have to go back to their residemces, after tire parades, to take their
food and have to run to their offices again for usual duties ?

(d) Are Government aware that these poorly paid employees have to
prepare their food themselves and no time is left to them for doing so,
if they have to attend to ‘ fire parades ’ in the morning and are Govern-
ment prepared to exempt these people from attending parades in the
morning, or allow them to attend office late ¥ If not, why not ¢

(e} Is it also a fact that a large number of firemen have been engaged
in all places for fire extinguishing work and there are many cheukidars
and policemen who have been kept to guard offices t

(f) Why is it, then, considered necessary to train the peons and
duftries, ete., for firework !

_ The Honourable 8ir Frank Noyce : (a) The Honourable Member
has been misinformed. No Government office holds fire parades more than
once a week and these are only for the inferior servants residing on or
near the office premises. In two offices parades take place once a month.

(b) Yes, except in the case of Army Headquarters, where the hours
of attendance are 10 A.M.

(e¢), (d) aad (f). Government do not consider that the attendance
at intervals of inferior servants at early morning parades constitutes a
gericus inconvenience to them. They are trained so that in case of fire
they may be able to help the caretaking staff, before the Municips] fire
brigade arrives.

(¢) Firemen are employed by the Municipal Committee at fire
stations. Chowkidars are employed to guard the office buildings at night.

Satta GAMBLING IN ATMER.

175. Pandit 8ri Krishna Dutta Paliwal : (¢) Has the attention of
Government been drawn to the news under the sub-heading “ 4jmer men
satla ka zor’’ published in the 4th Dak Edition of tne Arjin, Delhi,
deted the 2nd September, 1936 at page 3 in column 1 stating therein that
‘“ Ajmer men satta (gambling) dino din zor pakarta ja mha km Shahar
men kai jagah par myamil roop se satta hota hai *’ % -

(b) Is it a fact that the grievances about sefta’ gambhng have been
repeatedly brought to the notice of the authorities in  Ajmer-Merwara
through newspapers and leaflets since April, 1935 1 If so, what steps
lizve Government taken o stop the said sattas ?

8ir Aubrey Metcalfe : (a) Yes.

(b) Grievances about Saifa gambling have not been repeatedly
brought to the notice of the authorities in Ajmer-Merwara through lcaflets
and newspapers. Such grievances have come to notice through Hindi
newspapers some three or four times since April, 1935, ineluding the issue
of the Arjun, dated the 2nd September; 1936, quoted by the Honourable
Member. The faects stated in these articles were found to be incorreet.
Bhops suspected to be the scene of Satta gambling were picketted by the
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Police to render such gambling there impossible. As a result Satia
dealers began to go about the city to obtain stakes at their houses from
habitual gamblers and these peripatetic satte dealers were shadowed
by the Police. Though it can scarcely be hoped to eradicaic Satta
gambling, the measures thus taken against it have been not unsuccessful.
In the first nine months of 1936 there have been convictions in 11 cases
of Saita gambling as against ‘Hine in the whole wf 1935 and ten in the
whole of 1934.

INDIANISATION OF THE SENIOR SUBORDINATE SERVICES IN. THE CARRIAGE AND
WacoN SHOPS AT AJMER.

176. Pandit 8Sri Krishna Dutta Paliwal: (¢) Will Government
please state the number of Indian (excluding Anglo-Indians) Foremen
and Assistant Foremen in the Carriage and Wagon Shops, Bombay,
Baroda and Central India Railway, Ajmer on the 31st December, 1325
and 31st December, 1934 ¢

~ (b) Will Government please state the steps taken so far by the Loco.
and Carriage Shops Superintendent (Carriage and Wagon Section),
Bombay, Baroda and Central India Railway, Ajmer, for the Indianisation
of the senior subordinate services in the Department ¥

(¢) Will Government lay on the table a statement showing separately
the number of A grade apprentices trained and absorbed by the (1)
Loco. Department and (#) Carriage and Wagon Department of the
Bombay, Baroda and Central India Railway, Ajmer, during the last ten
years explaining the difference, if any, in the system, obiaining in the
two Departments of the Bombay, Baroda and Central India Railway ?

(d) Will Government please state if it is a faet that Messrs. B. Manning
and G. Harbour of the Loeco. Department have been transferred to the
Carriage and Wagon Department to oceupy the post of the Smith
Foreman and head chargeman of the Millwright shop, respectively ?

(e) If so, will Government please state the special qualifications which
the said persons possess. justifying the same %

~ (f) If any of the Carriage and Wagon men were given any chance
for the pd8t ¢ If not why not ?

. The Honourable 8ir Muhammad Zafrullah Khan : (a) The informa-
tion readfly “available will be found in Appendix ‘ F-’ to Volume I of
the reports by the Railway Board on Indian Railways for 1925-26 and
1934-35, copies of which are in the Library of the House.

(07 I would invite the Honourable Member’s attention to my reply
to his unstarred question No. 344 asked in this House on the 13th liavch,
1936.

(¢) to (f). Government have no information and its cbllection would
involve an amount of labour and expense not likely to be justified by results,

APPLICABILITY OF CERTAIN PROVISIONS OF THE (GOVERNMENT SERVANTS'
Conpucr RuLks To GOVERNMENT PENSIONERS,

177. Mr. Amarendra Nath Chattopadhyaya : (¢) Will Government
please state the dates on which the Govermment Servants’ Conduct Rules,
1935, became operative in the All-India Serviees, gazeited and otherwise ?
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() Does the definition given in rule 2 of & ‘‘ government sérvant '’
include a ‘‘ government pensioner '’ {

_..(c) Are Government pensioners permitted to engage in any tljade or
wndertake any employment or work ? If so, are they also required to
psy to Government a moiety of such pay, allowance, honorarium, ete.?

(d) Will Government please state whether the provisions in rule 20
regarding taking part in polities and elections are applicable to ‘‘ govern-
ment pensioners ”’ {

(e) If the answer to part (d) be in the negative, will Government
pledse state the reasons why their pensioners are exempted from the
operation of this rule ?

(f) Do Government possess the power to withhold the pension of any
fetired employee for conduet which it copsiders objectionable ¥ If so,
under what rules ?

The Honourable Sir Henry Craik : (a) The Rules were published
on the 24th December, 1935.

(b) No.

(¢) The reply to the first part is in the affirmative aund to the second
pdrt in the megative.

(d) and (e). The reply is in the negative, because pensioners ure not
Government servants.

(f) Yes. Under Article 351 of the Civil Service Regiilations, fuiure
good conduct is an implied condition of every grant of a pension.

Runnine or BusiNESSES BY THE WIVES oF RATLWAY SERVANTS.

178. Mr. Amarendra Nath Chattopadhyaya : Is it a fact that the
ent, East Indian Railway, in his Railway’s Gazette No. 18 of 1936,
ated 5th August, 1936, notification No. 544, has stated that the Govern-
ment of India have ruled that the running of a busiress in the name of
the wife of a railway servant amounts to the railway servant engaging
indirectly in trade or business and is therefore against the Government
itvants’ Conduet Rules ¢ If so, will Goverament please state :

(#) whether 'the reference to the trade or business being done in
the name of the wife appears in anv rule ; if so, what rule ;

(i¢) whether the same restriction applies to servants in the other
departments of Government ; if not, why this differential
treatment ; and

(11) whether Government proposes to remove the restriction placed
on the wives of railway servants ?
The Honourable Sir Henry Ctraik : Yes.

(1) Under rule 15 of the Government Servants’ Conduet Rules &
Government servant is prohibited from engaging in any trade,
without the previous sanction of the Government. This
prohibition includés trade run b¥ the GoverAmedt seirvant

_in the nanié of any otheér person.

(#8) The prohibition applies to ali Government servants.

(#i1) Thé Goverriment do not propose to Modify the rdle.

L40SLAD b
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RACIAL DISCRIMINATION IN THE ALLOTMENT OF QUARTERS IN THE Howran
DivisioN oF THE EasT INDIAN RamLway. -

179. Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact that
racial discrimination is practised on the Howrah Division of the East
Indian Railway in the matter of allotment of quarters to the non-gazetted
Indian employees ?

(b) If the amswer to part (a) be in the negative, will Government
please state :

(s) whether quarters allotted to the posts of Luggage and Parcel
Supervisors at Howrah Station are at Highet Mansions or
at Telkul Ghat ;

(%) whether the posts of Luggage and Parcel Supervisors have
hitherto been held by Europeans and Anglo-Indians ;

; (#1) whether an Indian has recently been confirmed as Luggage
and Parcel Supervisor ;

(iv) whether he has occupied the quarters at Highet Mansions or
. Telkul Ghat ;

(v) whether allotment of quarters is made by the Superintendent,
Staff ; and
(vt) whether the Superintendent, Staff, is a European !
~ (¢) Do Government propose to take disciplinary action against those
responsible for this act of racial discrimination ¥ If not, why not ?

The Honourable 8ir Muhammad Zafrullah Khan : Government are
informed as follows :

(a) No.
(b) (¢) There are no quarters definitely allotted to the posts of
Luggage and Parcels Supervisors at Howrah. They may be

given quarters wherever available either at Highet Mansions,
Telkul Ghat, Cambridge Terrace or Tindal Bagan.

(41) The posts of Luggage and Parcels Supervisors have been held
by Europeans, Anglo-Indians and Indians.

(#) An Indian has recently been promoted to this post.

(fv) The employee referred to has made his own arrangements
for quarters,

(v) Yes.
(v1) Yes
(¢) There has been no racial diserimination. -

RaciaL DISCRIMINATION IN THE MATTER OF PROMOTIONS IN THE HOWRAH
s DivisioN or THE EasT INDIAN Rarnway.

180. Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact that
racial discrimination is maintained on the’ Howrah Division of the
East Indian Railway in the matter of promotions to the senio¥ subordinate
posts, such as, Deputy Station Superintendent, Howrah Station ?
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(b) Is it a fact that these officials have no concern with train passing
or any transportation duties connected with such posts at intermediate
stations but are mainly occupied in commercial work with the travelling
public at Howrah Station ?

(¢) Is it a fact that the posts are lield by Europeans and sometimes
by Anglo-Indians but no Indian has ever held these¢ posts ?

(d) Is it a faet that there are Indian graduates in Law employed
in the non-gazetted service at Howrah Station, who have been reported
as most efficient workers but who have not been given a trial to work as
Deputy Station Superintendent ?

(e) Do Government propose to take immediate action in the matter
with a view to removing this racial diserimination and putting Indians
for learning the duties of Deputy Station Superintendents ?

The Honourable Sir Muhammad Zafrullah Khan : Government are
informed as follows :

(a) There has never been any racial discrimination.

(b) The staff employed at Howrah station are essentially trans-
portation staff but they also attend to certain cominercial
duties in connection with the travelling publie.

(¢) These are selection posts and there is nothing to prevent
suitably qualified Indians from being appointed to them.

(d) There are Indian graduates in law employed at Howrah but
this in itself does not constitute a claim for selection tv this
post.

(e) In view of my reply to part (¢) this does not arise.

PROVISION OF GARAGES AND Prrs, ETC., FOR NON-GAZETTED STAFF ON STATE
Ramwways.

181. Mr. Amarendra Nath Chattopadhyaya : (¢) Will Government
please state whether in the State Railways Rent Rules, Buildings and Resi-
dences, provision has been made for garages, pits, and other arrange-
ments for the washing of motor cars, ete., to be provided for the use of
gazetted officers ¥ If so, is additional rent recovered for such facilities !

(b) Is it a fact that such facilities have been provided at Colvin
Court at Howrah for the use of the gazetted ofiicers of the Howrah Divi-
gion of the East Indian Railway ? If so, why and at what cost ?

(c) Is it a fact that fixed rates of rent have been prescribed, s.e.,
Rs. 75 from Junior and Lower Gazetted Officers and Rs. 105 from the
Senior Scale Officers ¥ Are these rates based on the pay drawn by the
occupants ! If not, on what basis is rent charged ?

(d) Is rent charged for the garages ! If so, what amount per
mensem ? If not, why not ?
~ (é) Are similar facilities provided for those non-gazetted staff who
own motor cars ! Is it a fact that they have to erect their own garages,
pay ground rent, and are not allowed to dig pits nor is water supplied for

washing the cars !
L408LAD p2
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() Do Government propose to take any action in the matter ¥ If
#6; what ' If not, why not ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The rent
ules do not provide what accommodation should be given in yuarlers,
Eut under the rules the whole cost of the quarters including garages,
outhouses, ete., is taken into account in fixing the rent.

(b) Yes. This is in accordance with the established practice of
providing accommodation appropriate to the officers’ status. A separate
account of the cost of garages is not maintained.

{¢) Yes. Under the rules all residences occupied by officers of one
&lass are grouped together, and an average rent fixed for class, with due
regard to the preseribed return on the capital cost, and every officer is
lialle to pay this rent subject to a maximum of 10 per cent. of his pay.

(d) Separate rent is not charged for the garages, but is covered by
the inclusive rent fixed for the residence.

(e) Provision of garages in residences occupied by subordinates 1s
fade ouly in éxceptional cases where justified in the interests of the work
of the employee. Where this condition is not fulfilled, the employee can
provide his own garage on paying a nominal ground rent of Re. 1 per
annmam. There is no prohibition m the matter of digging pits, or of
supply of water for washing the car.

(f) No. Government consider that the existing practice fully meets
the legitimate needs of the staff.

GRANT OF AN ALLOWANCE 710 THE CLERKS IN THE CiTy BookinGg OFFICES,
CavLcurra.

182, Mr, Amarendra Nath Chattopadhyaya : (a) Is it a fact that
the clorical staff employed at Howrah Station, the Divisional Office at
Howrah and in the offices at Caleuita, East Indian Raillway, receive a
morthly allowance of Rs. 3 and Rs. 7 respectively ?

(b) Is it also a fact that the clerical staff employed in the City
Booking Offices, Calcutta, are not given this allowance ?

(¢) Do Government propose to treat their staff on the East Tndian
Railway equitably in the matter of this allowance ¥ If not, why not ¢

The Honourable Sir Muhammad Zafrullah Khan : Information is
I‘)ging colleeted and will be placed on the table of the House when avail-
ble. ; ' <

UNRECORDED LEAVE GRANTED TO CERTAIN DRIVERS ON THE EASTERN BENGAL
RarLway.

. 133. Mi¥. Amnaremdra Nath Chattopadhyays : (a) Is it a fact that
@overnment have introduced New Licave Rwles for State Railways 1 If
a!g. do threse rules permit subordinate officiils to grant ‘‘ trip off '* in lieu
of leave !
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(b) Ls if a fact that such unrecorded leave is granted by the Assistamt
Loco. Foreman, Eastern Bengal Railway, Calcutta, to certain drivers
only ? If not, do Government propose to examine the Duty Sheet for the
g‘gppth of August, 1936, to ascertain the correct position f

{¢) Is it a fact that the Loco. Foreman is in charge of the Love.
Sheds ¥ If so, why has the power to grant ‘* trips off ’’ been taken away
frorn him 1

(d) Are Government aware that such grant of ‘‘ trip off '’ iy likely
to lead to abuses and to cause discontent amongst the staff not so favoured
by the Assistant or the Foreman ¥ Do Go' ernmeunt propose to take
rewedial action in the matter ?

The Honourable S8ir Muhammad Zafrullah Khan : (a) The answer
to the first pari is in the affirmative. As regards the second part, *‘ trip

off ” is not granted in licu of regular leave admissible under the leave
rules.

(6 The answer to the first part is ‘“ No’’. As regards the second
part, Government do not propose to institute any examination in the
matter.

" (¢) The answer to the first part is ‘“ Yes 7. As regards the second
part, the power has not been taken away. '

(d) Government do not consider that the practice of the grant of
‘“ trip ofl ”’ is likely to lead to abuse and to cause discontent amongst the
staff. They do not propose to take any further action in the matter.

CREATION OF A PosT oF ASSISTANT AccoUNTs OFFICER, TRAVELLING, ON THE
East InDraxy RaiLway.

184. Mr. Amarendra Nath Chattopadhyaya : (a) Is it a fact thet
in the Accounts Department, Traffic Aceounts, of the East Indian
Reilway, a post of Assistant Accounts Officer, Travelling. has been created
with the objeet of checking the work done by the Ilmpectors of Aceounts §

(v) How many days has the Assistant Accounts Officer, Travelling,

yent on the line and in the office during the period 1st January, 1936 and
Est August, 1936 1

(¢) How many stations have been checked by him and what amount

has he earned as travelling allowance monthly ¢

(d) Isit a fact that the station inspections have been done by a junior
Inspector of Accounts while the Assistant Aeccounts Officer. Travelling,
ix out shooting while the office work is performed by another employee ¥

(¢) Do Government propose to examine this matter and to take
necessary action ?

The Honourable Sir Muhammad Zafrullah Ehan : (a) Yes.

(b) 146 days including 27 Sundays and holidays on the line and 80
working days in office.

() 83 stations. The travelling allowance paid to the officer during
this period works out to an average of Bs. 91-4-0 per month.

(d) No.

(s) No. A
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EMPLOYMENT OF RELATIVES IN THE SUPERVISORY PosTs IN THE NON-GAZETTED
i RAILWAY SERVICE.

185. Mr. Amarendra Nath Chattopadhyaya : What is the policy
of Government in the Railway Department regarding the employment of
relatives in the supervisory posts in the non-gazetted service ?

The Honourable Sir Muhammad Zafrullah Khan: I would invite
the Honourable Member’s attention to my reply to part (a) of his
unstarred question No. 59 asked on the 15th September, 1936.

DONATIONS FOR DEFENDING DEFAMATION SUITS ON THE EASTERN BENGAL
Rainway.

186. Mr. Amarendra Nath Chattopadhyaya: Will Government
please state whether the rules of the Staff Benefit Fund on the Eastern
Bengal Railway permit of donations being granted to the employees to
enable them to defend themselves in private suits for defamation brought
against them ?

The Honourable Sir Muhammad Zafrullah Khan : The rules of the
Staff Benefit Fund permit the Committee o afford relief to staff in cases of
genuine financial distress caused through circumstances over which they
have mo control. '

REFRESHER COURSES OoF RAILWAYS.

187. Mr. Amarendra Nath Chattopadhyaya : (a) Is it the policy of
Government in the Railway Department that the non-gazetted staff must
go through Refresher Courses at the schools on the different railways ¢ If
80, why has the gazetted staff been exempted from such Refresher Courses ?

(b) Is it a faet that the staff on the East Indian Railway over the
age of 40 years are exempted from going through such Refresher Counrses 1
If not, from what age 1

The Honourable 8ir Muhammad Zafrullah Khan : I am collecting
information and will lay a reply on the table of the House in due course.

CoNsTRUCTION OF A Foor OVERBRIDGE NEAR HAPUR RAILWAY STATION.

188. Qazi Mubhammad Ahmad Kazmi: Will Government be pleased
to. state :

(a) whether they are aware that Hapur Railway Station is
* situated between Hapur Town on the South and Asora and
other important villages on the north, and that they gvere
connected by a kachcha road. running to the west of the said

i railway station prior to the conmstruetion of Moradabad:
Delhi Section ; '
% (b) whether they are aware that at the time the railway station

was first constructed at Hapur, a level crossing was. made,
for this road and, to meet the demands of growing traffie,

another level crossing was ihade to the east of the ' said
station ; 4 ()
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(¢) whether they are aware that at that time there was another
level crossing for Meerut-Hapur metalled road through which
all the vehicular traffic could easily pass from one side of the
line to the other ;

(d) whether they are aware that on the construction of Khurja-
Hapur branch both of these level crossings were stopped and
the Meerut-Hapur Road diverted to a considerably large
distance to the great inconvenience of the publie ;

(e) whether they are aware that even after the closing of the level
crossings hundreds of pedestrians have been crossing the
railway line along the path of the old kachcha road with a
considerable danger to their safety and lives ;

(f) whether it is a fact that sometime abont 1928, the railway
authorities took a census of the persons who thus daily crossed

the line ; if so, what was its result ;

(g) whether they are aware that the public of Hapur has been
making continuous representations to the railway authorities
for making an overbridge at the site of the old road, and if
that be costly, then at least a foot overbridge for pedestrians ;

(h) whether they are aware that the Agent, East Indian Railway,
in his letter No. W.-92|27, dated 28th October, 1935, to Rai
Sahib Sham Sundar Singh, Rais of Hapur, indicated his
willingness for constructing a foot overbridge about 100 feet
to the west of the line of the present foot-path at a cost of
Rs. 25,000 provided the local authorities agreed to pay the
entire cost ;

(3) whether they are aware that if the bridge were to be built along
the line of the actual foot-path, it would be much more con-
venient not only 1o the pedestrians but for the railway
pasesngers and the railway staff also ;

(7) whether they are aware that the old roa from the north to the
south of the railway line was blocked by the construction
of the railway line and not by any action of the lceal autho-

rities ; and

(k) if the answer to or any one of the parts (h), (¢) and (j), be
in the affirmative, whether they have considered the
advisability of getting a foot overbridee constructed in the
place of the old path at the cost of the East Indian Railway ¢

If not, why not ?

" The Honourable 8ir Muhammad Zafrullah EKhan : (a)
to (k). Government have no information. Their policy is to leave to
!he discretion of the Railway Administration such matters as the provi-

ion of overbridges where the traffic justifies them. The question, there-
ore, is one best referred to the Agent of the Railway concerend. prefer-
ably through the Loeal Advisory Committee, and the Agent will then deal
with it in accordance with the rules apportioniug the cost of such works.



$his LEGISLATIVE ASSEMBLY. [16Ta Oct. 1936.

PrayarioNs To THE UpPER TIME-SCALE PoSTS OF ASSISTANTS IN THE Rungt
Boarp.

189. Pandit 8ri Krishna Dutta Paliwal : (¢) Will Government please
state :
(1) the sanctioned number up to which the Assistamnis of the office

of the Railway Board can be promoted 1o the upper time
s,cale ;

(#) the- number of upper time-scale posts which are at present
vacant in the office of the Railway Board ;

(i) the dates from which these posts are vacant ; and
(iv) the reasons for which these have been kept vacant §

(b) Is it a fact that the last man who was promoted to the upper
time-scale was an Anglo-Indian ?

(e) Is it a fact that the next senior men, who are eligible for promo-
tion to the upper time-scale, are all Indians with the exception of one ?

(d) Ts it also a fact that all those Indian Assistants have, on one or
the other occasion, officiated as Superintendents ?

(e) Is the upper time-scale meant for those who are fit for promotion
to the posts of Superintendents ¢ If so, why have the Indian Assistants
referred to not been promoted to the upper time-scale so far 1

The Hopourable Sir Mubammad Zafrullah Khan : (¢) (i) Four.

(ii) Three.

(4s) 21st July, 1934, 1st Mareh, 1935 and 15th July, 1935,

(w) The Assistants eligible are not considered fit for this promotion.

(b) Yes.

(c) Yes.

(d) N

y (e) Yes I would refer the Honourable Member to my apswer to part
a) (w).

Nox-FiLLiNG oF A PosT oF SUPERINTENDENT IN THE Ramwway Boarp.

190. Pandit 8ri Krishna Dutta Paliwal : (¢) Will Government
lease state whether a permanent post of Superintendent is vacant in the
ice of the Railway Board since June, 1936 ¢ If so, will Government
please state the reasons for which the post has been kept vacant up 1,111

now -

(h) Is it in accordance with the policy of Government to keep such
posts unfilled indefinitely %

The Honourable Sir Muhammad Zafrullah Khan : (¢) A post of
Snperintendent has been vacant since the 16th May 1936 The asmstm
pificiating in that pest i still on probation. -

(d) No.
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OrriciaLs IN THE BoMBAY PosTaL CIRCLE ALLOWED TO CONTINUE IN SERVICE
AFTER ATTAINING THE AGE OF SUPERANNUATION,

191. Mr. N. M. Joshi : Will Government be pleased to state :

(a) the number of officials in the selection grades and in the time-
scale in the Bombay General Post Office and in the
Bombay Postal Circle, excluding the Bombay town, who have
attained the age of superannuation and have still been
allowed to continue in service since 1st April, 1934 ; and

(b) the number of such officials who have been retired immediately
on their attaining the age of superannuation since 1st
April, 1934 ?
The Honourable 8ir Frank Noyce : (a) and (b). Government
zegret that they are unable to furnish the information as its eollection would
involve an undue expenditure of time and labour.

ViLLAGE Post OFFICES WHERE DELIVERY OF REGISTERED LETTERS AND
MonNEY ORDERS IS NOT EFFECTED THROUGH POSTMEN.

192. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether it is a fact that there are a number of village Post
Offices where delivery of registered articles and money orders
is not eflected through the departmental or extra-depart-
mental postman ;

(b) whether villagers, including women, are served with notices to
call at the village Post Offices to receive payment of their
money orders, even if their value may range between a few
annas to Rs. 5 ;

{c) if the reply to part (b) be in the affirmative, what is the distance
which the Postal Department expects the payees of such
money orders of even small amounts to walk %o the Iost
Office to receive payment ;

{d) whether there is any proposal to charge less commission on
money orders which are not paid at the houses of the payees;
and

(e) why the Postal Department. which has the sole monopoly of
carrying letters. does not arrange to deliver registered letfers,
etc., at the houses of their addressees !

The Honourable Sir Frank Noyce : (¢) and (b). Yes.
(¢) No particular limit of distance has been preseribed.

(d) No.

(e) Delivery at the residence of addressees is arranged for except in
a few cases where the volume of traffic is so small that the employment of
a postman is not justified. TIn connection with the extension of postal
facilities in rural areas however, the Depariment is taking steps to provide
more postmen and thus arrange for the deiivery of reecistered articles, ete.,

&t e residence of the addressees.
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F1xaTioN oF THE LENGTH OF BEATS oF PosTMEN IN HiLLy TraAcCTS.

193. Mr. N. M. Joshi : Will Government be pleased to state :

() the number of miles a village postman is required to walk in
the plain districts of Ahmednagar Sholapur, Surat and
the like ;

(b) the number of miles a village postman is required to walk in
the hilly +tracts of Ratnagiri distriet ; and

(¢) whether any consideration is given to the nature of the tract
in fixing the length of beat over the hilly tracts and if so,
to what extent ?

The Honourable Sir Frank Noyce : (¢) to (¢). Under the rules of
the Department, postmen mayx be required to walk at least ten miles a day
with a total attendance of duty of at least eight hours. In the districts
mentioned by the Honourable Member village postmen are required to
walk from ten to twelve miles a day and no distinction is made between
the plains districts and hilly tracts. It is not considered necessary to make
e Jistinetion for hilly tracts as local men accustomed to these tracts ace
employed as village postmen.

REPRESENTATIONS HELD UP FOR CLarMs orF OLD ScALES or Pay BY THE
PosTMASTER GENERAL, BoMBAY.

194. Mr. N. M. Joshi : Will Government be pleased to state :

(a) the number of representations held up by the Postmaster
General, Bombay, concerning the claims of officials to old
scales of pay ; and

(b) if there be any such representations held up, whether the
Director General of Posts and Telegraphs proposes to take
them into consideration in view of the assurance given by
him to the All-India Postal and R. M. S. Union in para-
graph 2 of his letter No. Es.B. 217-1|36, dated the 13th
February, 1936 !

The Honourable 8ir Frank Noyce : (a) I have no information of
the actual number.

(b) No assurance was given. The Director-General merely stated that
if individuals considered that they had grievances on account of irregu-
larities, it was open to them to represent them through the proper official
channel. If the pay of an individual has not been fixed in strict accordance
with the orders of Government in the matier the Director-General will
be prepared to consider his case ; but he is not prepared tn r>commend
any excepticn frem the anplication of these opders, L

SPEED FOR MarL MoTors ON CERTAIN LINES FIXED BY THE Pos-ru.
' DEPARTMENT.

195. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether the speed for mail motors on the Ratnagiri-Chiplun;
" Chiplun-Mahad, Chiplun-Dabhol, Khed-Harnai and also- om
Chlplun-Karad lines, as fixed by the Postal Department, is
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15 miles per hour and if so, since how long this speed is in
existence ;

(b) whether it is a fact that service cars have a permissible speel
of more than 25 miles per hour on these Pubiic Works
Department roads exeepting only the ghats ; and

(¢) whether the Postal Department contemplate increasing this
speed, alter theiwr time lables and thus accelerate the trans-
mission of mails by mutual agreement with the contractors,
if necessary ? If not, why not ?

The Honourable 8ir Frank Noyce : (a) Yes; since the 1st of October,
1927, for the first four lines and the 1st of March, 1925, for the fifth line.

(») No. The speed over different roads varies according to local eir-
eumstances and is fixed by the police authorities in the interests of safety.

(¢) As the roads in the Konkan are comparativelv narrow and have
gharp turns at short intervals besides frequent ascents and descents it is
not considered safe o increase the speed on the first four lines. As regards
tlie fifth line from Karad ¢o Chiplun arrangements are, however, being
made with the contractor to increase the speed to 18 miles per hour over
the plains section of the road which will result in the saving of about 4 an
Irour in transit.

ORDERS IN REGARD TO PROMOTIONS OF POSTMEN AND OTHER LOWER GRADE
STAFF.

196. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether orders in regard to promotion of postmen and other
lower grade staff, matriculated or otherwise, to the clerical
cadre have been issued ;

(b) whether the discussions during the last Sessions on this subject
have been taien into consideration as a‘zaured by tne
Director General of Posts and Telegraphs ; and

(¢c) if the reply to parts (a) and (b) above be in the affirmative,
whether a copy of those orders will be placed on the table 1

The Honourable 8ir Frank Noyce : (a) and (b). Yes.

~ (¢) The orders are meant for departmental use only. Government
are not prepared to lay them on the table of the House.

i

OFFICIATING INCRE)‘[ENTS FOR I!\"F.‘“.RTO"{ S}“'-.l.{\'ANT‘-‘ OF THE POSTAL
DEPARTRMENT TN THE ¥ or 1. o isroN,

197. Mr. N. M. Joshi : Will Government be pleased to state :
(a) whether it is a fact that inferior servants of the Postal Depart-

[ ment in Konkan Division in the old seale, who officiated n
e higher cadre, such as packers or postmen have:not been
Pt “allowed ofﬁclatmg inerements during their officiating periods

-and ‘even after their confirmation for the last four or five
years ;
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{b) whether the Postmaster General, Bombay, had sanctioned tem-
' porary staff in the Ratnagiri Head Post Office to dispose of
such claims ;

(¢) whether their claims still remain undecided and neither their
arrears nor due increments haye still been paj.d ; and

(d) if the replies to the above be in the affirmative, whether steps
are new proposed to be taken to cause immediate drawal of
their increments and to expedite the payment of their arrears
due §

The Honourable 8ir Frank Noyce : (a) to (d). Information is being
galled for and a reply will be laid on the table of the House in due course.

ProPosaL TO RETIRE GOVERNMENT SERVANTS WHO HAVE ATTAINED THR
AGE OF FIFTY YEARS.

198. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether there is any proposal under consideration to retire
men who have attained the age of 50 years ; and '

(1) whether in some depariments vof the Ceniral Governmeunt, sug}-
ag the Accoputs and Audit, it has been decided to grap
extension of serviece afler superunnuation only as a verJ
exceptional casc ?

The Honourable Sir James Grigg : (a) No.

(b) The Honourable Member is presumably referring to ecircumstances
governed by Fundamental Rule 56(b). The terms of that Rule are left
to be dealt with by Heads of Departments. '

AGp FOR ExaMINATION FOR RECRUITMENT TO THE CLERICAL CADRE IN THE
Postar DEPARTMENT.

199. Mr. N. M. Joghi : Will Goyernment be pleased to state :

(a) whether the age for examination for recruitment to the cleri-
cal cadre in the Postal Department has recently been fixed
as between 19 and 21 years instead of 25 years ;

(b) whether as a result the lists of candidates already in existence
have bcen ordered to be cancelled ; and

(c) if the replies to pavis () and (b) above be in the affirmative,
whether they propose to stutc the reasons for such a sudden
and abnormal change ¢ ot

The Honourable Sir Frank Noyce : (a) Yes.

(b) No, but all candidates on the waiting list have received a gepeti-
tion of the warning given to them when their names were placed on the list
that no assurance can be given that they will receive 2ny permanent
appointments.

. (e) The change was made in connection with a radieal revision of the
gystem of selection for these appointments and Governmeat took into consi-
mtion. the recommendation made in paragraph 207 (5) of the Report of the

mployment Comittee, Upited Provindes, 1933, 3 gopy of which is in
the Library of the House.



UNSTARRED QUESTIONS AND ANSWERS. 3358

. DmBooRTENT AMONG THE STAFF OF THE MADRAS TELEGRAPH OFFICE.
200. Mr. N. M. Joshi: (a) Will Government be pleased to state
whether they are aware that there has been some discontent among
the staff of the Madras Telegraph Office due to unsatistactory treatment
given to them by the Chief Superintendent, and if so, whether they
propose to institute an enquiry into the matter ¢

(b) Will Government be pleased to state whether the night duty
¢from 7 p.M. to 1 A.M.) has not been introduced either in Calcutta,
Bombay or Rangoon Telegraph Offices while it has been introduced only
in Madras, and if so, will Government be pleased to state the reasuns for
this diflerence 1

(¢) Are Government aware that there has berm much discontent
ameng the staff in Madras on account of the duty (from 7 p.af. to 1 a.m.)
Peing introduced there ?

(d) Will Government be pleased to state whelher ithey propose to
aonsider the guestion ol giving the stafl affected haif an hour’s rclief for
taking their meals 7 1f not, why not ?

- The Honourable Sir Frank Noyce : (¢) Government understand
#iat there hds been some agitation in the Madras Central Telegraph
Office in connection with the administration of that office but they do
ﬁt‘ consider that tliere is any need for an enquiry by Goverument.
THE Postmaster-General, Madras Cirele, is fully competent to deal with
fhé‘ reptesetitations nade by the staff and is alredady doing so.

& (b) The duty fromt 19 to 1 lours is not at present in force in tle
e'gl_cutta and Bombay Central Telegraph Offices, but has DLeen in
foteé in the Rangoon Central Telegraph Office for the last ten years.
The duty is a permissible one and its introduetion in any particular officé
is.for the purpose of meectling loczl traffic requirements.

.. (¢) Government understand that certain representations have Leen
received by the Postinaster General, Madras Circle, against the prescrip-
tion of the 19 to 1 hours duty.

fd) As the period of duty from 19 to 1 heurs is only for six hours
(overnment see no justification for giving half ap hour’s relief for meals.
The staff can take their meals before coming or duty and short perinds
8f relief are always obtainable during the period of duly and can be pro-
longed if traffic conditions permit.

&;iimmdiw or HEaLTH OF STATE PRISONER BRUPENDRA KISHORE RAKSHIT
RoOY DETAINED IN THE BAREILLY CENTRAL JAIL.

_°901. Mr. Akhi] Chanira Dasta : (a) Will Government be pleased
%o, state the present éondition of health of State Prisoner Bhunendra
Bishore Rakshit Roy, M.A.—dt present detaired im thé Bateilly Central
Jail ¢ oo
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(b) If the said prisoner is suffering from illness, will Government
please state how long he has been suffering, and what is the nature of his
ilness ¥

(¢) Will Government be pleased to state if the nature and degree of

the said prisoner’s suffering from illness necessitated his examination by
a medical board ?

(d) If so, when was he examined by a medical board !

(e) Will Government be pleased to lay on the table the repori of the
medical board following their examination of the said prisoner !

(f) Will Government be pleased further to state if the said prisoner
has undergone a full course of treatment as recommended by the medical
hoard, and if so, with what result ?

(g) If the course of treatment that has hitherto been tried on the
said prisoner, failed to have the desired effect, do Government propose to
change the mode of treatment ? 1f so, what kind of treatment has
finally been decided upon and when is it going to be tried ?

(2) In view of the long and protracted illness, and the condition of
the prisoner remaining almost the same, are Government prepared to
consider the advisability of releasing him and making him over to the
care of his parents ?

The Honourable Sir Henry Craik : (a) to (d). The State Prisoner
has for some time past suffered from chronic constipation and as a
result from external piles of moderate severity. He was examined in
October, 1935 by a medical Board who advised treatment for comstipation.
They did not consider any treatment for piles necessary. His weight on

admission to the jail was 122 lbs. and was 124 lbs. on 24th September,
1936.

{e) No.

(f} and (g). The treatment has not produced the desired result
but an X-ray examination has been suggested and the result is awaited.
Further treatment will depend on the result of that examination.

{(h) No.

BELECTION OF CANDIDATES BY THE PUBLIC SERVICE COMMISSION FOR ADMISSION

To EXAMINATION FOR CERTAIN SERVICES. <

202. Khan Bahadur S8haikh Fazli-Haq Piracha: (a) Is it a fact
that for the competitive examination for Transportation, Traffic and
Commercial Departments of Railway and for Customs, Accounts and
Postal Services to be held this year, only about 250 candidates out of
a much larger number have been selected by the Public Service
Commission to sit for the examination * If so, will Government please

state the ‘prineiples on which the selection of candidates for sueh
examination is made ?
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(b) In view of the percentages fixed for Muslims and other
minority communities in Government services, do the Public Service
Commission permit the number of these communities up to the per-
ceutage laid down by Government to sit for the competitive examina-
tion ¢ If not, why not ¢

The Honourable Sir Henry Craik : (¢) 272 candidates have been
admitted to the joint examination. It is contrary to the established
practice of the Public Service Commission to disclose the principles on
which the preliminary selection of caundidates is made. But the aim
of the Commission is to exclude nobody who ou his past record has any
chance of success.

(b) In making the preliminary selecticn, the Commission pay due
regard to the prineciple that due represertation should be given to the
various communities in India.

Pay or PosTAL EMPLOYEES STATIONED AT SIMLA.

203. 8ardar Mangal Singh : (a) What are the scales of pay sanc-
tioned for different classes of postal employees stationed at Simla *

(b) What are the rates of compensatory allowance granted to each
elass of postal employees stationed at Simla ?

(c) What are the scales of pay sanctioned for different classes of
employees of other Departments of Government stationed at Simla 1

(d) What are the rates of compensatory allowance granted to each of
the classes of employees mentioned in part (c) above !

(e) What are the scales of pay sanctioned for the eclerical staff
stationed at (1) Lahore, (2) Rawalpindi and (3) Simla Post Offices 1

The Honourable 8ir Frank Noyce : (¢), (b) and (e). The infosma-
tion is contained in the Manual of Appointments and Allowances of
Officers of the Indian Posts and Telegraphs Department, and Appendix
10 thereof and in the Government of India, Department of Industries
and Labour, Memorandum No. Es. A.-130133 (2), dated the 11th March,
1935, copies of which are in the Library of the House.

) (¢} and (d). The compilation of the information asked for would
involve an expenditure of time and labour which Government do not con-
sider that there is sufficient justification for undertaking.

COMPENSATORY ALLOWANCE OF PoSTAL EMPLOYEES STATIONED AT SIMLA.

204, Sardar Manga.l.Singh: (a) Is it not a fact that arrange-
ments for house rents in Simla are contracted on annual basis and
not monthly as in other places in India !

(b) Will Government please state the ccnditions of grant of compen-
satory allowance for Government servants !

(¢) Will Government please state whether it is a faet that scale of
pay sanclioned to the clerical staff of Simla Post Offices has no connec-
tion with the rate of compensatory allowance granted to them ?

(d) Will Government please state whether the postal employees of
Simla are allowed to draw compensatorr allowanece while on leave,
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¥ #nd Wwhen they dre required to pay aniudl rests for houses engaged
By them for residentidl pirposes ! o

(¢) If the reply to the preceding part be in the negative, will Govern-
ment please state the reasons why the postal officials are not allowed
to draw compensatory allowance while on leave !

., The Honourable 8ir Frank Noyce : (a) Government have no in-
formation.

(b) The Honourable Member’'s attention is invited to Fundamental
Rale 9 (5).

(¢) The existing rates of compensatory allowances to the clerical
staff in Simla are fixed according to scales of pay.

(d) and (e). Permission to draw compensatory allowance while on
leave is not dependent on the private commitments of individuals in con-
nection with the renting of houses bLut is governed by Supplementary
Rule 6 (B) (a) (1) and (i1).

MusLims 18 THE SURVEY oF INDIA.

205. Mr, Muhammad Anwar-ul-Azim : (¢) What is tha total number
of clerks in the Survey of India and what is the percentage of Muslims in
that number ?

(b) Whit is the percentage of Muslims in the holders of the post of
Registrar, Head Assistants and llead Clerks in the Survey of India ?

(¢) Did Government ever receive a representation from a member op
a body of the Muslim community, regarding grievances and showing that
all the ways and means for the betterment of the Muslim employees in
the Survey of India are blocked and that for this very reason theif
percentage in the posts of Head Assistants and Head Clerks, doés not
improve %

(d) Are Government prepared to ask the Surveyor General to redress
the grievances of the Muslim community in the Sarvey of India, vide part
(¢) above, so that all communities may have equal shares in tha
Department ¢

(¢) Is it a fact that the representations mentioned in part (¢) above
ineluded a grievance to the effert that no Muslim is posted to the Head
Assistantship of Dehra Dun Office of the Survey of India, giving sound
reasons and laying great emphasis against the installation of Hindu
officials ¥
. (f) Are Government prepared to issue instructions to the Survey of
India to safeguard and protect the rights of minority communitics by
appointing a Registrar from a minority community ? <

Mr M W. Yeatts : (¢) On the 1st January, 1936, there were 218
clerks in the Survey of India of whom 17 per cent. were Muslims.

(b) There are 10 posts so classified of which one is held by a Muslim.

(c¢) and (d). In, 1932 and 1933 representations of grievances of
Muslim employees in the Survey of India.weré made by an unrecoznised
body deseribing itself a8 the Mitslim Ez-Stitvey Offitidls’ Asdotiation:  The
allégations were gone into carefully by the Surveyor General of Nidis and
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no case calling for action emerged. It is not the case that promotion of
Muslims to the posts of Registrar, Head Assistant and Head Cierk is
blocked, for such promotion is made by selection.

(e) Yes, this grievance was mentioned but no sound reasons were
adduced.

(f) There is only one post of Registrar, which is filled by selection,
and Government are not prepared to issue such instructions in regard to
it,

DEFENCE oF BURMA AND BUrRMANIZATION OF THE DEFENCE FORCES, ETC.

206. U Thein Maung : Will Government please state :
(a) wl;ether they have considered the various questions relating
o:
() the defence of Burma ;
() Burmanization of the defence forces, including the
military police ; and
(t1i) their probable cost to Burma ;

(b) When they would be able to announce their recommendations or
decisions thereon ; and
(¢) whether the Legislature of Burma would be consulted or given
an opportunity to discuss them before they are adopted or
enforced ?
. Mr.G.R. F. Tottenham : (a), () and (¢). The matter is mainly
one for decision by the future Government of Burma in consultation
with His Majesty’s Government. The views of the Government of India
have already been communicated to His Majesty’s Government, but they
are confidential and the Government of India have no information when
decisions will be announced.

REPORT OF THE, APPLICATION COMMITTEE ON FINANCIAL ADJUSTMENT BETWEEN
InDIA AND BURrMA.

207. U Thein Maung : Will Government please state when the
Report of the Application Committee on Financial Adjustment between
India and Burma will be published and whether the Legislatures of India
and Burma would have an opportunity to discuss it ?

The Honourable 8ir James Grigg : I would invite the ITonourahle
Member’s attention to the reply given by me to Mr. Satyamurti’s slarred
question No, 462 on the 17th Scptember, 1336.

REPORT oF THE COMMITTEE ON FINANCIAL SETTLEMENT BETWEEN BURMA
AND THE SHAN STATES.

- 208. U Thein Maung : Will Government please state whether the
Committee on Financial Settlement between Burma proper and the
Federation of Shan States after separation of Burma from India have
submitted their report and whether the Legislature of Burma would be
given an opportunity to discuss it or the general question of such

settlement ¢
L40SLAD 3
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- The Honoeurable Sir James Grigg : Yes. The scitlement is to be
made ihrough an Order in Council under section 68 (2) of the Gow
ernment of Burma Aect, 1935, and the question is, therefore, one primar.ly
for His Majesty’s Government. 1 canuot, therefore, give any under-
{aking that the Legislature of Burma will be given an opportunity te
discuss the matter.

ExCcLUSION OF BURMA IN THE NEGOTIATIONS FOR A FRESH TRADE AGREEMENT
WITH JAPAN.

209. U Thein Maung : Will Government please state :

(¢) why Burma has been left out in the necotiations for a fresh
trade agreement with Japan ; and

(0) whether Burma would be a* liberty to make negotiations for
and enter into a trade agreement with Japan separately ?

The Honourable Sir Muhammad Zafrullah Khan : As regaris part
(a) the atiention of tiie llonourable Member is invited to the Press
Communiqué, dated the 12th August, 1936, a copy of which is in tne
ldbrary. The Goveriiment of India are not in a posiition {o answer part
(b) as it relates to a matter that is for His Majesty's Government in
the United Kingdom to decide.

ExemerioNn oF TeEaxk Logs FroM THE ProteEcTIVE CUsTOMSs DuTy.

210. U Thein Maung : (a) Will Government please state whether
they are prepared to exempt teak logs, imported into Burma through the
river Salween, from the protective eustoms duty of 25 per cent. ad valorem
and to make them subject to the seven per cent. transit duty on.y as
before the 11th July, 1936, for the reasons that have been submitted by the
President of Mou'mein Timber Traders’ Association, Burma, in his
memorial to His Excellency the Governor General in Council, dated the
30th July, 1936 ? If not, will Government please state the reasons for
not doing so ?

(b)) Will Government please state whether the Government of Burma
would be at liberty to review the case and exempt such logs from the said
duiy after separation from India, in spite of the trade agreement
between India and Burma ?

The Honourable Sir Mubammad Zafrullah Khan : (a) The import
duly in question is not protective. IL was raised to the level of the sca
customs rate at the instance of the Government of Burma. The Goygern-
went of India are awaiting the views of the Local Government on the
memorial of the Moulmein Timber Traders Association before recon-
sidering the matter.

(h) The terms of the Order in Council which will regulate the trad-
ing relations between India and Burma after separation have not yet’
bgen-finally settled. Tn the meantime, the I{onourable Member’s attention
ig-invited to Articles 6 and 9 of the Provisional Draft of India and Burma:-
Trade Regulation Order, published in Command Paper No. 4985.

-~
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GOVERNMENT SERVANTS DEBARRED FROM MAKING ANY STATEHENT, ETC.,
EMBARRASSING THE RELATIONS BETWEEN CERTAIN PERSONS.

211. Pr. N. B. Khare : (a) Is it a faet that under rule 18 (1) (a)
af the Government Servants’ Conduct Rules, 1935, a Goverument servant
is debarred from making any statement of fact or opinion which is eapable
of embarrassing the relations between the Governor General in Council or
any Local Government aud the people of India ?

(b) Does this rule apply also to a speech broadcast by a Government
servant ¢ If not, why not ?
The Honourable Sir Henry Craik : («) and (). Yes.
WRITING OF ARTICLES FOR PRESS AND PUBLICATION OF BOOKS BY GOVERNMENT
SERVANTS.

212, Dr. N. B. Khare : (a) Is it a faet that a Government servant
is not permitted, or has to obtain the previous permission of Government,
for writing an article for press or publishing a book, ete., on a subject
falling within the scope of rules 15, 16 or 17 of the Government Servants’
Conduet Rules, 1935 ¢

(b) Will Government please state whether a similar previous permis-
sion is also necessary for occasionally writing a book or an article for press
en a subject of non-political nature, not connected with a Government
servant’s official work and involving no disclosure of official information or
eompetition with professional journalists ¥ If so, under what rule 1

. The Honourable Sir Henry Craik : (¢) and (b). The Rules quotad
by the Honourable Member, read with Rules 13 and 18, state the pusi-
tion clearly, '

Provision oF A LiBrary, Zoo aND MusevM, ETC., N NEW DErmI.

. 213. Dr, N, B. Khare : Ilas the attention of Government been drawn
to a letter under the heading ‘‘ Delhi’s Need *’ published in the Hindustan
Times, dated Tth July, 1936, and several other press notes, ete., deploring
the absence of a public library, zoo, museum (excepting the so-called
‘“ Central Asian Antiquities ’’) and a public garden in New Delhi t If
#o; what action do Government propose to take to provide these amen:ties 1
If none, why not ?

Mr M. W. Yeatts : Yes. DPublic gardens have alreadv been pro-
vided, ¢.g., Talkatora Garden and Lodhi Park. Provision of the other
amenities suggested would require to be considered along with other needs
of New Delhi.

GrANT OF LIVERY ALLOWANCES TO THE DUFTARIES IN THE GOVERNMENT
oF Inpia OFricEs.

214, Mr. N. V. Gadgil: (a) Is it a fact that duftries employed in
‘the Government of India Secretariat offices are supplied with liveries only
once in every three years {

(») TIs it also a fact that in the past in certain Departments at least,
@tiftries were given amounts in eash and they uwsed to get their garments
srade themselves which were shown to the offiees !

140RLAD E2
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(¢) Why has this practice been discontinued ?

(d) Is it a fact that the quality of the cloth now supplied for liveries
is the same as it was some years ago, when the prices were very high 1t

(e) What is the reason for not supplying a better quality of cloth,
now that the prices have fallen and the cost charged to Government is
almost the same ?

(7) Is it a fact that the contract for sewing the liveries has been giveu
only to one tailor for a large number of years ?

(g) Do Government propose to consider the desirability of giving cash
allowances to duftries for making liveries, so that they may be able to have
better clothes made, by supplementing the amount themselves if necessary
If not, why not ¢

The Honourable 8ir Henry Craik : (¢) Yes.

(b) Yes,

(¢) Government have now an organisation—the Indian Stores De-
partment—which by making bulk purchases can obtain better value for
ihe money.

(d) No, the quality is better now.

(e) Does not arise.

) () I do not know to whbat Department the Honourable Member
refers. The answer is in the aflirmative so far as the Home Department
is concerned.

(g) Government do nct consicder it necessary 1o make any change in
the system which has worked satisfactorily and economieally.

SupeLy oF CorToN LivEriEs To DUFTARIES IN THE GOVERNMENT OF INDIA
OFFICES.

215. Mr. N. V. Gadgil : (a) Is it a fact that the duftries in the
Government of India Secretariat are not allowed any cotton liveries for
use in the summer season when they have to stay in Delhi during April
and October ¥~

(b) Are cotton liveries allowed to peons of the Government of India
Secretariat ¢

(¢) Do Government propose to arrange to supply ecotton liveries to
duftries also ¢ If not, why not ?

The Honourable Sir Henry Craik : (e¢) Yes.

(b) Yes.
(¢) There is no necessity for supplying them with cotton liverie8 for
the short period of their stay in Delhi.

REMOVAL OF THE PORTRAIT OF LORD KRISHNA BY THE SUPERINTENDENT,
Ramwway Marn Service, “L” Drvision,

216. Bhai Parma Nand : (a¢) Is it a fact that the Superintendent,
R. M. 8. ““ I’ Division, visited the 8. R. O., Shorkot, in December last and
personally removed the portrait of Lord Krishna hanging on a wall of the
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office and threw it down on the floor in a most contemptuous manner in the
presence of his Hindu subordinates and some of the railway siatf whose
religious susceptibilities were vehemently injured and the incident was
brought to light, vide Postal Observer issue for June, 1936 ?

(b) If the reply to part («) above be in the affirmative, have Govern-
ment taken any action against the officer concerned and to obviate recur-
rence of the sort in future and if so, what # If not, do they propose to
take any action now ¢

The Honourable Sir Frank Noyce : (¢) and (b). Government huve
no information. The matter is within the comp:tence of the Postmaster:
General. A copy of tlie question is being sent to him for such action as
he may consider suitable.

ALLEGATIONS AGAINST AN INSPECTOR, RAILWAY MAIL SERVICE.

217. Bhai Parma Nand : (¢) Will Government please state whether
Ahdul Hakim, mail guard of defunet L-25 section, was convicted of
abdueting a young Pathan woman in the mail van under section 493,
Indian Penal Code ?

(b) Is it also a fact that the name of this man was published in the
convictions statement cireulated by the Postmaster General, Punjab, with
his monthly circular of July, 1936 1

(¢) Will Government please state whether this man has been dismissed,
or is he still serving the Department ? In the latter case, will Government
please state the reasons for the same ?

(d) Is it a fact that enquiries made into the case revealed that this
woman was being abduected in the mail van for the sake of an Inspector,
Railway Mail Service, who was at Peshawar on the day of occurrence
according to previous arrangements and that this Inspector concealed the
actual crime committed and did not submit any report to the higher autho-
rities ?

(e) If the reply to part (d) be in the affirmative, will Government
please state the action taken against the Inspector and if no action has been
taken, do Government propose to make an independent enquiry into the
.eonduct of this Inspector and see whether suech a supervising officer is fit
to be retained in Government service ?

) The Honourable Sir Frank Noyce : {¢) to (¢). Government have
no information. The matter is within the competence of the Postmaster-
General to whom a copy of the question and this answer is being seni for
such action as he may consider suitable.

"ExTRA-DEPARTMENTAL SUB-POSTMASTERS AND DBrANCH PCSTMASTERS IN
THE Punjar aND NorTH-WEsT FrRONTIER CIRCLE.

. 218. Brai Parma Nand : Will Government place on the talle a
statement showing separately the total number of Extra-Deparimental
gub-’ostmasters ‘and Extra Departmental Branch Postmasters in the
Punjab and North-West Frontier Circle, as also their number by com-
Tnunities ¢ If any one community is disproportionately represented, do

overnment propose to stop recruitment of officials for these posts from
that community ?
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The Honpourable 8ir Frank Noyce : Government have no informa-
tion and do not propose to eall for it as it would involve an undue es-
penditure of time and labour. As regards the last part of the questiea,
the Honourable Member’s attention is invited to the reply given to khis
unstarred question No. 81 on the 22nd February, 1935.

ALLOWANCES oF Camp CLERKS IN THE PUNJAB AND NORTH-WEST FRONTIER
PostaL CIRCLE.

219 Bhai Parma Nand : (a) Is it a fact that formerly allowance for
a Camp Clerk to the Head of a Postal Circle and for Director, Telegraphs,
was Rs. 50 per mensem and that for a Camp Clerk to a Deputy Postmaster
General was Rs. 2o per mensemr. but now these allowances have heen
equalised at Rs. 30 per mensem with the provision that in the former cuse
the allowance at the higher rate is to continue for the incumbents of the
bosts on the date of oruers so long as they continue with the Head of a
Cirele or the Director, Telegraphs ¢

(b) Is it a fact that the existing Camp Clerk to the Postmaster
General, Punjab and North-West Frontier Circle, is rotated between him
and the Director of that Cirele sinee the last six years to maintain bis
allowance at the higher rate 1

(c) If the replies to parts (a) and (b) above be in the affirmative, do
Government propose to consider the advisability of removing the present
Camp Clerk of the Postmaster General, Punjab and North-West Frontier
Cirele, to any of his Deputies, if not to the office, to save Rs. 20 per
meusem ¥

The Honourable Sir Frank Noyce : () Yes.

() Governmen{ have no information. The matter is one +within
the discretion of the TTead of the Circle,

(¢) No.

TRANSFERS OF CERTAIN CLERKS IN THE PUNJAB aAND NoORTH-WEST FRONTIER
CIRCLE.

220. Bhai Parma Nand: (a) Is it a fact that Iead Clerks in
Pestai Cirele Offices are required to be changed every three years and il
so. whyv 1

(b) Will Government kindly state whether there are any definils

orders regarding the rotation of ordinay time-scale clerks in the Iostal
Cirele Office ?

(e} Will Government kindly place on the table a statement showing
the mumber of transfers of ordinary time-seale clerks effected undar the
personal orders of the DPostmaster General, Punjab and Nort#h-West
Feentier Cirele. in Lis office ?

(d) 1If the reply to part (b) above be in the nerative, and the reply
to paii (¢) discloses a sufficiently large number of transfers, will Govern-
rient <tate the reason for the same 1

The Honourable 8ir Frank Noyce : (2) The reply to the first part
of the question is in the affirmative. As regards the latter part, the
perindics]l transfer is ordered for administrative reasons. :
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(b) No.

(¢) and (d). Government have no information and do not propose
to call for it as the matter is one entirely within the Posimaster-Gem-
eral’s competence.

DISCHARGE OF CERTAIN FIREMEN AND SHUNTERS ON THE EASTERN BENGAL
RaiLway.

221. Mr. Umar Aly Shah : (¢) Will Government be pleased to state
if it is a fact that the Clief Mechanical Engineer, Eastern Bengal Rail-
way, has discharg:d a number of firemen, shunters who failed to pass
departmental examination ?

(b) If so, will Government be pleasel to state if at the t'me of
appeintment ol those firemen and shunters, they executed any agreemeat
that, failing to pass the departmental test, they will be discharged ?

(r) Will Government he pleased to state if those firemen and
shunters are efficient workers on their respeetive posts and if regular
annual inerease of pay were granted to them.

.4) If the wnswer to part (¢) be in the negative, will Government
be pleased to state why they were not discharged from service on the
ground of inefficiency *

(e¢) TF the answer to part (¢) be in the affirmative, will Government
be pleased to state why they cannot be retained in their posts ?

(f; Will Government be pleased to state if the departmecutal
examination is to test their abilities for promotien to next higher grades 1

{7} Il the answer to part (f) is in the affirmative, wiil Government
be pleased to state the reason to issue an order of discharge of those
persons when their services could be utilised in their own posts ?

(h) Will Government be pleased to state the date of issue of am
order ~taling that those who fail to pass deparimentsl examination wili
be discharged from service 1

(1) Will Government be pleased to state if the order mentioned in
part (i) was issued long after appointment of those discharged hands ?

(j: 1f the answer be in the aflirmative, will Government be pleased
to state why the Eastern Bengal Railway Adminisiration has applied the
crder to persons who entered the service long before the issue of such an
order ?

The Honourable Sir Muhammad Zafrullah Khan : With your per-
mission, Sir, I propose to reply questions Nos. 221 and 222 together.

I am colleeting information and will lay a reply on the table of the
House in due course.

ABDLmON oF NicHT SCHOOLS FOR EDUCATING THE ILLITERATE RAILWAY
WORKERS OF THE Loco. DEPARTMENT.

$222. Mr. Umar Aly Shah : (¢) Will Government be pleased to state
if it is a fact that on account of ecopomy, night sechools for educating the
iilterate workers of Loco. Department have been abolished * .

tFor answer to this question, see answer to question No. 221. TUE0n
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(b) If so, how many schools have been abolished ?

(¢) Will Government be pleased to state what steps were taken by
the Eastern Bengal Railway Administration to teach the firemen,
shunters and drivers the names and alphabets of the stations ?

(d) Will Government be pleased to state if it is a faet that there
is no night school at Katihar, Lalmonirhat, Ishurdi ¢

(e) If so, will Government be pleased to state the number of
firemen and shunters discharged for not passing the departmental tests
ard who mostly ‘belonged to the Loco. Shed mentioned in part (d) ?

ScHOOL ESTABLISHED AT CALCUTTA TO TRAIN FIREMEN, SHUNTERS AND
DRIVERS.

223. Mr. Umar Aly Shah : (a) Will Government be pleased to state
if it is a fact that a training school has recently been established in
Calcutta to train the firemen, shunters and drivers in that school ?

(b) If so, will Government be pleased to state if those workers are
exam'ned by the School Authorities after completion of their training
and are granted certificates of competency ¥ If not, why not {

(c¢) If the answer to part (b) be in the affirmative, will Government
be pleased to state why the persons who could not get any facilities at
other stations be sent to school in Caleutta for training ¢

(d) Will Government be pleased to state if it is a faet that workers
returned from the training schools in Calcutta as competent are again
ealled by the District Officers to undergo an examination by the Loco.
Inspector 1

(e) Will Government be pleased to state if they are prepared to re-
instate those that have been discharged and grant facilities to receive
training in Caleutta Training Schools ? If not, why not ¢

The Honourable Sir Muhammad Zafrullah Khan : Government have
no information and do not consider that the labour and expense invoived
in collecting it will be commensurate with the results likely to be ob-
tained, but T am sending a copy of the question to the Agent, Eastern
Bengal Railway, for information and such action as he may consider
necessary.

RELIEVING ALLOWANCE TO STAFF SENT TO QUTSTATIONS TO RELIEVE STATION
MASTER, SIGNALLERS AND CLERKS.

224. Mr. Umar Aly Shah : Is it a fact that Rule 364 of the St:to
Railway Open Line Code, Volume II, sanctions relieving allowance to
soi,aff who are sent to outstations for a time to relieve Station Masters,
eignallers and clerks for absence from headquarters ¢ Will Govern-
ment be pleased to state if any amendment has been made to this rule !
H. s0, when and on what date ?* Will Government be pleasel to state
wny the relieving allowance has been substituted by travelling allow-
snce and under what authority ¢ '

) The Honourable Sir Muhammad Zafrullsh Khan: T am collecting
information and will lay a reply on the table of the House in due
corrse.
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ProvisioN oF Box Khalasies To CARRY THE BoxEes or Innian DrIvERs,

225. Mr, Umar Aly Shah : Will Government be pleased to state
if it is a faet that Mr. P. R. Rau, replying to Mr. N. M. Joshi on the
floor of the Legislative Assembly, regarding provision of box khalasies
to carry the boxes of all Indian drivers, said that to obtain uniformity
the Railway Administration have been instructed that there should be
no racial discrimination in this matter and that box khalasies should be
provided for all drivers when circumsiances render 1t necessary !
If so, will Government be pleased to state the names of the railways
which have complied with the instructions issued by the Railway
Board in this matter ?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay a reply on the table of the ilouse in dne
eourse.

ProvisioN or MosqQuito Curtains, MATTRESsEs AND BED SHEETS IN THE
Running RooMs oF DRIVERS 0N STATE RAILWAYS.

226. Mr. Umar Aly S8hah : Will Government be pleased to state
if mosquito curtains and mattresses and bed sheets are provided in the
runaung rooms of Indian drivers on the State Railways ? If not, will
Government be pleased to state if mosquito curtains, bed sheets and
bedsteads are given to the FEuropean and Anglo-Indian drivers’
runring room ? If so, why ¢

The Honourable Sir Muhammad Zafrullah Ehan: Government
have no information, but I have sent a copy of the question to the
Agents of the State-managed Railways for information and such action
as they may consider necessary.

Provision or Cooks To DRIVERS oN THE EasT INDIAN RAiLwavy.

227. Mr. Umar Aly Shah : Will Government be pleased to state
if the East Indian Railway provides cooks for Muhammadan, Anglo-
Indian and European drivers in their running rcoms ? If so, will
Government be pleased to state if it is a faet that no Ilinda cook is
provided for Hindu Indian drivers and firemen in the running room
If so, will Government be pleased to state why there should be none ?

The Honourable Sir Mubhammad Zafrulinrh Khan: Government
have no information. This is a matter of detailed administration within
the competence of the Agent, East Indian Railway, to whom a copy of
ibe question has been sent for information and such action as hs may

consider nccessary.

RecorDING oF NamMEs oF THE CREW STAFF WEO FAIL TO COLLECT EXCEss
' FARES FROM PASSENGERS ON THE EASTERN BENGAL RAiLway. )

298. Mr. Umar Alv Shah : Will Government be pleased to state if
it is a fact that the Distriet Traffie Superintendent—*‘ Crews ’’ of the
Eastern Bengal Railway. has introduced a board to record the names
cf the crew staff who fail to collect any excess fare from passengers:
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on any day ¥ If so, will Government be pleased to state if the object
of the Distriet Officer is to black-mark those staff who fail to collect
Any excess fare on any day ¥ If so, why 1 )

The Honourable Sir Mnhammad Zafrullah Khan: Governmenl
have no information. This is a matter of detailed administration within
the competence of the Agent, Eastern Bengal Railway, to whom a copy of
the question has been sent for information and such action as he may
consider necessary.

Rurxwine RooM ARRANGEMENT FOR CREW STAFF ON THE EASTERN BEXGAL
RaiLway.

229. Mr, Umar Aly Shah : Will Government be pleased to stateif
the crew staff under the Eastern Bengal Rai way are considered as
runnirg staff ? 1f so, will Government be pleased to state if any
running rocm arrangement is in existence for the crew staff ¢

The Honourable Sir Muhammad Zafrullah Khan: I am collecling
intormation and will lay a reply on ‘the table of the House in due
course,

MILEAGE ALLOWANCE GRANTED TO THE RUNNING PARcEL CLERKS ON THE
EAsTERN BENGAL RaiLway,

230. Mr. Umar Aly Shah : («) Will Government be pleased to state
if it is a fact that the Railway Board has issued letter No. 35-A.L.|101,
dated the 1st September, 1936, to the Agent, Ilastern Bengal Railway,
eommunicating that mileage allowance granted to the Running Parcel

elerks should cease finally from a date not later thun fhe 31st Qetoher,
1936 ¢

(b) If the answer to part (a) be in the affirmative, will Government
be pleased to state whether sanetion was obiained from the Governor

General in Couneil ¢ If not, why not ¢

The Honourable Sir Muhammad Zafruliah Khan: I am collectiug
information and will lay a reply on the table of the House in due
course,

REeTROSPECTIVE EFFECT TO CONCESSIONS GRANTED TO RAILWAY STAFF.

231. Mr. Umar Aly Skah: («% Will Government he pleased to state
if it is a fact that the TIonourable the Commerce Member, in replying to
unstarred question No, 499 of Dr. N, I3 Khare an the Tth April, 1936 «aid
ihat the usual policy of Government is not to grant retrospective eflect
in general 1o concessions that mav he eoranted ? < '

1) If the answer to part (a) be in the affirmative, will Governmeaf”
be pleased to state if retrospective effeet to withdraw concessions already
granted to staff are sanetioned ¢

The Honourable Sir Muhammad Zafrullah Khan : T am collecting
information and will lay a reply on the #able of the House in due
epurse. : - ' o

5]
it



UNSTARRED QUESTIONS AND ANSWERS. 3367

REDUCTION IN WORKING EXPENSES ON THE EASTERN BENGAL RAILWAY.

232. Mr. Umar Aly Shah : Will Government be pleased to state if
it is a fact that the Kastern Bengal Railway Adwministration is contem-
plating reduction in working expenses ¥ 1f so, will Government be
pleased to state bow they propouse to do so !

The Honourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay a reply on the table of the House in due
course,

RunniNg ParceEL CLERkS oN THE EasTERN BENGaL Rainway.

759, Mr. Umar Aly 8hah : (a) Will Government be pleased to state
if it is a fact that the Eastern Bengal Raliway Administration proposes
to transfer ihe present Running larcel Clerks from their running duties
fu oi.er posts 7 If so, why ?

() Will Government be pleased io state the date from which the
Eastern Bengal Railway Admon.siration have been paying the mileage
alioviizce to the Running Parcel Clerks ?

(¢) Will Government be pleased .to state if it 1is a fact that the
duties allotted to the Running Parcel clerks on the Eastern Bengal
Railway were performed by second guards before the posting of Running
Parcel Clerks to passenger and mail trains {

(d) If the answer to part (c¢) be in the affirnative, will Govern-
meni be pleased to state whether the Running Parcel clerks are doing
the duties of second guards ?

(e) Will Government be pleased to state if it is a faect that the
Eastern Bengal Railway Administration has made a substantial saving
in the way of claims for missing or shortages of luggages and parcels
with the introduction of Running Parcel clerks ? 1f so, will Govern-
ment be pleased to state the reason for disallowing the mileage
allowance ¢

(f) If the answer be in the negative, will Government be pleased
to state what jnstification the Eastern Bengal Railwav Administration
had to replace the second guards by Running Parcel Clerks ?

(g) Will Government be pleased to state if it is a fact thut the
Running Parcel Clerks are exempted from the Geneva Uonventinm. as
they wre treated as running staff ? If so, why are the Runnine Parecel
Clerks disallowed the mileare allowance ? °

_ The Honourable Sir Muhammad Zafrullah Khan: T am collecling
informiation and will lay a reply on the table of the Ilouse in due
course,

PowERs GIVEN TO AGENTS OF STATE RAILWAYS TO MODIFY THE RULES FOR
THE GRANT OF ALLOWANCES.

234, Mr. Umar Aly Shah : Are Government aware that Rule 359 of
Chapter IV of State Ra'lway Open Line Code, Volume IT empawers the
Manacoer of a State Railway, now called Agent of a State Railway, to
modifv the rules for the grant of allowance at their diseretion to suit
the circumstances of the railways under their control ?
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The Honourable Sir Muhammad Zafrullah Khan: I am colleciing
information and will lay a reply on ‘the table of the House in ue
eourse.

Sunpay Fees Funp at THE MaJjor Porrs.

235. Mr, V. V., Giri: (a) Will Government be pleased to state
the annual reserve accumulated in the Sunday I'ees F'und at the various
major ports of India during the last five years {

(b) Will Government be pleased to state in what manner the
amount collected in the fund is being utilised ?

(¢) Will Government be pleased to state whether the unexpended
balance of these reserves is brought forward from year to year and
whether any credit for interest is given to these reserves {

The Honourable Sir James Grigg : («) There has bcen no surplus
to carry forward.

(b) After making payments on account of Crown Overtimp F’ccs,
the balanee is distributed to Seamen’s and Customs Welfare Institutions
but subject to a minimum payment of Rs. 88,000.

(¢) Does not arise.

Suxpay FEeEs Funp AT THE Majsor Porr.

236. Mr. V. V. Giri: (a) Will Government be pleased to state
whether the proceeds of the Sunday Fees Fund are utilised for the
benefit and welfare of Indian seamen and, if so, how ¢

(b) Will Government be pleased to state the amount spent for the
hepefit of European seamen and Indian seamen respectively from the
proceeds of this Fund !

The Honourable 8ir James Grigg : (a) Yes—a part of the Fund is
used for the benefit of Indian Seamen. A graut is made o the Indian
$atlors Home, Bombay, and to certain hospitals in Burma which cater
for Indians as well as for Europeans.

(b) A sum of Rs. 8,200 is paid yearly to an exclusively Indian
Institution. Rs. 3,120 a year is paid to hospitals. About Rs. 33,900 a
Year is paid to other institutions which are mainly, but net in all cases,
for European seamen.

GRANT TO THE MARINE CLUB oF CALCUTTA.

237. Mr. V. V. Giri: (a) Wili Government be pleased to state
whether the Marine Club of Caleutta is reeciving any grant direetly or
indirectly through the Seamen’s Welfure Association from Govkrn-
ment ? :

(b) Are Government aware whether Indian Officers are allowed
adn:ission in the Marine Club of Caleutta ¢

The Honourable Bir James Grigg : (¢) Yes. The Marine Club of

Jaleutta received grants of Rs. 8,850 for each of the years 1935-36 and
1936-37. i ’

(4). Indian Officers are allowed admission to the Club.
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-

ExPENDITURE INCURRED ON LEE CoONCESSION PASSAGES.

238. Mr. V. V. Giri : Will Government be pleased to state the
annual expenditure ineurred on Lee concession passages year by year
from 1931 to 1935 ?

The Honourable Sir James Grigg: The information is being
coilected and will be Jaid on the table of the House in due course.

DRIVERS IN THE JHANSI DIVISION OF THE GREAT INDIAN PENINSULA RAILWAY.

239. Pandit Sri Krishna Dutta Paliwal : (¢ Will Government state
the number of Anglo-Indian, Parsee, Hindu, Muslim and Indian Christian,
drivers employed on the Great Indian Peninsula Railway on their main
and branch lines in the Jhansi Division, working in different grades on
their mail, passenger and goods trains !

(b) Are these drivers recruited separately for main and branch
lines in the various grades ! If so, what are the different grades and
scales of pay for the Jhansi Division ?

(¢) Are they recruited strictly on grounds of qualification and
experience, or is race and creed also taken into consideration ?

(d) Is any person disqualified on grounds of religion or nationality
from being recruited ? Are any post or grades reserved for any parti-
cular community ?

(e) What is the grade pay of drivers on passenger and goods
trains !

_(f) Is it a fact that a circular of the Railway Board prohibits any
racial preference or discrimination in the recruitment of drivers on
railways ! ‘

(g) Are Government satisfied that the Great Indian Peninsula Railway
authorities adhere to the terms of this circular ¥ If not, do Govern-
ment propose to ask them to do so?

(h) Is it a fact that on the Jhansi-Manikpur, Bina-Katni and Kotah
Branches, no Indian has been appointed as a passenger train driver ?
If so, what are the reasons therefor ?

(1) Is it a faet that main line drivers, drawing larger pay and
allpwances, are recruited on branch lines in preference to branch line
drivers drawing similar pay ?

~ (J) Are Government aware that there is much discontent among
drivers who feel that their just claims have been ignored for appointment
as passenger drivers !

The Honourable Sir Muhammad Zafrullah Khan : I am coliecting

information and will lay a reply on the table of the House in due
eourse.

INcoME AND EXPENDITURE OF THE SALES DEPARTMENT oOF THE NORTH
WESTERN RAmILwav.

240 Sardar Sant Singh: (a) Is it a fact that the annual expendi-
ture incurred by the Sales Department of North Western Railway is
Rs. 72,000 and +hat the earnings amount to only Rs. 24,000 ?
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(b) Is it a fact that in spite of this, it has been given a new leass
of life by the Raitway Board t If so, why ? _

The Honourable Sir Mubammad Zafrullah Khan : I am collecting
infermation and will lay a reply on the table of the House in due
course,

ArTiICLE WRITTEN BY MR. Hawxes, CHIEF CoMMERCIAL MANAGER, NORTH
WESTERN RaiLway, oN Ram-Roap CoMPETITION.

241. Sardar Sant Singh: (a) Is it a fact that Mr. Ilawkes, Chief
Commercial Manager, North Western Railway, wrote an article on Rall-
Road Competition, which was severely criticised in the press ?

(b) If so, did he first obtain the permission of Government, in
accordance with Government Servants Conduct Rules, and what action
do Government propose to take against him for breach of rules ?

The Honourable Sir Muhammad Zafrullah Khan : (¢) Government
have no information.

(b) Does not arise.

IxJUsTICE DONE TO INDIAN OFFICERS ON THE NORTH WESTERN RATLWAY.

242, Sardar 8ant Singh : (a) Is it a fact that a couple of years ago 2
new department called ‘‘ Sales”’ was created on the North Western
Railway ¥

(b) Is it a faet that Mr. C. D. Jordan, a promoted subordinate, was
put in charge of this department in the senior scale of Imperial Service?

(e) Is it a fact that there are orders that no officer in the Lower
Gazctted Service was to be promoted to the senior scale of Imperial
Service 1

(d) Is it a fact that all officers of the Imperial Service senior to
Mr, Jordan appealed against their unmerited supersession ?

(e) Is it a fact that Mr. Hawkes certified them all as unfit, in conse-
quence of which their appeals were turned down ?

(f) If the answer to the above be in the affirmative, will Government
please sta‘e what they propose to do to remedy injustice being done to
Indian officers and to eheck recurrence thereof on the North Western
Qailway !

The Honourable Sir Muhammad Zafrullah Khan : T am collecting
information and will lay a reply on the table of the House in due
course,

. <
APPoINTMENT oF MR. HALES AS DIvisioNAL SUPERINTENDENT, RAWALPINDI
Division oF THE NoRTH WESTERN RAILWAY,

243. 8ardar Sant 8ingh : (a) Is it a fact that Mr. Hales, while
working as Divisional Superintendent on the Quetta Division, caused &
net loss to the railway of Rs. 51.000, of which Rs. 18,000 were law
charees as sanetioned by the Railway Board. the actual expenses nnt yeb
beine known) vide paragraph 57, page 28 of Railway Awudit Report of
1936 *
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. (b) Is it a fact that Mr. Hales was reduced while working on the
Karachi Division for making over-payments amounting to thousands of
rupees ?

! (c¢) Is it a fact that orders were passed prohibiting Mr. Hales from
being pui in charge of a Division t

(d) Is it a fact that in spite of the above orders, Mr. Hales was
allowed to officiate as Chief Commercial Manager and is now working as
thvisional Superintendent on the Rawalpindi Division ¢

“  The Honourable 8ir Muham:nad Zafrullah Xhan: [ am collectirg
information and will iay a reply on the table of the llouse in due
course,

Rervsan To pErMIT SHAIKH ABDULLA Kurl, A WELL-ENowN  Muallim,
FROM ENTERING INDIaA.

244. Khan Bahadur Shaikh Fazl.i-Haq Piracha : (a) Are Government
aware that Shaikh Abdulla Kufi, a subject of the Hedjaz Governmeut, is
& weil-known Muallim of the Indian pilgrims for lledjaz at Mecca ?

(b) Is it a fact that the said Abdulla Kufi, Muallim, has been relused
entrance to India by the Indian Government ?

(¢) 1f the answer to the above part be in the affirmative, will Gov-
ernment be pleased to state the reasons for that, and if the answer be in
the negative, are Government prepared to make enquiries about the laet
from their representative at Jeddah, and inform the lHouse ?

(d) Are Government aware that in case the said Shaikh Abdulla
Kufi is net allowed to come to India, the pilgrims to Mececa will be deprived
#f his valuable assistance and guidance in their voyage to the Hedjaz ?

Sir Aubrey Metcalfe : (a) The case of this mutawwif came to the
netice of the Government of India.

(d) and (¢). He was refused a visa for India on the ground that
Fe had wrongfully withheld a sum of Rs. 100 from an Indian pilgrin.
Suhsequently on his paying a sum of Rs. 80 out of this sum, the restriction
was withdrawn.

(d) Does not arise.

PROCEDURE oN STATE RAILWAYS FOR PUNISHING OR REDUCING THE STAFF
FROM SUPERIOR TO INFERIOR SERVICE ON FAILURE TO PASS AN EXAMINA-
TION.

245. Mr. Ram Narayan Singh: With reference to the reply given
on the 31st August, 1936 to unstarred question No. 491 (page 78), asked in
this 1louse on the 7th April, 1936, will the Honoarable Member fcr Com-
merce and Rallways please state whether paragraphs 30 and 692, pub-
lished in the East Indian Railway Gazettes, dated 24th January, 1934 and
dated 9rd Oectober, 1934, respectively, have re‘rospective effect I If not,
what were the rules in force before the publications of the said paragraphs,
both ou old Oudh and Rohilkhand Railway Section and on old East Indian
Raiiway Section and on amalgamated sections ?

The Honourable Sir Muhammad Zafrullah Khan : T am coilceting
information and will lay a reply on the table of the House im due
grurse.

3
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APPEAL AGAINST THE DISCRETION OF THE DIVISIONAL SUPERINTENDENT ou
THE EasT INDIAN RAILWAY.

246. Mr. Ram Narayan Singh : With reference to paragraph 632
of East Indian Railway Gazette, No. 20, dated the 3rd October, 134 will
the Honourable Member for Commerce and Railways please state whether
an appeal lay against the discretion of the Divisional Superintendent ?

The Honourable Sir Muhammad Zafrullah Khan : I am collecting
information and will lay a reply on the table of the House in due
course,

MAINTENANCE OF RECORDS OF SUBORDINATE NON-PENSIONABLE SERVANTS
ON STATE RaAmwavs,

247. Mr. Ram Narayan Singh: Will the Honourable Membler for
Commerce and Railways please state whether the provisions of Supple-
mentary Rules 199, 200, 201 and 202 are applicable to permanent
subordinate non-pensionable servants on State Railways, for whom a special
forin of record has been prescribed * If not, then under what rule are
their records maintained and preseribed ?

The Honourable Sir Muhammad Zafrullah Khan: I am co}Iectixig
information and will lay a reply on the table of the House in due
course,

INCUMBENT oF THE PosT oF THE DEpuTY DIRECTOR, EstaBrismenT II,
Rannway Boarp.

248. Mr, Ram Narayan 8ingh: Will the Honourable Member for
Commerce and Railways please state :

(a) whether the present incumbent of the post of the Deputy
Director, Establishment II, Railway Board was removed
from the Superior Revenue Establishinent of the North
Western Railway ; if so, when and for what reasons or
considerations ; and

() when and for what reasons or considerations he was subse;
quently recruited to the Superior Revenue Establishicent of
the old Oudh and Rohilkhand Railway ¢

The Honourable Sir Muhammad Zafrullah Khan : (a) and ( b). The
iuformation required by the Honourable Member will be found in the
reply given by Sir George Rainy on the 16th September, 1929, to a ques-
tion by Mr. D. K. Lahiri Choudhury

CoMPLETION OF DRAINAGE WORK IN SHAHDARA, DELHI. <

249. Mr. Ram Narayan 8ingh : With reference to the answer given
to part (d) of unstarred question No. 305 asked in this House on the
9th April, 1935, will the Honourable Member of the Governmwent for
Edueation, Health and Lands please state when the locality was last
inspected by the Director of Public Health and with what result and
the approximate date by which the drainfige is to be completed ?

- Mr. M. W. Yeatts : The locality was inspected by the Assistant
Dircctor of Public Health in 1935 as a result of which he submitted his
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comments on a drainage scheme for the area drawn up by the Deputy
Commissioner. This scheme is to form part of a programme for the
expansion of medical and public health facilities in the Delhi P’ruvinee
waich is in the course of preparation.

Ram MoTors RUN FROM SiMra T0 KALEKA ON TEE 20TH AUGUSsT, 1936.

250. Mr. Ram Narayan 8ingh : Will Government please state :

(a) the total number of Rail Motors run ez-Simla to Kalka on
North Western Railway on 20th August, 1936 ;

(b) the number of passengers carried by each Rail Motor holding
tickets and passes separately ;

(¢) the fares recovered by and the expenditure incurred on each
run of Rail Motor ;

(d) the seats reserved in each Rail Motor for ticket holders and
pass holders separately ;

(¢) the seats reserved and occupied in each Rail Motor by ticket
and pass holders separately ;

(f) whether the fares for seats reserved and not occupied by the
persons travclling in each Rail Motor were recovered from
ticket and pass holders respectively ;

(g) whether the seats over and above actually occupied were
reserved for comfortable travel of ticket and pass holders
respectively ;

(i) why the fares for comfortable travels are not recovered ; and

(i) whether the reservation of seats on passes from starting station
is permissiblc, if so, how a ticket holder can claim prefercnce
over a pass holder !

The Honourable Sir Muhammad Zafrullah Khan : (a) Three, of
which one was returred empty having ecome up to Simla as a ‘‘special ’”.
The other {wo were Nos. 6-Down and 4-Down which are provided for in
the time table.

(b), {(d) and (e). No. 6-Down Four seats were reserved by
ticket holders and ere
occupied by them.

Four other seats were also re-
served by pass holders, but
only two took up their
reservation,

No. 4-Down Five seats were reserved by
ticket holders, four of
whom took up their reser-
vation and two otheis who
had not reserved their seats
also travelled.

‘One seat was reserved by a
pass holder who occupied it
and one other pass holder
who had not reserved his
geat also travelled.

L40BLAD r
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(¢) Rs. 73/8]- was recovered by 6-Down and Rs. 94[13)- by 4-Down.
It is not practicable to estimate the expenditure incurred in view of
numerous factors involved, several of which are difficult to determine
with any approach to approximate accuracy.

(f) and (g). No.

(h) If a passenger reserves and actually occupies additional seatis
for his own comfort, iures for such seats w.ll be recovered.

(1) Yes, on the understanding that the pass holder must give pre-
cedence to a ticket holder.

EXAMINATIONS FOR RECRUITMENT OF CLERKS IN TEE (GOVERNMENT OF INDIA
SECRETARIAT AND ATTACRED OFFICES.

251. Pandit Sri Krishna Dutta Paliwal: (¢} Is it a {fact
that before 1934, a combined examination used to be held for ewmployment
in ike Second Division of the Secretaviat and the Attached Utrices, and
that the Second Division scales of ile Secretariat and Attached Offices
vsstly differed from each other and the difference was so great that the
@eeretariat Second Division scale was practically double of the Attached
Offices Second Division scale ?

(b) If so, will Government be pleased to state on what principle the
candidates qualifying in the same examination were nominated to the
Secretariat and Attached Offices in the two different scales ?

(¢) Were the candidates nominated to the two different scales, strictly
in order of merit, 1.e., those who obtained the highest places were taken
from the top and nominated to the higher Second Division scale of the
Secretariat and those who ranked junior to them, were nominated to the
Attached Offices in the lower second division scale ?

(d) If so, will Government please refer to the results of the second
division examination held in 1925 and state whether it is a fact that mosé
of the successful candidates from No. 15 and downwards, were nominated
to the higher second division seaie ia the Secretariat, in which they
are now permanently employed ; while there were some candidates above
No. 15, who were nominated to the lower second division scale in the
" Attached Offices where they are now permanently emploved %

(¢) Will Government be plessed to state why the principle of nomi-
nation to the higher scvale of the Secretariat sirictly in order of merit, was
not followed in respeet of some candidates above No. 15 %

4
(f) Will Government be pleased to state what steps were taken to

remove such irregularities, when they ‘were brought to light on several
occasions ?

_ The Homnourable 8ir Henry Craik : Sir, I propose, with your per-
mission to answer questions Nos. 251 to 255 together. Th2 nceessary

information is being collected and replies”to the questions-will be laid
on the table in due course.



UNSTARRED QUESTIONS AND ANSWERS, 3376

ExXAMINATIONS FOR RECRUITMENT OF CLERKS IN THE GOVERNMENT OF INDIA
SECRETARIAT AND ATTACHED OFFICES.

t252. Pandit 8ri Krishna Dutta Paliwal: (¢) Is it a fact
that prior to 1934, separate examinalions were held for the Second and
the Third divisions and that candidates appearing in the Second division
examination were required to pussess a higher standard of educational
qualifications than those appearing for the Third division ¥

(b) Is it also a fact that prior to 1934, there was no Third division
in the Attached Offices and candidates gualided for the Third division
with lower educational stundard were nominated to the Second division
in the Attached Offices in the same scale with those who quahﬁed for le
‘Second division and possessed higher educational qualifications ?

(¢) If the answer to parts («) and (b) be in the affirmative, will
Government be pleased to state why candidates passing a higher examina-
tion were treated alike and nominated on the same footing with tho:e who
passed a lower examination and possesscd lower educational qualifications ¢

(d) Will Government be pleased to state whether they proposz to
accord preference to candidates qualified for a higher examinaticn in res-
pect of promotion to the First division in the Attached Offices, over those
who are qualified for the Third division only and also over those who have
not qualified in any examination at all and possess lower educational
qualifications than candidates gualified for the Second division ¢

ExXAMINATIONS FOR RECRUITMENT OF CLERKS IN THE GOVERNMENT OF INDIA
SECRETARIAT AND ATTACHED OQFFICES.

1253. Pandit 8ri Krishna Dutta Paliwal: (¢) Is it a faet
that before 1925, the Second division Secretariat scale of the Secretariut
was regarded as quite distinet [rom the Attached Offices Second division
scale and that separate examinations were held for the two differcent
scales ?

(b) Is it also a fact that before 1925, the Second division Secretariat
scale and the First division Attached thcu, seale, were regarded as identi-
cal and that on one or two occasions, a Lombmvd examination was held
for the Sceond division Secretariat and the First division Attached Offices 1

(¢) Is it also a fact that Lefore 1924, all such candidates who had
qualified for the Second division Secretariat omly, but were nominated
in the Second division of the Aitaclied offices, were subsequently declured
to have qualified for the First division Attached offices ¢

(d) If the answer lo parts («4), (b) and (¢) be in the affirmative,
will Government be pleased to state why those candidates who quali:ed
for the Second division in the examinations of 1925 and after were nat
also declared to have gualified for the First division Attached Offices, as
was done in the case of those who qualified for the Second division bl...ile
belore 1924 ¢

(e) Are Government aware that many of those who qualified in 1925
and after for the Second division of the Secretariat and were nominated
to the lower Second division scale of the Attached offices, are graduates

t¥or answer to this question, see answer to question No. 251.
L408LAD o
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with distinguished earecers and possess superior qualifications to those who
qualified for the same division before 1925 ?

(f) If so, do Government propose to consider to provide these men
who qualified for the Second division from 1925 onwards and possessing
higher educational qualifications in the First division of the Attached
Ottices {

(¢#) Do Government propose to provide those Second division qualified
men who obtained high positions in the examination, in the Second divi-

siﬁoin of the Secretariat or in the First division in some other Attached
offices ¢

ExaMiNATIONS FOR RECRUITMENT oF CLERKS IN THE GOVERNMENT OF INDIA
SECRETARIAT AND ATTACHED OFFICES.

1254. Pandit 8ri Krishna Dutta Paliwal : (a) Is it a fact that
geveral of the men who qualified for the Third division only and
possess lower educational qualifications, have now been permanently
absorbed, or are officiating, either in the Sccond division of the Secrectariat
or in the Upper division in the Attached Offices, without even qualifying
for any of the two divisions ¥ Is it further a fact that several of those
who qualified for the Second division in 1925 have not secured any of
the two parallel scales and are still employed in the lower Second division
scale of the Attached Offices, which has a somewhat lower start and
maximum than even the Third division of the Secretariat ¢

‘p) If so, are Government prepared to replace the Third division
men (who are now employed in the Second division of the Secretariat or
the Upper division of the Attached Offices and are now enjoying a higher
seale Lefore those who qualified for a higher scale), by persons who
quaiified for a higher scale ?

(¢) Is it also a fact that most of those who qualified for the Second
division in 1925, including several of those from No. 15 downwards in the
list of successful candidates are now enjoying the old First division scale
of the Secretariat, which is thrice higher than the old Second division
seale of the Attached Offices ; while several of those who stood above
No. 15 have not yet even got the old Second division scale of the Secre-
tariat in which their juniors were provided ten years ago .

{d) It so, are Government prepared to provide these men, in the
old First division scale of the Secretariat ¢

ExAMINATIONS FOR RECRUITMENT OF CLERKS IN THE GOVERNMENT OF INDIA
SECRETARIAT AND ATTACHED OFFICES.

<

$255. Pandit 8ri Krishna Dutta Paliwal : (a) Is it also a fact that
there are several candidates, whe were passed over by their juniors in
ine list, 1.e., those who had obtained higher positions were nominated in
the same office much after those who were their juniorz in the list and
thus who were senior in order of merit in the examination became juniors
in a particular Department and those who were juniors in the list berame
senior to them in the same Department ?

t¥or answer to this question, see answer to question No. 251.
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. (b) Is it also a fact that in several eases, candidates qualifying for
toe Third division in the same year, happened to be posted in the Secontt
division of the Attached Offices, prior to those who qualitied in the same
year for the Second dJivision and tbe Third division qualified men tuus
became senior to the candidates qualified for the higher scale

’ (c) If the answers to parts (a) and (b) be in the affirmative, will
Government be pleased to stute what steps were taken to remove such
anomalies ¥

(d) If no such steps have been taken up to now, do Government pro-
pose to take immediate steps to remove such anomalies ¢

LirE INSURANCE COMPANIES IN THE PROVINCES.

256. Pandit 8ri Krishna Dutta Paliwal : (a) Will Government be
pleased to state the number of life insurance companies in each provines
doing business under the Indian Life Assurance Companies Act, 1912
as at 30th September, 1936 ? )

(b) What is the total number of the companies working under the
Life Insurance Companies Act of 1912 in this country, and %ow many
of these were started in this current decade, i.e., registered after the 1st
Junuary, 1931, in each province ¢

(c) How many of these companies, started in the current decade,
1.e., after the 1st Javnuary, 1931, have furnished securities with the Eon-
troiler of Currency for rupees one lakh or over ?

(d) What is the maximum amount a life insurance company is
required to deposit with the Controller of Currency under the Act as
sccurily money ¢

(¢e) How many of the companies registered after the 1lst January,
1936 have been able to deposit the above maximum amount upto 30th
September, 1936 ¢ If any, will Government be pleased to state the names
of such companies {

(f) How many of the life assurance companies started during this
decade had to stop their business for non-fulfilment of the security deposit
condition ¥ Wil Government be pleased to name them and also the
provinces in which they were registered ¢

(g) Will Government be pleased to state the number and names of
companies started after the 1st January, 1931, who have undergone actuarial
valuation together with the deficit on surplus shown by each company ?

The Honourable 8ir Muhammad Zafrullah Khan : (a), (b) and (g).
Two statements giving the necessary information are laid on the table.

(¢) Of the Indian Life assurance comnanies started after the 1st
Japuary, 1931, five deposited Government securities of the face value of
Kupees one lakh or over up to the 31st December, 1935.

(d) and (e). The Honourable Member’s attention is invited to
geetion 4 (1) of the Indian Life Assurance Companies Act, 1912. The
maximum deposit required for any Company is securities of the face
value of two hundred thousand rupees, but this may be worked up to
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ennually as preseribed. None of the Companies registered after the 1st
January, 1936, has ia fact deposited the mwaximum.

(f) None.

1. Statement showing the number of Indian Life Assurance Companies as ut 30th September,

Name of Province. Total No. of Com- | No. of Companies
panies. started since st
January, 1931,
Madras 36 20
Bombay .. 55 18
Bengal 36 18
Punjab 30 18
Bind 13 9
Assam 2 1
Central Provinces . . 5 3
Unite< Provinces .. 1l 11
Bilr .4 4
Ajmer-Marwara 3 2
Delkii 10 7
N.W.F.P. 1 1
Total 206 112

I1. Statement showing certain particulars in respect of actuarial raluations of the Indian Life

Assurance Companies started af er 1st January, 1931.

Year of
Berial Name of Company. Establish- Date of Result of
No. ment. valuation. valuation.
<
1 | Depositors Benefit Insurance Co., 1932 31-3-1935 |Rs. 24,883
Bombay. (surplus).
2| Swadeshi Bima Co., Agra 1931 31-12-1934 | Rs. 4,300
(deficit covered”
by paid up’
. ecapital).
. . . L L ..
. 3 | Neptune Assurance Company, Bombay 1931 31-7-1935 | Ra. 26,084

_ (surplus).
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ABOLITION OF THE CADRE OF STATION SERVICE TELEGRAPHISTS.

257. Sardar 8ant Singh : (¢) Is it a fact that in pursuance of
Government orders on the recommendation of the Varma Committee,
Station Service of Telegraphists’ cadre has been abolished t

(b) Is it a fact that after abolition of the Station Service referred to
above, some General Service telegraphists drawing maximum salary of the
grade were transferred to the Station Service ?

(¢) If the replies to parts (a) and (b) be in the affirmative, will
Government be pleased to state how it was possible to transfer tele-
graphists from the General Service to the Station Service already abolished ?

\d) Do Government propose to transfer the remaining forced Station
Service telegraphists to the General Service ? If not, why not ?

The Honourable 8ir Frank Noyce : (a) The fact is not as stated by
the Houourable Member. The cadre of station service telegraphisis still
exists, but fresh recruitment to the cadre from outside has been stopped.

(b) Yes,
(¢) Does not arise in view of the reply to part (a).

(d) No, because Government do not require any more general service
telegraphists,

COMPLAINTS ABOUT THE ADMINISTRATION OF THE CENTRAL TELEGRAPH
OFFICE, CALCUTTA.

258, Bardar 8ant 8ingh : (¢) Is it a fact that various complaints
about the administration of the Central Telegraph Office, Calcutta have
reached higher authorities since Mr. Mich Dsouza took over charge of that
office ¢

(b) Is it a fact that the Chief Superintendent referred to in part
(a) has withdrawn all concessions regarding attendance, duty hours,.
reliefs, etc., of the staff 1

(¢) Will Government be pleased to state the object of local orders
in telegraph offices ¥ Are not manual rules, Director General’s and Post-
masters General’s circulars and general orders sufficient for administra-
tion of telegraph offices in India ?

(d) Will Government be pleased to state the number of local orders
issued in the Central Telegraph Office, Caleutta during the administra-
tion of the present Chief Superintendent upto 31st August, 1936 ¢

The Honourable 8ir Frank Noyce : (a), (b) and (d). Government
have no information and do not propose to call for it. The Postmaster-
General ic competent to deal with the matter and any official who has
any. gricvance may represent it in the wusual manner to the proper
aathority.

(2) As regards the first part of the question, the object of local orders
in telegraph offices is to give instructions to staff in matters purciy of
local interest. The reply to the second part of the question is in the
negative,
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INTRODUCTION OF THE SUPERVISOR-OPERATOR SCHEME IN soMB TELEGRAPR
OFFICES.

259. Sadar Sant Singh : (a) Is it a fact that since the introductient
of the supervisor-operator scheme in some telegraph offices the number
of mutilations in messages has increased ? X

(b) Is there any record to show the comparativg statements 9[
mutilations of messages before and after the introduction of the said
scheme ?

(¢) If the reply to part (b) be in the affirmative, will Government
be pleased to place a copy of the statemen's on the table ?

(d) Is it a fact that a telegraphist is one day a signaller and another
day a supervisor under the supervisor-operator scheme ?

(¢ Is it a fact that there is no provision for grant of relief to the
supervisor-operator ¢ Is relief granted * If so, who relieves him ?

(f) Have Government considered whether it is economical to have
siznalling work done by highly paid and trained technical supervisors in
view of the revised rate¢ of pay of telegraphists ?

(y) Is it not a faet that when a supervisor-operator has to attend to
his technical duties loss of operating time and consequent delay in the
disposal of traffic become unavoidable ?

(h) Is it a fact that traflic supervisors and electrical branch officers
submitted reports on the merits of the Baudot supervisor-operator work-
ing ? If so, will Government be pleased to lay copies of such reports on
the table ?

(i) llave Government come tc any final decision, one way or the
other, regarding the supervisor-operator scheme ¢

The Honourable 8ir Frank Noyce : (a) Government have no reason
to believe that the fact is as stated by the Honourable Member.,

(b) No.
{¢) Does not arise.

(d) The fact is not as stated by the Honourable Member. The
Supervisor-Operator supervises the working of the baudot machine and
does mot supervise the work of any other employees. He performs the
work of either reception or sending of messages when his attention is not
required for the machine.

<

(e) The fact is not as stated by the Honourable Member. Reliefs are
granted, when necessary, another Supervisor-Operator attending to the
machine, if 1ejuired.

(f) and (g). The attention of the Honourable Member is drawn to

paragraphs 76-80 of the Report of the Telegraph Establishment Euquiry
Committee, 1932-33. .

(k) Goverhment have no information.
(1) Government have mnot yet come to a final decision,
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SuPERVISION OF WORK BY THE TELEGRAPH MASTER IN THE CENTRAL
TELEGRAPH OFFICE, CALCUTTA.

260. 8ardar 8ant 8ingh : (a) Is it a fact that according to orders of
the Government of India on the recommendations of the Telegraph Estab-
lishment Enquiry Committee a Tclegraph Master is to supervise the work
of 12 telegraphists ?

(b) TIs it a fact that in the Central Telegraph Office, Calcutta a Tele-
graph Master has to supervise the work of mcre than 12 telegraphists
during the period from 10 to 20 hours ?

(¢ 1f the reply to parts (a) and (b) be in the affirmative, do Govern-
ment propose to order removal of the irregalarity for maintaining efficieney
in supervison ?

Th: Honourable 8ir Frank Noyce : (a) The fact is not as stated by
the Honourable Member. The standard for fixing the number of tcicgraph
masters in every office is one telegraph master for every twelve telegraphists
and clerks when the latter are actually under the supervision of the
telegraph master. This does not mean that no telegraph master sbould
be capected to supervise more than twelve telegraphists.

(4) Government have no information,
(¢) Does not arise.
Duration oF DutieEs N TELEGRAPH OFFICES.

231. Sardar 8ant Singh : (¢) Is it a fact that there are three kinds of
duties in telegraph offices, viz., morning, evening and night ?

(b) Isit a fact that morning du'y is of eight hours duration, evening
duty of seven hours duration and night duty of six hours duration ?

(¢) Is it a fact that duty commeneing at 2 aar. is of seven hours
duration and a duty commencing at 12 noon is of eight hours duration ?

(d) If the replies to parts (b) and (¢) be in the affirmative, are
Government prepared to reduce these two duties by one hour ?

The Honourable 8ir Frank Noyce : (a), (») and (¢). The ITonour-
able Mcember’s attention is invited to Rule 53 of the Posts and Telegraphs
Manual, Volume IX, a copy of which is attached.

(d; No.

Copy of Rule 58 of the Posts and Telegraphs Manual, Volume IX.

Rule 55.—The hours of duty of telegraphists and clerks must be arranged on
the following principles :—

(a) Duty commencing at or after 5 hours, and ending before 21 hours, should
be of 8 hours' duration.

(b) Duty commencing before and ending aftor 5 hours, should be of 7 hours’
duration. This may be reduced to 67 hours on condition that no meal
relief is claimed.

(¢} Duty ecommencing before 19 hours, and ending at or after 21 hours, should
be of 7 hours’ duration.

(@) Duty commencing at or aft:r 19 hours, and ending before 5 hours shounld
be of 6 hours’ duration.

Nore—The hours of duty of Women Telegraphists are the same as for men
except that they may not be required to work before 8 A.M. or after
9 P.M.
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COMMITTEES FORMED FOR THE PosTS AND TELEGRAPHS DEPARTMENT.

262. Sardar Sant Singh : (a) Will Government be pleased to rcicr to
the answer given to the question No. 115 on 18th Kebruary, 1J36, and place
on the table a list of committeecs formed for tae Posts and ‘l'elagrapns
Department combinedly or separately showing the year as well as the
personnel of each from 1900 to 1435 ?

(b) Will Government be pleased to state :
() which of these committee reports are available for sale ; and

(#t) which of these are followed for regulation of duty hours and
night duties of the staff ?

The Honourable Sir Frank Noyce : Information is being collected
and will be placed on the table of the House in due course.

Raising oF SERvICE Limmit ForR RECRUITMENT TO THE CADRE OF
ENGINEERING SUPERVISORS OF THE TELEGRAPH ENGINEERING BRANCH.

263. Sardar 8ant Singh : (a) Is it a fact that departmental candi-
dates having more than seven years’ service in their respective grades are

not recruited to the cadre of Engineering Supervisors of the Telegraph
Engineering Branch 7

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state the reason for putting the maximum service limit of depart-

mental candidates at seven years for their eligibility for recruitment to the
Eungineering Supervisor’s grade !

(¢; Are Government prepared to raise the service limit from seven
to 12 years ! If not, why not ?

The Honourable 8ir Frank Noyce : (a) The limit is ordinarily seven
years’ service, but in special cases it can be exceeded.

(b} The object is to secure young men for the Engineering Super-
visors grade as the work involves strenuous outdoor duty.

(¢) Does not arise in view of the replies to parts (a) and (b).

AMALGAMATION OF Two GRADES IN THE SUPERIOR TRAFFIC SERVICE OF THHR
Posts AND TELEGRAPHS DEPARTMENT.

254. Bardar Sant 8ingh : (a) Is it a fact that the two grades in the

superior traffic service of the Posts and Telegraphs Department have been
amalgamated into one grade ?

(0) Is it a fact that the periods required by officials to reach ¢he
maximum stages of salary in the old and new continuous scales are 15 to
20 vears. respectively ?

(¢) If the reply to part (b) be in the affirmative, will Government be
pleased to state (¢) the approximate age of Telegraph Masters when they
will be promoted to the Superior Traffic Service. Second division, and

(#) whether there is any likelihood of a fair number of them reaching the
maximum stages of pay !

{d) Are Government prepared to increase the rate of inerement and
1esscn the period covered by the scales of pay !
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The Honourable 8ir Frank Noyce : (a) The two grades A and B
which existed in the Telegraph Tratne Service, Class 11, have been amalga-
mated intc one grade.

(5) By the old continuous scale the Honourable Member apparently
refers to the scale of pay applying to officers of the Superior Traffic Braueb,
Il Division. The new continuous scale is identical with the old scale for
officers of tha Superior Traffic Branch, II Division. The scale is Ks. 350—
20—550--30—700, and it will take 15 years in the ordinary course for an
officer to reach the maximum,

(¢) As promotion to the Superior Traffic Service, Class II, is by
selection from the class of Telegraph Masters, it is not possible 1o state
tle age at which Telegraph Masters would be promoted to that service.
Government see no reason to believe that a fair number of the promoted
ofticials will not reach the maximum of the scale.

(d) No.

WineLEss WHEATSTONE SYSTEM FOR WORKING BETWEEN RANGOON AND
MADRAS.

265. Bardar Sant 8ingh : (a) Is it a fact that the wireless wheatstone
system was introduced for working between Rangoon and Madras in 1927 1

(b) If the reply to part (a) be in the affirmative, will Government be
plea.ed to state :

(i) how long it lasted and when it was abolished ;

(i1) if abolished, what the reason was for its abolition ;

(t11) whether any other system was introduced in its place ; and

(iv) what was the cost (both initial and recurring) involved im
introducing and maintaining the system, respectively ¢

(c¢) If the reply to part (b) (dii) be in the affirmative, will Government
be pieased to state :

(¢) what the initial cost was of the second new system ;

(1) whether the new system is still in vogue ; if not, why not.

{#11) if the reply to part (¢) (#) be in the affirmative, the extens
of loss incurred ; and

(ir) who is responsible for making these experiments ¢

(d) Will Government be pleased to state the conditions on which
certain station service telegraphists volunteered for service in Burma in
gonnection with wireless wheatstone system ?

(e) Is it a fact that these telegraphists were appointed temporarily
on general service scale of pay ?

(f) Is it a fact that the system was subsequently declared permanent
and the operators were brought to the permanent establishment of the
general service ? ' )

(g) Is it a fact that Government decided that the pay of those
operators would be charged under the head ‘ pay of permanent establish-
ment, ete. ' ¥



3384 LEGISLATIVE ASSEMBLY. [16Te Ocr. 1936.

(h) Will Government be pleased to state the reason for reverting the

operators to the station service after eight years’ servlce under gencral
service conditions ?

() Is it not a fact that when the wireless wheatstone system was made

permanent the services of the operators were also made permanent along
with the system 7 If not, why not ?

(j) Is it not a fact that at the time of selection for training in the
wireless wheatstone system the operators were given definite hopes to the

effect that their prospects in this branch would depend upon the success of
the experiment ?

(k) Is it not a fact that these men being employed as wireless wheat-

stone operators lost chances of prospects in all other branches of the
department ?

(¢{j Are Government prepared to grant them general service ?

(m) Do Government propose to transfer them to civil wircless after
usua: training on permanent general service scale of pay, ete. ?

The Honourable 8'r Frank Noyce : Information is b2ing collected
and will be placed on the table of the House in due course.

REecueNIsED SERVICE UNIONS AND ASSOCIATIONS OF THE STAFF OF THE PoSTS
AND TELEGRAPHES DEPARTMENT,

2G6. Sardar 8ant Singh : (a) Will Government be pleased to state
the number and names of the Service Unions and Associations of the

staff of the Posts and Telegraphs Department in India recognised by
the (GGovernment of India ?

(b) Ts it a fact that there is a separate organisation for the
gazetted officers of Post Offices ¥ If so, what is its name and where is
it located §

(¢) Is it a fact that there are manv Gazetted officers in the Central

as well as branch committees of the All-India Telegraph Union and
Indian Telegraph Association ?

(@) If the reply to part (¢) be in the affirmative, will Government
be pleased to state the names of those Gazetted officers in the Central

Committees of those two organisations and the positions they hold in
telegraph offices ?

(e) Is it a fact that there was a proposal to instruct the gazetted
officers not to stand for election in those committees or to take part in
them as their nresence in those committees is likely to stifle the free
opinion of their subordinates in those committees and thus prejudice
the interest of the latter who form about 90 per cent. of the members of
the organisations concerned !

(f) Will Government be pleased to state if any definite order to the
effect referred to in part (e) has been issued by Government !

(g9) If 59, will Government be pleased to place a copy of the said
order on * table 1

(hoeriodmt‘ do Government propose to issue such orders mow ?
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The Honourable 8ir Frank Noyce : (a) A statement showing the
names of the recognised service unions and associations of the I’osts and
Telegraphs Department is attached.

(b) Yes.
(¢} Government have no information.
(d) Does not arise.

(e) A proposal is under consideration, but not wholly for the reasom
mentioned by the Honourable Member,

(f) No.
(@) Does not arise.
(k) The matter is under consideration.

List of recognised service unions and associations of the Posts and Telegraphs
Department.

. T'elegraph KEngineers Association, Delhi.

indian Posts and Telegraphs Union, Delhi. "
Al-India Telegraph Union, Caleutta.

. Postal Officers Association, India, Caleutta.

N A

. All-lndia (including Burma) Posts and Telegraphs Administrative Officers
Association, Lucknow, '

6. All-India R. M. 5. Inspectors Association.

7. Indian Telegraph Association, Calcutta.

8. All-India Postmen and Lower Grade Staff Union, Lucknow.

9. All-India and Burma Postmasters Association.

10. All-lndia (including Burma) Postal and R. M. 8. Union, New Delhi.
11. All-India (including Burma) Postal Aceountants Association, Poona.
12, Association of All-India Postal Town Inspectors, Delhi.

TELEGRAPH MASTERS IN TELEGRAPH OFFICES.

267. Sardar Sant Singh : (¢) Will Government be pleased to state
the number of sanctioned Telezraph Masters in different Telegraph
‘Offices in India for 1936-37 and the number of permanent Telegraph
Masters in service ?

(b) Is it a fact that in spite of permanent? vacancies in the cadre

of Telegraph Masters due to retirement and promotion, passed hands are
being shown for a long time as officiating in this grade ¥ If so, why

(¢) Will Government be pleased to state when those officiating men
are likely to be made permanent ?

(@) Is it a fact that junior hands are getting officiating allowance
at the rate of Rs. 100 or so per month by local arrangements while the
geniors by being made permanent would have got Rs. 20 or so only per
month 1
_ (¢) Do Government propose to take immediate steps and_effect
economy by making officiating Telegraph Masters permanent ? If not,
why not ¢
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(f) Will Government be pleased to state the number of Telegraph
blasters sanctioned tor 1936-37 for offices at Calcutta, Bombay, Madras,
Rangoon, Agra, Karachi and the number of present officiating men in
each of those offices ?

(g) Is it a fact that the officiating Telegraph Masters are allowed
to draw pay of telegraphists’ grade when they proceed on formal leave
on application or on medical certificate ¥ If so, will Government be
pleased to quote authority for the same ?

(k) Do Government propose to take steps to prevent such financial
loss to those men who have been shown as officiating for a long time
in spite of permanent vacancies in the grade of Telegraph Masters ?
If not, why not ¥

The Honourable Sir Frank Noyce : Information is being collected
and will be placed on the table of the House in due course.

OUTTURN OF THE STAFF IN A FmsT CLass TELEGRAPH OFFICE ON CERTAIN
PoinTs. '

268. Sardar Sant Singh : (a) Will Government be pleased to state
the standard outturn of the staff in a first class telegraph office on the
fullowing poiuts and the authority for the same {

. Desk (i) Desk Proper, (#2) Reference point, (#1) St. point.
Addressing (1) Adrema printing, (s1) C. Passing,

. Censor Telegraphists.

. Baudot operators.

Murrary operators,

. Morse operators,

. Establishment section eclerks.

8. Account section eclerks.

P =CI LB S o

(b) Is it a fact that explanations are called for from operators,
clerks and supervisors of the Central Telegraph Office, Caleutta for low
outturn even when traffic is clear and the officials are faulted 7 1f so,
why

The Honourable 8ir Frank Noyce : (a) No standard outturn for
the stafl mentioned by the Honourable Member is fixed. Certain standards
have been fixed for determining the strength of the staff which shcuid be
sunctioned for a certain class of work, but this does not mean ihat the
staff must give the standard outturn, no more or no less.

(b) Government have no information. It is open to any offirial
who considers he has a grlevance to represent it in the usual manneyg to
the proper authority.

GuarDS ON THE NoRTH WESTERN RAILWAY.

267. Dr. N. B. Khare : Will Government please state the strencth
‘in each grade of emards on the North Western Railway between The
years 1926 and 1936 year, division and communitywise, with scales of
pay of each grade and the reasous for difference, if any ?
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The Honourable 8ir Mubammad Zafrullah Khan : The information
is not readily available and its collection wiil involve an amouni of
labour and expense not commensurate with the results likely to be
obtained,

Guarps ox THE NorTH WESTERN RaiLway.

270. Dr. N. B. Khare : Will Government please state the numler
of persons communitywise recruited direet er appointed by promotion io
the highest grade of guards on the North Western Railway between the
years 1926 and 1936, year and divisionwise ?

The Honourable Sir Muhammad Zafrullah Khan : Government have
no information and its collection will involve au amount of labowr and
expense not likely to be justificd by results.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred question No. 1547 asked by
Sirdar Jogendra Singh on the 14th April, 1936.

Drray 1IN TOE DisPosAL OF APPEALS REGARDING CONSTRUCTION oF DBUILD-
INGS LYING IN THE Munictpar CoMMITTEE, DELHL

(a) nand (b). No appeals relating to 1930-33 are pending, but about 100 cases are
still under re-consideration.

(c) No.

(d) and (f). Inspections are carried out when the Committee so orders. If any
specitic cases are cited they will be examined.

(¢) Government regret that the collection of the information asked for would
involve a disproportionate expenditure of time and labour.

Information promised in reply to part (a) (i) of starred question
No. 353 asked by Mr. 8. Satyamurti (on behalf of Mr. M. Asaf Ali)
on the 14th September, 1936.

DramAGE SysTEM oFr NEw DevLHI AND OLp DELmI

(a) (ii). The expenditure on the drainage system of old Delhi was Rs. 8,98,574 up
to the end of 1935-36.

Infermation promised in reply to starred question No. 925 asked by Prof.
N. G. Ranga on the 9th October, 1936.

CarrLe Byres vy NEw Deval,
(a) Yes.
(b) No. There are 11 Cattle Byres situated in different centres in New Delhi.
(c) Yes.

(4) Contractors, some of whom are gwalas, are bound by the condition that they
must give preference to bona fide property (cows and buffaloes) of Government
servants,

(e) No. The Byres are kept as clean as they possibly can be.
(f) No. Experience has shown that this is nct desirable.



MOTION FOR ADJOURNMENT.

SUSPENSION OF SOME PATWARIS OF THE ALIGARH DISTRICT ¥OR ALLEGED
ATTENDING AN ELEcTION MEETING.

Mr. President ('The Honourable Sir Abdur Rahim) : Has any further
information been obtained about the subject matter of the adjourn-
merni motion {

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muham-
madan Rural) : We were under the impression that the adjourzment
motion will be taken up only at twelve o’clock after the questiop
hour.

Pandit Sri Krishna Dutta Paliwal (Agra Division : Non-Muhar-
madan Rural) : We are expecting a message from Aligarh any mowent.

Pandit Lakshmi Kanta Maitra : We were under the impression,
vesterdey that questions will be taken up in the usual course. Now,
we have dispensed with the questions. My Honourable friend, Pandit
Govind Ballabh Pant, has not yet arrived, and I, therefore, request that
this 1notion may be taken up at 12 o’clock.

Dr. Ziaunddin Ahmad (United Provinces Southern Divisions : Muham.
madan Rural) : It may be taken up after the Durgah Bill is over.

Mr. President (The Honourable Sir Abdur Rahim) : There is a

technical difficulty in taking up this motion at 12 o’clock. Standing
Order No. 21 says :

‘* Leave to make a motion for an adjournment of the business of the Assembly
for the purpose of discussing a definite matter of urgent public importance must be
asked for after questions and before the list of business for the day is entered upon.’’

Mr, Mchan Lal Saksena (Lucknow Division : Non-Muhammadan
Rurai) : As a matter of faet, yesterday 1 asked Pandit Govind DLallabh
Pant tc send a tclegram and also to telephone to Aligarh and iud out
the facts. They had promised to send further information by night.
I do uvi know whether my Honourable friend, Pandit Govind Rallabh
Punt, has received further information, and since there were quustions

for today, Pandit Govind Ballabh Pant might perhaps arrive kcee a
little later.

Mr, President (The Honourable Sir Abdur Rahim) : Honourabie
Members have now agreed that questions should be dispensed witli

Mr. Mohan Lal Baksena : In any case, Government ought io have
got some further information.

Mr. President (The Honourable Sir Abdur Rahim) : T simply want

to know if the Honourable Member has since received any further
information.

Mr. Mohan Lal 8akszna : T am not in a position to give any (usther
information until my Honourable friend, Pandit Govind Ballabh Pant,
arrives. Ie might possibly have received telephonic message.

Dr. Ziauddin Ahmad : May I also add that I sent a telephonie
message yesterday to Aligarh after hearing tbis thing here, and [ came
to know by tclephone that orders were given suspending the patwaris

( 3388 )
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and the peons not for attending any particular meeting, but for not
obeying the rules of Government service and for absenting themsclves
frem duty wichout leave.

Mr. President (The Honourable Sir Abdur Rahim) : On the infor-
mation that is before the llouse, I am not satisfied that the orcer of
sispension on 11 patwaris and two court peons in Khairi, disiriet
Al:garh, with respeet to whieh this adjournment motion has been tabled
was passed because they had attended an election meeting as alleged.
1t #ppears from the statemont of the Honourable the Home Member that
Iiis information is that these officers were suspended primar:ly Lecause
of negieet of duty or absence from their posts, and not for aticnding
any cleetion me2ting addressed by Pandit Jawahar Lal Nehru. It has
been rualed by my predecessor in office and it has been
the practice since thatif a statement appear.ng in a newspaper is
disputcd by the Member of the Government or any other Mewnber of
iiils Flouse then the motion for adjournment shiould mnot be ailowed
unless some authentic official information is available. As in this case
the best information that is available is that thcse men were suspended
nut for attending an election meeting but because of neglect of their
duty, I must rule that the motion is out of order.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary to the Assembly : Sir, the following Message has been
received from the Council of State :

‘* 1 am directed to inform you that the Council of State has, at its meeting held
on the 15th October, 1936, agreed without any amendment to the following Bills which

were passed by the Legislative Assembly at its meetings held on the 10th, the 12th
apd the 13th October, 1936, namely :

1. A Bill further to amend the Indian Tea Cess Act, 1903, for certain purposes.

£. A Bill to implement Article 28 of the Geneva Convention of the 27th day of
July, 1928,

2. A Bill to amend the Indian Rubber Control Aect, 1934, for certain purposes..

4. A Bill to validate certain marriages solemnized in the Civil and Military
station of Bangalore.

. A DBill to amend the Indian Tea Control Act, 1933, for certain purposes.

- A Bill to provide out of the property of the Indian Red Cross Society a fund
to be adm’nistered in Burma by a Burma Red Cross Society and to
terminate in Burma the existing functions of the Indian Red Cross
Soeciety.

f=—S S ]

7. A Bill further to amend the General Clauses Act, 1897, for a certain purpose.

3. A Bill further to amend the Chittagong Port Act, 1914, for eertain purposes,
and

9. A Bill further to amend the Code of (ivil Procedure, 1908, for certain pur-
poses (Amendment of section 51, ete.).”’

TOE DURGAII KHAWAJA SAHEB BILL.

Mr, President (The Honourable Sir Abdur Rahim) : The Asembly
will now resume considcration of the Durgah Khawaja Saheb biil.

Dr. Ziauddin Ahmad (United Provineces Sonthern Divis'ons:
Muhammadan Rural) ; Sir, in view of the agrcement, I don’t waut to
proceed further with . my speech. (Laughter.)
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Mr. President (The Honourable Sir Abdur Rahim) : The qurstion
18

¢ That the Bill to make better provision for the administration of the Durgah
and the kndowment of the Durgah or Khawaja Mown-ud-din Chisti, generully known
as Durgah Khawaja Saheb, Ajmer, as passed Ly the Council of State, be tuken into
considuration.’’

The motion was adopted.
M. President (The Ionourable Sir Abdur Rahim) : The quesiion

.

is
** That clause 2 stand part of the Bill.’’
Dr. Zrauddin Ahmad : Sir, T move :

““ That in sub-elause (i) (b) of clausec 2 of the Bill, after the word ‘ buildings ”
the words * and moveable property ’ be inserted.’’

Mr. President (The llonourable Sir Abdur Rahim) : The uestion

“* That in sub-clause (4) (b) of clause 2 of the Bill, after the word ¢ buildings ’
the woris ‘ and moveable property ’ be inserted.’”

The motion was adopted.
Dr. Ziauddin Ahmad : Sir, I move :

“* That in sub-clause (£) (e) of clause 2 of the Bill, after the word ¢ Jagir ’ the
werds * inelud.ng all land, houses and shops and all landed property wheresoever
gituated belonging to the Durgah Sharif ’ be inserted.’’

Mr. President (The Ilonourable Sir Abdur Rahim) : The question
is :
‘* '"hat in sub-clause (4) (¢) of clause 2 of the Bill, after the word ¢ Jagir ’ the

words * includng all land, houses and shops and all landed property wheresoever
situated belonging to the Durgah Sharif ’ be inserted.’’

Tl motion was adopted.
Dr. Ziauddin Ahmad : Sir, I move :

** 'hat in sub-clause (4) (d) of clause 2 of the Bill, the word * British ’ be
omitted.’’

i should like to give some explanation for th's, the reason Leing
that thc next amendment has been sent to be typed and it has not
yet arrived so as to be in time. I want to say just a f3w woras in
conncelion with this particular amendment and I will continue tili that
particular amendment has come,

Mr. President (The Honourable S'r Abdur Rahim) : Then this clause
2 may stand over for the present till those amendments come.

The question is : <

¢ That in sub-clause (£) (d) of clause 2 of the Bill, the word * British ’ be
nmitted. *

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim) : The question

3

45

" * That clause 3 stand part of the Bill’’ e
The motion was adopted.
Clause 3 was added to the Bill,
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Mr. President (The Honourable Sir Abdur Rahim) : The question

15 @
** T'hat clause 4 stand part of the Bill.”’

Dr. Ziauddin Ahmad : Sir, I move :
““ ‘Phat in sub-clause (1) of clause 4 of the Bill, for the word ¢ supervision® the
word * adnunistration ’ be substituted.’’
Mr. President (The Ilonourable Sir Abdur Rahim) : The question
is :
*‘ That in sub-clause (1) of clause 4 of the Bill, for the word ° supervision’ the
@word * admmistration ’ be substituted.”’

The motion was adopted.

Dr. Ziauddin Ahmad : Sir, I move :

*¢ That in sub-elause (1) of clause 4 of .he Bill, the words ‘ and of buildings
connectd therewith ’ be omitted.”’

Mr. President (The Honourable Sir Abdur Rahim) : The ¢uestion,
is :

** That in sub-elause (1) of clause 4 of the Bill, the words ‘ and of buildings
connected therewith ’ be omitted.’’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : The guecstion,

is :

** That clause 4, as amended, stand part of the Bill.”’

Tle motion was adopted.

Clause 4, as amended, was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The queslion
18

‘“ That clause 5 stand part of the Bill.”’
Mr. M. Ghiasuddin (Punjab : Landholders) : Sir, I move :

¢* That in clause 5 of the Bill, for the word ‘ nineteen ’ the word ‘ twenty-five *
be substituted.'’

Mr. President (The Honourable Sir Abdur Rahim) : The qu:stion,
is :

¢ That in elause 5 of the Bill, for the word ¢ nineteen ’ the word ¢ twenty-five *
be substituted.’’

IL.e motion was adopted.

Mr. M. Ghiasuddin : Sir, I move :
‘* That for sub-clause (e) of clause 5 of the BIll, the following be subst tuted :

‘(e) three shall be elected by the Muslim members of the Central Legisla-
ture ; '’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
‘* 'hat for sub-clause (e) of clause 5 of the BIll, the following be substituted :
*(e) three shall be elected by the Muslim members of the Central Legisla-
ture ; ' '’

The motion was adopted.
L40OSLAD 52
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Dr. Ziauddin Ahmad : Sir, I move :

** 1hat sub-clause (f) of clause 5 of the Bill be omitted and the subscquent
sub-clauses be re-lettered aceord.ngly.”’

~ Mr. President (The Honourable Sir Abdur Rahim) : The quesiion
15 :

** Jhat sub-cluuse (f) of clause 5 of the Bill be omitted and the subsequent
sub-clauses be re-lettered accord.ngly.’’

The motion was adopted.
Dr. Ziauddin Ahmad : Sir, I move :

‘¢ That sub-clause (g) of clause 5

of the Bill be omitted und the subsequent
sub-clauses be re-lettered accordingly.'”’

~ Mr. President (The Ilonourable Sir Abdur Rahim) : The question
is :

** That sub-clause (g) of elause 5
sub-cluuses be re-lettered accordingly.'’

of the Bill be omitted and the subsequent
The motion was adopted.
Dr. Ziauddin Ahmad : Sir, I move :

‘' That sub-cliuses (h) and (i) of clause 5 of the Bill be re-lettered as sub-
elauses (f) and (g), respectively.’’

It is a consequential amendment.

Mr. President (The Honourable Sir Abdur Rahim) : If sub-elause
(g) is cmitted, the other sub-clauses have to be re-letterad.

Dr. Ziauddin Ahmad : The necessity of this is that a sub-clause (g)
will reappear in some other form later.

Mr, President (The Honourable S'r Abdur Rahim) : I do not kuow :
very well. I will put it. The question is :

‘* That sub-clauses (k) and (i) of clause 5 of the Bill be re-lettered as sub-
clauses (f) and (g), respectively.’’

The motion was adopted.
Dr. Ziauddin Ahmad : Sir, I move :

¢t That after sub-clansze (i) of elause 5 of the Bill, the following new sub-clauses
be inaeried :

‘(j) one shall be+elected by the Muslim Members of the United Provinces
Provineial Legislatures ;

(k) one shall be elected by the Muslim Members of the Bihar Provineial
Leg:slatures ;

(1) one shall be elected by the Muslim Members of the Bengal Provineial
Legislature ;

(m) onc shall be clected by the Muslim Members of the Punjab Provineial
Legislature ; "

(n) one shall be eclected by the Muslim

Legislature ;

Members of the Sind Provineial

‘o) one shall be elected by the Muslim Members of the Madras Provincial
Legislatures .”’?
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‘Mr. President (The Ilonourable Sir Abdur Rahim) : Amendment
moved :
¢ That after sub-clause (i) of clause 5 of the BIll, the following new sub-clauses
be mscrted :
*(j) one shall be elected by the Muslim Members of the United Provinces
Provineial Legislatures ;

(k) one shall be elected by the Muslim Members of the Bihar Provincial
Leg.slatures ;

(!) one shall be clected by the Muslim Members of the Bengal Provineial
Legisiature ;

(m) onc shall be elected by the Muslim Members of the Punjab Provineial
Legislature ;

(n) one shall be clected by the Muslim Members of the S:nl Provincial
Legrislature ;

(o) one shall be elected by the Muslim Members of the Madras Provin-ial
Legislatures .’’’

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : Sir,
on this amendment T have got a grievance on behalf of Bengal. Muham-
madaas form 55 per cent. of the total population of Dengal and 42 per
cent. of India amongst the Muslims. I ask, is there any sense of pYfopor-
tion when, under clause 5, the numter of representatives from Beagal will
be only one, while Madras and Bihar which have only a few per cent.
of Muhammadans have one cach. I ask that the Bengal Muhammadans
should have at least more than one member in the comm:ttez. This is not
a place to share these things that are scattered, but th:e peop'e wko wo to
this sacred shrine should be properly represented, for its administration,
as they come from long distances. Otherwise there w'll be no equity.
When equity and law are considered, it is clear that Bengal should have
more than the number allotted to that provinee at present. Bengal wi'l
elect at least 5 out of 20! (An Honourable Member : ** Tweaty-five, not
twenty ! ’) Well, the more the merrier. Bengal, having 42 per cent. of
the total Muhammadan population of India, must have more than 5......

Mr. President (The Ionourable Sir Abdur Rah'm) : Ilas the
Honourable Member given any notice of any amendment to that effect ¢

Mr. K. Ahmed : No. I am simply making a speech on the amerd-
ment that has been moved. And now that the amendment is bcfore the
IIouse, I ask, Sir, if there has been any compromise or if thsre was any
conspiracy among the Musl'm Members to come to a compromise. If they
have done so. then they will ecertainly kave a big burden on them. Muham-
madans ontside are watching all their activities, When this Bill was
sponsorcd yesterday, there were many speechies made in support of the
measure. and the objeet of the Bill is 10 have hetter administration, and
pot misappropriation. (Laughter.) The nature of the present adminis-
tration has been questioned in the cointry. and when it was said that the
income of the Shrine was only Rs. 50 000. T was thunderstruck. because my
information was it was about 2 lakhs, and these Khadims and Sajjada
Nashins snd their associates who kave nothing to do with the (ireat Saint
who lived in the 12th century, are all mismanaging the estates. misanpro-
priation eomes in. and theve arve a lot of complaints against them. There-
fore, Sir, unless Bengal gets a full share......
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An Honourable Member : Full share of this misappropriation 1

Mr. K. Ahmed : Unless Bengal gets a full share in the representa-
tion, it will be unjust 1o us. The Shrine is not the piace wuere people can
gather round to divide the booty for their own beneit. That is not the
place for people to gather together to divide the income and then run
away with whatever they get out of the 1 ttle offerings. Therefore, unless
Bengal gets its adequate stare, we would not like to join the il'egal
conspiracy that has Le'n hatched. There are people representing the
present Sajjadanashins and Khadims, but the Saint who died in the 12th
century had no issues, and they cannot be properiy qualified representa-
tives. Pcople are hired for the oczasions, they are gained over for the
occasions. Members do not properly consult among themselves, they have
no sense of proportion. Why have you cmitted the Muslims of Bengal,
although proportionately it has a far larger Muslin population than other
provinees. Is there anything right ¥ Is there any sense of proporticn ?
You go and divide and take the major portion of the booty yourself. I
therefore say, Sir, that this is not equitable, and the Members must come
to a compromise and give Bengal an adequate share of representation,
(Laughter.)

) Mr. President (The Honourable Sir Abdur Rahim) : The question
15 :

“* That after sub-clause (i) of clause 5 of the Bill, the following new sub-clauses

be 1nserted :

*(j) one shall be elected by the Muslim Members of the United Provinces
Provineial Legislatures ;

(k) ome shall be elected by the Muslim Members of the Bihar Provineial
Legislatures ;

(l) one shall be elected by the Muslim Members of the Bengal Provineial
Legislature ;

(m) one shall be elected by the Muslim Members of the Punjab Provincial
Legislature ;

{n) one shall be elected by the Muslim Members of the Sind Provineial
Legislature ;

(o) one shall be elected by the Muslim Members of the Madras Provincial
Legislatures .’’’

The motion was adopted.

Dr. Ziauddin Ahmad : Sir, the next is mine, No. 15 on the Supple-
mentary List.

Mr. President (The Ionourable Sir Abdur Rahim) : No, Mr.
Nauman’s amendment comes next. No. 5 on Supplementary List No. 1.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : Sir, T move : <

‘' That in sub-clause (j) of clause 5 of the Bill, for the worde ‘ Hyderabad’s
Government ’ the word. ¢ Hyderabad * be substituted.’’

. Mr. President (The Horourable Sir Abdur Kahim) : The question
is :

** That in sub-clanse (j) of clamse 5 of the Bill, for the words ¢ Hyderabad’s
Uovernment ' the word ‘ Hyderabad ’ be substitutede’’

The motion was adopted.
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Dr. Ziauddin Ahmad : Sir, I beg to move :

** That sub-clause (j) of clause 5 of the Bill be re-lettered as sub-clause (n)."’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
‘* That sub-clause (j) of clause 5 of the Bill be re-lettered as sub-clause (n).”’

The motion was adopted.
Dr. Ziauddin Abmad : Sir, I beg to move :
** That after sub-clause (n) of clause 5 of the Bill, the following new sub-clause

Le inserted :

‘(o) four SBajjada Nashins of the Shrines of the Chisti Order of Sufis to be
co-opted by the members elected or nominated under the preceding sub-
sections (a) to (n) %"’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That after sub-cluuse (n) of clause 5 of the Bill, the following new sub-clause
be inserted :

‘(o) four Sajjada Nashing of the Shrines of the Chisti Order of Sufis to be
co-opted by the members elected or nominated under the preceding sub-
sections (a) to (n) .’

The motion was adopted.
Dr. Ziauddin Ahmad : Sir, I beg to move :
“* That to clause 5 of the Bill, the following proviso be added :
* Provided that no person other than a Hamnafi Muslim shall be a member thereof.

Members elected by the Provineial and Central Legislatures may not be members
of Legislatures *.””

Mr. President (The Honourable Sir Abdur Rahim) : The question

18 :
“‘ That to clause 5 of the Bill, the following proviso be added :
* Provided that no person other than a Hanafi Muslim shall be 2 member therebf,
Members elected by the Provineial and Central Legislatures may not be members
of Legislatures *."’
The motion was adopted.
" Mr. President (The Honourable Sir Abdur Rahim) : The question

¢* That clause 5, as amended, stand part of the Bill.’’

The motion was adopted.
Clause 5, as amended, was added to the Bill.
Mr, President (The Honourable Sir Abdur Rahim) : Then we will
come to clause 2.
Dr. Ziauddin Ahmad : Sir, T beg to move :
“ Thnt for sub-clause (4) (e) of clause 2 of the Bill, the following be substitnted :
‘(e) only such offerings as are intended explicitly for the use of the Durgah.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question

is :
¢* That for sub-clause (£) (e) of clause 2 of the Bill, the following be substituted :

‘(&) only such offerings as dre intended explizitly for the use of the Durgah'.’’
The motion was adopted. .
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Mr. President (The- Honourable Sir Abdur Rahim) : The question

8

** T'hat clause 2, as amended, stand part of the Bill.”’

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question
15 :

“* That clause 6 stand part of the Bill.’’
Dr. Ziauddin Ahmad : Sir, I move :

“* That in clause G of the B:ll, after the word ¢ election ’, occurring in the first L'ne,
the words ¢ of members mentioned in section 5 (d)’ be inserted.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

e ':‘lm in clause 6 of the Bill, after the ward ¢ election ’, occurring in the first l.nc,
the words * of members mentioned in section 5 (d)' be inserted.”’ .

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : The question
ie ¢ .

** That clause G, as amended, stand part of the Bill,”’

The motion was adopted.

Clause 6, as amended, was added to the Bill

Mr. President (The Honourable Sir Abdur Rahim) : The question

is :
¢ That clause 7 stand part of the Bill.”’ .
Khan Sahib Nawab Siddique Ali Khan (Central Provinces : Muham-
madan) : Sir, T move :
¢ That for clause 7 of the Bill, the following be substituted :

* 7. Only those Muslims who are recorded as voters in the Register of voters of the
Munieipal Board of Ajmer, except persons belonging to the Khadim com-
munity, shall have the right to vote in the election of members under sce-

. tion 5 (d) *."’

Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :
** That for clause 7 of the Bill, the following be substituted :

* 7. Only those Muslims who are recorded as voters in the Register of voters of the
Municipal Board of Ajmer, except persons belonging to the Khad'm com-
munity, shall have the right to vote in the election of members uuder sce-
tion 5 (d) "’

The motion was adopted.
- <
Mr. President (The Honourable Sir Abdur Rahim) : The question

, et
I |

** That elause 7, as amended, stand part of the Bill.’’

The motion. was adopted.

Clause 7, as amended, was added to the Bill.

Clause 8 was added to the Bill. : /
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Mr. President (The Honourable Sir Abdur Rahim) : The question

s ** That clause 9 stand part of the Bill.”’

Dr. Ziauddin Ahmad : Sir, I move :

*¢ That clause ¥ of the B.ll be omitted.”
. Mr. President (The Honourable Sir Abdur Rahim) : The question
B ‘! That clause 9 of the Bill be omitted.”

The motion was adopted.
, Mr. President (The Honourable Sir Abdur Rahim) : The question
18

** That clause 10 stand part of the Bill.’’

Dr. Ziauddin Ahmad : Sir, I move :

** That to clause 10 of the Bill, the following be added at the end :

¢ casual vacanc.es shall be filled up Ly the authority which has the power to
appoint the members .’
] Mr. President (The Honourable Sir Abdur Rahim) : The question
ol ** That to clause 10 of the Bill, the following be added at the end :
¢ ¢asual vacanc’es shall be filled up by the authority which has the power to
appoint the members ’.?’

‘The motion was adopted.
 Mr. President (The Ifonourable Sir Abdur Rahim) : The question
w ** That clause 10, as amended, stand part of the Bill.’’

The motion was adopted.

Clause 10, as amended, was added to the Bill.

‘Clause 11 was added to the Bill,
r Mr. President (The Honourable Sir Abdur Rahim) : The question
18 :

‘* That clause 12 stand part of the Bill’’
Dr. Ziauddin Ahmad : Sir, I move :
‘* That in sub-clause (1) of clause 12 of the Bill, all the words occurring after the
figures * 1863 ’ be omitted.’’ .
Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
** That in sub-clause (1) of elause 12 of the Bill, all the words occurring after the
figures ‘ 1863 ' be dmitted.’”’
The motion was adopted.
Qazi Mubammad Ahmad EKazmi (Meerut Division : Muhammadan
Rural) : Sir, I move :
*t T hat for sub-clause (2) of clause 12 of the Bll, the following be substituted :
(2) The duties and powers of the Committee shall be—
ta) to manage the Durgah endowment ;

(b) to keep the buildings within the boundaries of the Durgah Sharif and all
buildings, houses and shops comprised in the Durgah Endowment inm
proper order and in a state of good repair ;
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(e) to reccive all moneys and other income of the Durgah Endowment ;

(d) to see that the endowment funds are spent in the manner desired by the
donors ;

(e) to pay salaries, allowances, and perquisites, and make all other payments
due out of or churged on the revenues or income of the Durgah Endow-
ment ;

(f) to engage, appoint, promote, degrade, suspend or dismiss servants of the
Durgain knuowment ;

(g) to do all other such things as may be incidental or conducive to efficient
adm.nistration ’.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
** That for sub-clause (2) of clause 12 of the Bill, the following be substituted :
*{2) The duties and powers of the Committee shall be—
(a) to manage the Durgah endowment ;
(b) to keep the buildings within the boundaries of the Durgah Sharif and all

buildings, houses and shops comprised in the Durgah Endowment in
proper order and in a state of good repair ;

(e) to receive all moneys and other income of the Durgah Endowment ;

(d) to see that the endowment funds are spent in the manner desired by the
donors ;

(e) to pay salaries, allowances, and perquisites, and make all other payments
due out of or charged on the revenues or income of the Durgah Endow-
ment ;

(f) to engage, appoint, promote, degrade, suspend or dismiss servants of the
Durgah Endowment ;

(g) to do all other such things as may be incidental or conducive to aﬂicientj
administration ’,’’

The motion was adopted.
Qazi Muhammad Ahmad Kazmi : Sir, I move :

‘* That after sub-clause (2) of clause 12 of the Bill, the following new sub-elause
be inserted :

“e) 'I‘ha_t the Committee will exercise its powers of administration, control and
minagement of Durgah  Endowment through the Muttawalli
who shall be its manager".’’

. Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

¢¢ That after sub-clause (2) of clause 12 of the Bill, the following new sub-clause
be inserted :

¢(3) That the’ Committee will exercise its powers of administration, control and
management  of Durgah  Endowment through the Muttawall
who shall be its manager'.’’

The motion was adopted.

" Mr. President (The Honourable Sir Abdur Rahim) : The qgestion
** ‘That clause 12, as amended, stand part of the Bill,”’
The motion was adopted.
Clause 12, as amended, was added to the Bill.

" Mr. President (The Honourable Sir Abdur Rahim) : The question

‘“ That clause 13 stand part of the Bill.'’
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Dr. Ziauddin Ahmad : Sir, I move :

‘‘ That for clause 13 of the Bill, the following be substituted :

‘ 13. The Committec mzy appoint such and so many standing and epecial com-
m.ttecs as it deems it, and may appoint to than persons who are not
members of the Cun!mlttee, to excreise such powers and perform such dut.es
as may be deleguted to them by the Commitiee, subjeet to the confirmation
Ly the Comnaitiee .77 )

Mr. President (The Iionourable Sir Abdur Rahim) : The question
18 :
** That for clause 13 of the Bill, the following be substituted :

‘ 13. The Committee mny appoint such and so many standing and special com-
m.ttees as it deums fit, and may appoirt to them persons who are not
members of the Comwmittee, to exereise such powers and perform such duties
as muy be delegated to them by the Committee, subject to the confirmation
by the Committee *."’

The motion was adopted.
) Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
‘¢ That clause 13, as amended, stand part of the Bill.’’
The motion was adopted.
Clause 13, as ameniled, was added to the Bill.
Clauses 14, 15 and 16 were added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
“¢ That clause 17 stand part of the Bill.”’

Dr. Ziauddin Ahmad : Sir, I move :
“¢ That for cluuse 17 of the Bill, the following be substituted :
€ 17. Any dispute arising about the powers, or privileges of Sajjada Nashin,

Mutawalli or any Khadim and the Committee, shall ai the request of either
side be referred to a Tribunal of Arbitration consisting of one member
appointed by the Committee, one member appointed by the aggrieved party
and an umpire of a rank not below that of a Distriet Judge appointed
by the Chief Commissioner of Ajmer-Merwara. The decision of the
tribunal shall be final and no suit shall lie in any ecivil eosurt in respect
of the matters decided by the Tribunal. Every such request shall be
deemed to be a submission to arbitration under the terms of this section
within the meaning of the Indian Arbitration Aet, 1899, and all the provi-
sicns of that Act, with the exception of section (2) thereof, shall apply
accord:ngly *."’

Mr. President (The Honourable Sir Abdur Rahim) : The question
15 ¢
¢¢ That for clause 17 of the Bill, the following be substituied :

417, Any dispute arising about the powers, or privileges of Sajjada Nashin,
Mutawalli or any Khadim and the Committee, shall at the request of either
side be referred to a Tribunal of Arbitration consisting of one member
appointed by the Committee, one member appointed by the aggrieved party
and an umpire of a rank not below thot of a District Judge appointed
by the Chief Commissioner of Ajmer-Merwara. The decision of the
tribunal shall be final and no suit sha'l lie in any civil eourt in respect
of the matters decided by the Tribunal. Every such request shall be
deemed to be a submission to arbitration under the terms of this section
within the meaning of the Indian Arbijtration Act, 1899, and all the provi-
gions of that Act, with the exeeption of section (2) thereof, shall apply

accordingly ’.7’

The motion was adopted.



3400 LEGISLATIVE ASSEMBLY. [16TE Oct. 1936.

Dr, Ziauddin Ahmad : Sir, I move :
‘¢ That after clause 17 of the Bill, the following new clausc be inserted :

¢ 18. No act or proceeding of the Committee shall be invalidated mercly by
reason of the existence of a vacancy or vacaucies among its members 7

Mr. President (The Honourable Sir Abdur Rahim) : The question

18 :
‘¢ That after clause 17 of the Bill, the following mnew clause be inserted :
¢ 18. No act or proceeding of the Committee shall be invalidated merely by
reason of tne existence of a vaeancy or vacanc.es among its members '’
The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim) : The question
is e

‘¢ That clause 17, as amended, stand part of the Bill.’’

The motion was adopted.

Clause 17, as amended, was added {o the Bill.

Clause 18 was added to the Bill.

Mr. President (The IHonourable Sir Abdur Ralim) : The question

18 :
“* That clause 19 stand part of the BilL’’
Dr. Ziauddin Ahmad : Sir, I beg to move : _
““ That in clause 19 of the B, for all the words oceurring after the wards
12 NooN ¢ Durgah Endowment’ in the fifth line, the words * to rel.gious
e : preaching ’ be substituted.’’
Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘“ That in clause 19 of the Bill, for all the words oceurring after the words

* Durgak Endowment ’ in the fifth line, the words ¢ to religious preaching ’ be sub-
stituted.’”?

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rahim) : The question

is :
‘* That eclause 19, as amended, stand part of the Bill.’’
The motion was adopted.
Clause 19, as amended, was aded to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
. L}

‘“ That clause 20 stand part of the Bill.”’
Dr. Ziauddin Ahmad : Sir, I beg to move :
‘¢ That for elause 20 of the Bill, the following be substituted :
* %0. (@) The accounts of the Durgah sh~Il he dnly andited every year by s
Chartered or Registered Accountant appointed by the Committee.

(b) The Committee shall publish an #nnual report on the administration

of the Durgah with the financial estimate and the report of the
Auditor .7’
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Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
“‘ That for clause 20 of the Bill, the following be substituted :
¢ 20. (a) The accounts of the Durgah shall be duly audited cvery year by a
Charwered or Registered Accouniant appo.nied by the Lomnuttee,

(b) The Committee shall publish an annual report on the administration
o1 tuae Uurgah with the finaneal estimawe and tae report of the
Auditor .7’

The motion was adopted.

Mr. President (The Honourable Sir Avdur Rahim) : The question
is :
‘* That clause 20, as amended, stand part of the Bill’’
The motion was adopted.

Clause 20, as amended, was added to the Bill,

8ir Mubammad Yakub (Rohilkund and Kumaon Divisions : Muham-
madan Rural) : Sir, I beg to move :

*¢ That necessary corrections of the numbering and lettering of the sections inserted
be earried out togetner with consequential corrections of cross references.’’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That necessary corrections of the numbering and lettering of the sections inserted
be carried out togetner with consequential corrections of cross reierences.’’

The motion was adopted.
Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill. (Loud
Applause.)

Syed Ghulam Bhik Nairang (East Punjab : Mukammadan) : Sir, I
Leg to move :

‘“ That the Bill to make better provision for the administration of the Durgah
and the Endowment of the Durgah of Khawaja Moin-ud-din Ch.sti, gencrally known

as Durgah Khawaa Saheb, Ajmer, as passed by the Council of State, and as amended,
be passed.”’

In moving ‘his motion, Sir, it is due from me that I should not on'y
offer my best thanks but really my hearty congratulations to the House
on the most admirable spirit which has prevailed ever since I moved the
motion for the consideration of this Bill up to the present moment.
(Hear, hear.) Sir, the striking unanimity with which the entire House
has given its support to the Bill is a remarkable event in the history of
this Legislature. (IIear, hear.) I say that, Sir, in spite of the voice of
dissent which we heard this morning from our very wuch estcemed friend,
Mr. Kabeer-ud-Dim Alkmed (Applause), who, contrary to all expectsations,
.appeared to be a bit serious (Laughter), but this exception is subje-t also
to my great appreciation of the soirit in which he behaved at the time of
voting, becanse he did not say ‘‘ no ’’ when the question was put. (Ilear,
hear.) I think that I may inform him through you, Sir, that Bencal has
been civen the fullest consideration by us in the matter of this Bill. Sir,
hie was expatiating on the laree percentage of the Mus'im popu'ation in
‘Bengal and again and aca'n telling us that it was 55 per cent. of the entire
‘population of that Province. I wish to inform him that the Punjab has
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got 56 per cent. Muslims in the population and yet to the Punjab also we
have given only one member. o 1t is 1 think absoluteiy just, and when
on tue top of this he will discover that in the original allotment of seats
on the llurgah Commitiee made by the Couneci of State, Isengal was
nowhere, he should feel—it is possibly -presumptuous on my part to say
so—obliged to those gentlemen who considered the various amendments
and d:d not forget Bengal. Sir, my friend Mr. Kabeer-ud-Din .Ahmed,
talked a good deal of a sense of pruportion. Sir, 1 want to inform hun
that I do, I think, possess some sense of proportion.

Mr. K. Ahmed : What about the Frontier.

Syed Ghulam Bhik Nairang : Well, Sir, I may also pay my acknow-
ledgm:nts to the way in which we were gu.ded and assisted i the watter
of this Bill by Government. (Hear, hear.)

I know, Sir, that but for their ready and generons co-operation with
us in the matter of this Bill, there was little chance of the Bill ever coming
befure this llouse during this Sess’on as so many Members had left the
station and everybody was practically in a hurry to leave the station fo
attend to his private business and Government itself has its own work to
attend to. So, the fact that they found time for us and gave us every
facility in piloting this Bill through this House is a thing for which we
are deeply grateful to them. (Hear, hear.) I may say, if it is not invi-
dious, that in this matter we are particularly indebted to our esteemerl
friend, Mr. Spence and our respected Leader of the House, the Honourable
Bir Nripendra Sircar. (Hear, hear.) T may also submit that we are very
deeply grateful for the generous co-operation which we have received from
all sections and all parties of this House, particularly from the Congress
Party which gave us a blank cheque in the matter. (Hear, hear.) It was
certainly in a praiseworthy and friendly spirit that they said that what-
ever we, the Muslim Members, decided to do they would heartily support
and t}‘cy have been as good as their promise. I may submit that the
Honourable Members of the Council of State also deserve our gratitude
and expression of appreciation. Whatever they did in the Council of
State, it was their immediate duty. They have worked hard there and we
know they were wnrking against time but that was what they were
naturally expected to do. But after they had passed the Bill in the other
House. they gave us. the Members of the Assembly, most ungrudging help
and whenever we wanted information or advice or help, they most readily
came to our assistance and we know that, but for their assistance, it would
have heen very difficult for us. looking at the short time that was at our
disposal. to have properly understood and appre-iated the various provi- ¢
sions of the Lill. In this matter, without mentioning names which may
ook invidious. I submit that all the Honourable Members of the Couneil
of State who have been workine day and night with us in this matter
deserve our warmest thanks. (Hear, hear.) I mayv also state that we
Jave received very great help from the Ajmer gentlemen who, on behalf
of the several interests connected with the Durgah Sharif, have been
spending their time here at Simla and helping us *n the matter. It mizht
liave apparently looked as if they were here to represent their partimular
interests but. as a matter of fact, the way in which they gave us informa-
{ion and supnlied doecuments, hearmz upon the various questions which
arose cither directly or mdlrect]y in connection with the several provisions
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of the Bill, was of the greatest help to us. We are particularly obliged
to the representatives of tue Veneravle Sajjada Nasnin sauip, to ule reple-
sentatives of the Venerable Mutawalli Salub and to the respectable memuers
of tue Khuddam community who gave us every help in understanding the
several questions of fact connected with the iegislative measure before this
House. We are especially indebted to Mirza Abdul Qadir Beg, who i3
one of the most respected personalities in Ajmer and who has done
yeomen’s service to the Durgali Snarif by collecting all the necessary and
re.evant materials and by putting them at our lisposal and thus helping
us in properly preparing the amendments ani secing that the measuie
takes a shape which may, witiout favouring or distavouring any party,
be a piece of legitimate reform in tlie maragement of the Durgan Sharif.
Sir, tiere is no doubt, considering the various conflicting interests waich
were to be dealt with, we had a very difficult task before us. We had to
steer clear of Scylla and Charybdis. We may now thank God that we are out
ol it quite safely and we bave at least tne satisfaction of having done the
work 1n all good faith without trying to favour any party or without in
any way attempting to injure any party. In this connection, I must, as
the Member who has piloted this Bill in this House, make myv acknowledg-
ments to my Honourable brethren, the Muslim Members of this Ilouse,
who for about a week have been working at high pressure day and night
in preparing the various amendments and studying the Bill, so that today
we had perfect unanimity amongst us all and could during the short period
which alone could be allotted to us carry this Bill through. Although it
may not be very much appropriate, yet I must make my acknowledements
to the office of the Assembly also who really were put to very unusual
trouble. We were telephoning to them our amendments, giving them our
amendments on small chits at unusual hours, asking them to type them and
to get them printed. All this work was done by them most willingly and
most efficiently and we are bound to thank them. (Hear, hear.)

Now, Sir, after these few remarks I move that the Bill, as amended, be
passed.
Mr. President (The Honourable Sir Abdur Rahim) : Motion moved :

‘¢ That the Bill, as passed by the Council of State, and as amendlcd by the
Asserbly, be passed.’’

Kkan Sahib Nawab Siddique Ali Khan : Sir, this Bill came before
this ITonourable HHouse as a result of the opinions of the Judicial officers
of the Government because the existing law—Aet XX of 1863—and
Notifiecation No, 1811-A of 1867 by which the Durgah ‘s at presen! cov-
crned, could not be changed and amended except by express legislatien.
1L is a remarkable characteristic of this Bill that from the very begin-
ning it has received almost universal suppert from all quarters aud
that it has ended in the support of even that small group of vested
interests who originallv seemed to oppose it. When first publishel in
the papers aftcr the Simla Session of 1935, the Muslim press in India
welcomed the measure with rare enthusirsm and cordialityv. When it
was moved for consideration at Delhi, leaders like the late-lamentcd
Dr. M. A. Ansari, and Sir Abdul Rahman of Delhi published touching
apneals requesting the Members of the Council of State to see Lhal the
Bill was passed. Even prior to the introduction »f the Bill. a reprc-
sentat'on was submitted to Government emnhasising the need for a
suitable measurc of reform in the administration of the Durgah Shorif
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and this representation was signed, among others, by leaders like liate
Maulina Mubammad Ali, distingu.shed Members of the Assembly, the
Couneu ot State and many leawng Uiemas and Sooues of india, weiud-
ing hazrat dajjaca Naswmn of ‘launsa and Mazrat Khwaja hasin
Nizami ot Delhi. While the Bill was moved for considerat.on at Deiui,
an appeal tor support of the Bill was circulated under the signatures
of such eminent Muslims of Ajmer as Hazrat Sajjadda Nashin dahib og
llazrat Khawaja Sahib himself, Khan Bahadur Abdul Wahid Khan,
President, Durgah Committee, and Mirza Abdur Qadar Beg, Advocate,
Fres.uent of tue Rajputana and Central India Frovincial Musdm Leaguc,
whose sincere and self-less co-operation in getting this Bill through the
Council of State cannot be over-estimated.

Sir, the Mover of the Bill, the Honourable Raja Ghazanfar Ali Khun,
both in his speeches on the Bill in the Council of State and in private
discuss.on on its provisions has always shown a remarkavle patience,
perseverance and liberal mindedness to which we owe the success of the
Bill in the Counecil of State. The result of all this is that the Bill as
passed by the Council of State enjoys the support of all parties, Sajjada
Nashin, Mutawalli and independent Muslims at Ajmer and is universully
applauded by the Muslim l'ress in India. Nothing couid bear beucer
testimony to the utility of the I3ill than the ract ihat it is a measure
enjoying universal support. Sir, I am ready to admit without aLy
hesitation that there may still be some defects in the Bill when it
cmerges out of this House. It cannol be said that it was due to lack of
inlerest on the part of Members of this House but the main reason ror
the deficiency may be due to the shortness of time which was at our
disposal. 1 appeal to the Members to give a fa'r trial to this Bill ard
if unfortunately it does not meet their requirements they are at liberty
to bring in an amending Bill.

Sir, no seat has been provided for a Muslim from the Central Pro-
vineces and Berar on the Durgah Committee. But I am sure the Muslim
‘Memters of the Indian Legislature while electing three members vudler
gections 5 (d) and (f) will favourably consider the advisapiiity of
having a Musiim member from the Central Provinces and Berar.

Sir, till yesterday evening scveral Members of this House thought
that the Muslim Members will not come to an agreement and that it
will be a controversial Bill. But I am glad that all the Muslim Mer:-
bers unanimously decided to support the Bill. It would not be ou! of
place to mention here that the credit of bring'ng this unanimity amonust
the Muslim Members who did not see eye to eye with the supporters of
this Bill goes to my Honourable friends, Maulvi Sir Muhammadslaknh,
Syed Ghulam Bhik Nairang and Dr. Ziauddin Ahmad. Furthermore
it has given us a proof that Maunlana $Shankat Al and Dr. Ziauddin
Ahmad can unite on such vital matters,

-

Sir, under the circumstances I heartily support the amended Biil
and request the Honourable Members of this House also to support it.

Mr. M. Ghiasvddin : S'r, a few years ago, T had the chance of vist-
ing the Seotish Nat’'onszl War Memorial at Edivburgh. Tt is the boast
-of the architeet who Aesigmed it that he has not forgotten anybody who
scrved in the War. There are the figures of soldiers of every nationality
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who representing every service, who fought and died in the great
struggle ; there are also the figures of animals which served the Allied
cause, there are the figures of dogs and pigeons and even of rats which
had been of any use. Nir, the speech of my lHomnourable friend, lir.
Ghulam Bhik Nairang, reminds me of that war memorial and he has
not forgotten anybody in his thanks. I cannot say very much by way
of tianks because all the persons who were to be thanked have been
thanked by him. He was so much in thanking mood that he has even
thought of thanking God though last of all. Now, Sir, one or two
names, with your permission, I cannot help mentioning. One is of iny
Honourable friend, Raja Ghazantar Ali Khan (Applause), who iniro-
duced this Bill in another piace and I can say from my personal
cxperience about the way in which he has been going about and ihe
trouble he has taken, how interested he was and how lLe served the
cause of this Bill. Another name I must mention is a friend very near
to me at present, namely, my Llonourable friend, Syed Ghulam Bhik
Nairang, who took no end of trouble in preparing this Bill and within
a very short period the historical rescarches that he has made in the
conflicting elaims of different parties are really marvellous. I am sure
that with a Judge like him no party is likely to suiter in any way and
there is no chance of anybody’s interests being unjustly affected, so
iong as he is in charge or ihe aifuivs. (riear, hear.) Now, Sir, with
rour permission, I may offer a word of .dviece to those persons whom
this Bill really affects. These are the gentlemen from Ajmer who
represent different parties there. Through you, Sir, I will request
them to work out this Bill exactly in the spirit in which we have passed
il here, because without their support this Bill will be merely a serap of
paper. Arny Bill with whatever laudable .intention is-‘passed; if it is
not worked in the proper spirit the time "and labour of the Legislature
ix wasted. We require the co-operation of those gentlemen in Ajmer
most of all to make this Bill a success and I hope they will co-operate
with us in working this Bill in the best of spirit. Sir, today is the day
¢l Friday which is considered a sacred day amongst the Muslims.
Today is the last sitting of this Session and what more can we want
than we should have served the Saint who came here some 800 years
ago, on this auspicious Friday ; and that we should end our labours in
great harmony serving that great Saint who served our motherland.
Sir, with these words, I support this measure. (Applause.)’

Maulvi Syed Murtuza Sahib Bahadur (South Madras : Muham-
madan) : Sir. I rise to express my jor at omr havine passed this Bill
into an Act. This measure is calculated to improve matters to a wreat
extent. N¢ doubt as we had not sufficient time, we were not able to
make palpable improvement in tle Bill. But whatever we have done
is of course te a certain extent satisfactory. 8ir, in this conneection T
have to say that Hazrat Khawaja Moin-ud-dir Chishti was the founder
of one of the orders of Sufis ealled Chishtis and as sueh it was quite
necessary that we should have passed such a measure even earlier than
today. The other day in another place the Honourahle Nawab Sir
Akbar Khan and todav another Honourable friend. Mr. K. Ahmed. mace
eertain allegations against the Sajjadanashine of this holv shrine. Now,
Tfeel it my duty to refute their arguments. They say that these Sajjada-
nashins are not the descendants of Hazrat Khawaja Moein-ud-din Chishti,

Mr. K. Akmed : T said he was childless. He had no sen. -

LAORLAD "
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Maulvi S8yed Murtuza Sahib Bahadur : I will just quote authority to
siow that he hiad children, Sir, in a very recognized book called Akbar.
ul-Akhyar written by Maulana Abdul Ilag, who is well known to be a
vnd Iwamn-e-Azam, it is said that Saint Hazrat Khawaja Moin-ud-din
Chishti had three sons, and I will refer to page 114 of that book wherein
the nawmes of the three sons are given. They are :

(1) Shaik Abu Sayeed,
(2) Shaik Fakhruddin, and
(3) Shaik Hisamuddin.

The first-named son was by the daughter of Shaik Vajeehuddeen aud
the other two by another lady.

Moreover. it should be known that according to the Judiciai Com-
missioner’s judgment and even according to Akbarnama which was
compiled by Abul Fazl, the Prime Minister of Akbar, the Great, 1t is
said that these Sajjadanashins are the direct descendants of the
Khawaja Sahib. Moreover, I will assert for the information of the Ilouse
that unless the geneology of the Sajjadanashins be proved to be genuine,
1o one can become a Sajjadanashin or a Gaddinashin. That being the
case, how is Mr. Kabeeruddin Ahmed or anybody else justified in making
a violent remark on the descendants of such a well known and great Saint ?

Mr. K. Ahmed : Where is that geneological table ?

Maulvi 8yed Nurtuza 8ahib Bahadur : Here it is; if you know
Persian, you can read it. It otlier authorities are wanted, I will refer
the Ilonourable Memwber to the following works :

(1) Tuzuk-i Jahangiri ; (2) Muntakhabut Tarikh by Muilah Abdul
Khader Badayuni ; (3) Maunisul Arvah by Princess Jahan
Ara ; (4) Miratul Asrar by Abdur Rahman Alavi Chishti ;
(5) Siarul Aulia by Syed Muhammad Kirmani; (6)
Matloobut Talibeen by Syed Muhammad Bulag; (7)
Lamatul Anwar by Maulvi Anwarul Huq of Delhi;
i8) Gulzare Abrar ; (9) Sairul Arifeen ; and (10) Chahar
Gulshan-e-Muhammad Shahi.

Mr. K. Abmad : I know these are very good books, all right.
iL.aughter.)

Maulvi 8yed Murtuza 8ahib Babadur : Sir, with these few remarks,
I support the motion that the 13ill be passed.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, 1
rise to congratulate my Muhamimadan brethren on having succeeded,
with complete harmony. in passing this very important and necessary
Bill. Sir, I come from Sind which is well known as the land where
lived and still live saints and sufis and therefore I can very well appre-
ciate a Bill of this kind. Nowadays these temples and durgahs are
going on in such a manner that they require to be administered and T
congratulate the inhabitanis of that place who had this idea of seeing
that this durgah is well managed. Those who know this durgah, specially
my Muslim friends from Sind who know this durgah, know how affairs
there are going on ; and I thought that in the absence of my Muhaui-
madan friends from Sind in this House, ] must ask that Sind shounld
not be forgotten in the matter of representation on this committee I
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do not blame anybody because 1 know that in the Counecil of State als)
the Honourable Raja Saheb who sponsored this Bill did not perhaps
know mueh about the Sind sufis and saints. But I do not blame him at
all, and 1 thank my Muhammadan friends that as soon as I moved this
amendment it was agreed to and accepted. This Bill as has now becn
passed will remain a good document if its provisions are carried ou
properly ; not that there should be dissensions: amongst people who
live on the spot and who may thus frustrate the very object of this Biil.
I therefore in the end again congratulate my Muhammadan friends on
Laving sponsored such a Bill which is for the purpose of the amecliora-
tion of such a very important durgah and also because this will lead the
country to consider with regard to all temples and durgahs whether
certain legislation to control them should not be passed. Sir, with these
words, I support the motion that the Bill as amended be passed.

~ Mr. President (The Honourable Sir Abdur Rahim) : The question
JE

'* That the Bill, as passed hy the Council of State, and as amended by the Assembly.
be passed.’’

The motion was adopted.
The Assembly then adjourned sine die.



CORRIGENDA.

In the Legislative Assembly
Debates, Simla Session, 1936,—

(1) Vol. VI, No. 4, dated the 3rd
September, 1936,—

() page 358, line 2 of the
answer to starred guestion
No. 112, delete one ““ also .

(13) page 375, line 2, for “if I
may 80, read ‘“if I may
say so, 7',

(2) Vol. VI, No. 5, dated the 4th
September, 1936, page 484, for
line 18, substitute the following
line :—

““80 much time and so much
labour to produce the Bill
in its present form .

(3) Vol. VI, No. 6, dated the 7th
September, 1936, page 495, last
line for *‘ coherrent” read ‘‘ cohe-
l‘e'ﬂt !!'

(4) Vol, VI, No. 11, dated the 14th
September, 1936, page 934, in the
subject-heading * The Indian Rub-
ber Control Bill ”’ insert “ (Amend-
ment) "’ after *“ Control *'.

(6) Vol. VII, No. 4, dated the 18th
September, 1936, page 1491, line 7
from the bottom, for ‘‘ principally
in” read * principally affecting .

(6) Vol. VII, No. 7, dated the
23rd September, 1936,— '

(5) page 1692—

(a) in part (a), first line, for
“Station” read '‘ Sta-

tions ",
(b) in part (b), against
“Ferozepore ” for

“ 23,232 read *‘ 20,232”,
(1) page 1693—

(a) under ‘‘ Eastern Com-
mand ”’, first name in
the right hand column,
for * Fatehgard” read

- L1 Fa‘tehga‘r ”.

(b in part (c) uiider * Eléct-
ed Board ”, after * Bel-
gaum " add ““Kirkee >,

(¢if) page 1698, last word in
the right hand column, for
““ Mattra ” read ‘‘ Muttra”

(7) Vol. VII, No. 8, dated the
24th September, 1936, page 1768—

(¢) line 2 of the answer to part
(c) of starred question No.
590, for ** L. Hukam Chand.
They,” read “L. Hukam
Chand, they,”.

(¢¢) line 3 of the answer to part
(¢) of starred question No.
590, for ““for payment ”’,
read ‘‘for payment to
him.”

(8) Vol. VII, No. 10, dated the

28th September, 1936,—

() page 1949, line 26, for ‘ pha-
resology "’ read * phraseo-
logy ”.

(¢f) page 1977—

(a) line 1, for “ sage’
“ stage ''.

H

read

(b) line 27, for * treatening >
read *‘threatening .

b}

(c) last line, tmsert ‘“‘any
after *‘ give up "',

(9) Vel. VIII, No. 1, dated the
29th September, 1936,—

(1) page 2030, line 28, for
“ Samakara '’ read ** Sums-
kara’'.

(#) page 2035, last line Mfor
“Mahmood ”’ read *‘ Mu-
hammad .

(10) Vol. VIIIL, No. 6, dated the
6th October, 1936, page 2432, line 19
from the bottom, for “ may vote ™
rgad e my vote ".
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